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LLOK SABHA
Saturday, 11th September, 1954

The Lok Sabha met at a Quarter to
Eleven of the Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
CORRUPTION CASES

*772, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state the number of cases in the
Punjab and Pepsu, of offering of bribes
to or of taking of bribes by Central
Government servants, or on the charge

* of aiding and abetting these offences,

after the latest amendments to the
Prevention of Corruption *Act came into
operation?

The Deputy Minister of Home Affajrs
(Shri Datar): Seven cases of bribery
ete., relating to the States of Punjab

« and P.EP.S.U. were registered by the

.

Special Police Establishment during
the period from the 12th August, 1952,
the date on which the Prevention of
Corruption (Amendment) Act, 1952,
came ihto force, upto the 15th August,
1954.

Shri D. C. Sharma: May I know
what the nature of these cases is?

Shri Datar: They related to the ac-

“
ceptance of illegal gratification.

Shri D. C. Sharma: May I know
against how many cases action has
been taken, how many cases are pending
and how many have been dismissed?

Shri Datar: Action was initiated in
all the seven cases. Three are still
under investigation. Two have been
referred for departmental action. One

365 LSD.
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has ended in conviction and one is
pending trial by a court martial.

Shri D. C. Sharma: May I know
what the nature of departmental action
is and what departmental action has
becen taken in these two cases?

Shri Datar: That itself is under con-
sideration. There are varieties of
punishment under departmental action
from dismissal to reduction of rank.

Sardar Hukam Singh: Was there a
case out of these in which it was found
that the Government servant had
amassed wealth beyond what he could
be expected to get during his service?

Shri Datar: It is not possible for me
to say anything so far as the details
before me are concerned.

ORDNANCE ESTABLISHMENTS

*773. Shri V. P. Nayar: Will the
Minister of Defence be pleased to state:

(a) whether it is a fact that the
strength of civilian employees of the
Ordnance Establishment of the Indian
Army, Navy and Air Force has now
been reduced to about one-fourth of
what it was during the Second World
War;

(b) it so, the reasons therefor; and

(c) what is the estimated number
of personnel so retrenched since the
war time who have been subsequently
absorbed on a permanent or temporary
basis till the 1st June, 1954?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) and (b). A
statement is laid on the Table of the

Lok Sabha. [See Appendix IV, an-
nexure No. 59.]
(c) 5,793.
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Shri V. P. Nayar: May I know whe-
ther Government have any scheme for
the rehabilitation of these erstwhile
civilian employees of the Ordnance
Establishment, and if so, how many of
such employees do Government pro-
posc to rehabilitate in the course of
this year?

Shri Satish Chandra: There is no
scheme of rehabilitation as such. The
retrenched employees have to flnd
employmeni through the employment
exchanges. Every effort is, however,
made at the time of retrenchment to
see if they can be absorbed in alter-
native jobs.

Shri V. P. Nayar: In answer to part
(¢) of my question, the hon. Minister
gave the number as 5,000 odd. Could
I know whether this number repre-
sents the number of people who are
actually rehabilitated or the number
of people thrown out of employment?

Shri Satish Chandra: 5,793 people
have been given alternative jobs.

Shri V. P. Nayar: In my question I
had asked for the estimated number of
personnel so retrenched and no answer
has becn given to it. Could I know
what estimates Government have in
regard to theenumber of persons SO
retrenched since the termination of
hostilities?

Shri Satish Chandra: The hon. Mem-
ber asked for information about the
absorption of retrenched personnel
since the termination of the war. After
the Independence and Partition, the
total employment figures are not com-
parable with pre-war flgures.

Shri V. P. Nayar: That is not the
point...

Mr. Speaker: Let us go to the next

question.
frft qerd
*go¥ @5 wify nE : FaT ferar
w,ﬁwﬁﬁmﬁ#ﬁ by
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The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das): . .
The Central Secretariat Library does not
stock such books but such books are
available in the Central Educational
Library. The total number of such

books in the Central Educational
Library is about 9,000

I may add that in addition to these
9.000 books, there are 700 children's
books in Hindi.

@ nitvy e ;. ww @ Peae @
@ "g W @ & ot o g AW
FmE o @ & @ Pt A s &
g

Dr. M. M. Das: The number of new
books purchased every year is as fol-
lows. In the year 1952-53, the Hindi
section has purchased 1,350 books and

this year we have purchased 1.210
books.

b e : W@ oA gE
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[The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): There is no
need of recommendation, because the
Hindi section of the Ministry deals
with it.]
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Shri R. K. Chaudhuri: Do the words
“interesting Hindi books” include
novels, particularly Hindi bhashantars
of eminent novelists like Bankim
Chandra Chatterji and Sarat Chandra
Chatterji?

Shri Syed Ahmed: And Seth Govind
Das?

Mr. Speaker: It is very irregular on
the part of the hon. Member to carry
on a talk in that manner.

Shri R. K. Chaudhuri:
followed the answer.

I have not

Mr. Speaker: The hon. Minister has
not yet given the answer.

Dr. M. M. Das: The Central Educa-
tional Library is meant for those
people who want light reading and no
bonks upon serious subjects are con-
tained in this Library., Hindi transla-
tions of eminent novels in other
regional langauges are also kept.

AR G G®o FEIW.: opft Al
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[Maulana Azad: The books in the
Secretariat Library are not meant for
the use of neo-literates. The books
placed there are of a high standard.]
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UNION PuBLIC SERVICE COMMISSION

*716. Shri Dabhi: Will the Minister
of Home Affairs be pleased to state:

(a) whether it is a fact that the
Union Public Service Commission has
drawn the attention of Government to
the time-lag between the selection of
candidates by the Commission and the
offering of appointment to them by
Government;

(b) whether as a result of this delay
a considerable number of successful
candidates has to pass through the
travail of second examination; and

(c) it so, what steps Government
have taken to remedy this state of
affairs?

The Deputy Minister of Home Affairs
(Shri Datar): (a) Yes.

(b) The competitive examinations
for the Indian Administrative Service,
the Indian Foreign Service, Indian
Police Service and the Central Services
Class I commence in September every
year. The results of the examination
for the Indian Administrative Service
and the Indian Foreign Service are
generally announced by the Union
Public Service Commission in
February or March of the succeeding
year and the successful candidates are
normally appointed to these Services
sometime in April, that is, long before
the next competitive examination is
due to be held again in September. The
results for the Indian Police Service
and the Central Services are, however,
not availablé from the Commission till
much later. They were in fact not re-
ceived till May or early June during
the last three years. This gives only
about three or four months time be-
fore the next competitive examination:
is due to be held in September. Dur-
ing this period a number of essential
preliminaries have to be completed.
The indentity and antecedents of the
candidates have to be checked by de-
tailed enquiry, medical examination:
arranged and their results obtained.
The work of allotment of the success-
ful candidates to the various Services
i= taken up thereaftrr. The results of
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the Indian Police Service and the Cen-
tral Services Class I are published
separately, though a large number of
names are common to both the lists.
Allotments to these Services have,
therefore, also to be made separately.
Allotments are first made to the Indian
Police Service in consultation with the
State Governments, and it is only
when these allotments are completed
and it is known how many of the suc-
cessful candidates whose names also
appear in the list for the Central Ser-
vices are actually allotted to the Indian
Police Service, that the work of allot-
ment to the former Services (Central
Services) can be taken up. As these
preliminaries take time, appointments
to these Services cannot generally be
made until after thc next examination
commences in September.

(¢) To avoid the need for successful
<candidales to take the next examina-
tion again, the practice has been adopt-
ed from this year to inform the success-
ful candidates upto the total number
«of vacancies available for the Indian
Police Service and the Central Services
Class I that they would be offered ap-
pointments to one or other of the Ser-
vices provided they are found medical-
ly fit, and that if they accept such ap-
pointments, they would not be consi-
dered for any other Service, even
though if they should happen to qualify
in a subsequent examination, Though
the particular service to which a candi-
date would be appointed cannot at that
stage be anticipated, nor can the re-
sults of the medical examination be
foretold, this intimation gives sufficien®
notice to the successful candidates to
enable them to refrain from appearing
.at the next competitive examination,

The Union Public Service Commis-
:sion is also being asked to expedite
notification of results.

Shri Dabhi: May I know the number
of successful candidates who had again
1o appear for the examination due to
the lag mentioned by the U.P.S.C.?

Shri Datar: The number is not very
large. but I have not got the exact
figure.
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Shri Dabhi: How many of these suc-
cessful candidates who had again io
appear in the examination have now
been appointed?

Shri Datar: 1 shall make enquiries

Shri Nanadas: May I know whether
the! Government will assure us that
once the candidates are selected they
will be appointed?

Shri Datar: A general assurance iy
not possible. They will be appointe:
as far as possible, but after a certain
perind  that list of selection itself
lapses. !

Several Hon. Members rose—

Mr. Sveaker: I am going to the next
question. The hon. Minister has al
ready given a very lengthy statement
and members will have to consider it
before putting further supplementaries.

SECONDARY EDUCATION SYSTEM

*77%. Shri S. N. Das: Will the Minis-
ter of Education be pleased to state:

¢a) whether the team of four foreign
and. four Indian educationists who had
been deputed to make a detailed and
comparative study of Secondary Edu-
cation system in India, Europe and the
U.S.A., has submitted its report: and

(b) if so, whether the recommenda-
tions of the Team have been accepted
by Government?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) Yes.

(b) The Report forms part of the
data on the basis of which -proposals
for the reconstruction of secondary
education have been and are being
worked out.

Shri 8. N. Das: May I know the
names of countries which the team
visited and the time taken?

Dr. M. M. Das: Denmark—4 weeks,
United Kingdom—4 weeks and United
States of America—8 weeks.

Shri S. N. Das: May I know the date
when the report was submitted to Gov
ernment?
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Dr. M. M. Das: The exact date is not
with me

ft aHo gwo Pyeet : A wy www
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Dr. M. M, Das: The main object of
this team was to recommend measures
for improving the quality of teachers
and curriculum in the secondary
schools. The report will be placed
before the Central Advisory Board of
Education at its next meeting early in
1955 and the recommendations of the
Board will be placed before the Gov-
ernment for consideration.

Shri M. L. Dwivedi: My question has
not been followed by the Parlia-
mentary Secretary. What I wanted t:
know from him was: some States have
also conducted similar enquiries and
their reports have been submitted to
State Governments, and therefore,
whether in connection with the report
of this Team, these reports will also
be considered so that there may be co-
ordination?
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[The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): Yes, all those
enquiries that have been conducted in

this connection before, and their re-
ports, are before the Sub-Committee.]

DEFENCE SCIBNCE SERVICE

*718. Shrimati Tarkeshwari Sinba:
W11l the Minister of Defence be pleased
to refer to the reply to starred question
No. 1929 asked on the 20th April, 1954
and state the scope of activities of the
Defence Science Service set up in the
Ministry and the three Services?
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The Minister of Defence Organisa-
tlon (Shri Tyagi): The Defence Sciene
Service will provide a close integra-
tion of the scientific work in the dif-
ferent defence establishments, a more
effective disposal and concentration of
the available scientific effort and will
help to meet new demands of the De-
fence Services in the scientific fleld.

Shrimati Tarkeshwari Sinha: May I
know the specific subjects on which
these researches will be conducted?

Shri Tyagi: These researches are
being conducted on the new models,
designs and development of weapons
and other scientific equipments needed
by our armed forces.

Shrimati Tarkeshwari Sinha: May I
know whether civilian officers of the
Directorate of Technical Establish-
ments will also come under these Ser-
vices?

Shri Tyagi: Yes; there is a scheme
under consideration of the Government
whereby it is proposed to co-ordinate
the activities of the Department of
Scientific Research and the Directorate
of Technical Development.

Shrimati Tarkeshwar{ Sinha: May !
know whether they have already start-
ed work on this research and if so,
what are the places at which these re-
searches are being conducted?

Shri Tyagi: Pure scientific research
is being conducted here in Delhj in the
Central Physical Laboratory, but ex-
periments are made and technical de-
signs and developments are observed
and examined at various places wher-
ever there are military installations.

JUVENILE DELINQUENTS

»779. Shri Krishnacharya Joshi: Will
the Minister of Education be pleased
to state:

(a) what measures have been adopt-
ed by Government to protect and
educate the neglected children and
Juvenile delinquents in Part ‘C’ States;
and

(b) the total amount provided for
this?
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The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) The Government have prepared a
Children’s Bill which provides for the
care, protection, maintenance, welfare,
training, education and rehabilitation
of neglected children and juvenile de-
linquents in Part ‘C’ States.

(b) An  expenditure of about
Rs. 60,000 per annum has been esti-
mated on the machinery for its imple-
mentation in each State.

I may add, Sir, that this Bill is pend-
ing before this House now.

Shri Krishnacharya Joshi: May I
know the total number of neglected
children in Part C States?

Dr. M. M. Das: No census of that has
been taken so far.

INCOME-TAX INVESTIGATION COMMISSION

*780. Sardar Hukam Singh: Will the
Minister of Finance be pleased to state
whether the Government of India have
examined the implications of the judg-
ment of the Supreme Court declaring
power under Section 5(4) of the
Taxation on Income (Investigation
Commission) Act as ultra vires of the
Constitution?

The Deputy Minister of
(Shri M, C. Shah): Yes, Sir.

Finance

Sardar Hukam Singh: May I know
the number of cases that were pend-
ing on 28th May, 1954, under Section
5(4) when this law was declared ultra
vires?

Shri M. C. Shah: 145.

Sardar Hukam Singh: Has the Gov-
ernment considered the position whe-
ther in these cases under Section 5(4)
which were determined after 28th May,
1954, the amount realised is to be re-
funded or whether the Government
agrees with the Constitutional Expert
that if a law is declared invalid sub-
sequently the amount need not be ce-
funded?

Shri M. C. Shah: Refund is not to be
granted. As the hon. Member is aware.
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Ordinance VIII of 1954 has been pro-
mulgated, legislation brought forward
and under the Ordinance which in 259
cases has already been issued and
about 44 assessees have come forward
with settlement applications.

Sardar Hukam Singh: What is tha
number of cases under Section 5(1)
just at present laid before the Com-
mission?

Shri M. C. Shah: 489 cases are pend-
ing under Section 5(1) for disposal.

Pandit Munishwar Datt Upadhyay:
What is the life of the Income Tax
Investigation Commission and is there
any proposal to extend its life?

Shri M. C. Shah: The life of the Com-
mission is upto 31st December, 1955.

Pandit Munishwar Datt Upadhyay: I
want to know whether there is any
proposal to extend its life?

Shri M. C. Shah: That question does
not arise at present, but we propose
not to extend the life.

L.A.F. OFFICERS SENT ABROAD

*781, Ch. Raghubir Singh: Will the
Minister of Defence be pleased to state:

(a) whether it is a fact that some
Indian Air Force Officers were sent
abroad for special training during
1953-54;

(b) it so, what is their number and
when they are likely to return; and

(c) the expenditure incurred on them
so far?

The Minister of Defence Organis.-
tion (Shri Tyagi): (a) Yes.

(b) 84. Out of these 55 have already
returned to India and the remaining
29 will return after completing their
training.

(¢) This information is not readily
available and is being collected. It
will be laid on the Table of the House
when it has been collected.

Ch. Raghubir Singh: May I know the
names of countries to which they were
sent?
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Shri Tyagi: They are, UK, US.A,,
Australia and France.

Shri G. S. Singh: May I know whe-
ther any of these officers failed t»
qualify in the courses of training for
which they were sent?

Shri Tyagi: I have no exact informa-
tion just now, but the recent reports
that I have received from various
centres of -training in foreign countries
go to ‘show that our officers are faring
very well and receiving their training
with great efficiency.

Shri G. P. Sinha: May I know what
was the period of training for which
they went to those countries?

Shri Tyagi: The period of training
varies from trade to trade. There are
certain technical subjects in which the
officers are trained for a longer period
and there are a few subjects in which
only two/three months training is
sufficient,
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The Parliamentary Secretary to the
yMinister of Education (Dr. M. M. Dag):
{a) The following work programme
will be undertaken in the Welfare Ex-
tension Projects:

(i) Children’s Welfare,
(i) Women’s Welfare,
(lii) Welfare of the Handicapped,

(iv) Welfare of Juvenile Delin-
quents.
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(b) The progress reports from the
work centres are awaited and will be
laid on the Table of the Sabha.

(c) About Rupees one crore over a
period of two years, 1954-56, subject
to actual needs.

st gWo gEo frAdY : e
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Mr. Speaker: Will he put the ques-
tion in English so that he may not
have to repeat it?

Shri M. L. Dwivedi: I want to know
whether in the centres which are
opened in various States training is
given to workers or organisers and if
so how many workers have been train-
ed?

Dr. M. M. Das: These projects will
be managed by implementation com-
mittees. These project implementa-
tion Committees will be formed from
the representatives of local welfare
organisations.

Shri M. L. Dwivedi: How will the
selection be made for giving Govern-
ment assistance, as contemplated in
the answer given, to varicus States?

Dr. M. M. Das: The Central Social
Welfare Board has published several
pamphlets giving all this information
in detail. They are all to be found
in our Library.

Shrimati Sushama Sen: May I know,
Sir, how many institutions for neglect-
ed children and uncared for children
has the Social Welfare Board contri-
buted to, so far?

Dr. M. M. Das: I have got a detailed
list. It will take time to find out the
answer to this question.

Shri Matthen: May I know whether
any attempt is being made to look
after the old and infirm people who
have no means of sustenance?

Dr. M. M. Das: I think the cases of
the physically handicapped will be
considered.

Mr. Speaker: Question No. 785—
Pandit Munishwar Datt Upadh_yay.
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Shri M. L. Dwivedi: There is a simi-
lar question by me.

Mr. Speaker: Which is that?
Shri M. L. Dwivedi: No. 809.

Mr. Speaker: Can the hon. Minister
take that .question also conveniently,
along with this?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
Yes, Sir.

WORK FOR WOMEN

*785. Pandit Munishwar Datt
Upadhyay: Will the Minister of
Education be pleased to state:

(a) whether there is any scheme for
providing work to women in their
houses so as to augment their family
income; and

(b) if so, what are the details of the
Scheme?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) Yes.

(b) A Family Welfare Scheme has
been launched in Delhi with the co-
operation of the Government of India
and the Central Social Welfare Board.
The Scheme mainly aims at meeting
the ecoriomic difficulties of the families
concerned by providing opportunities
to women to supplement their income.
To implement the Scheme, a Co-
operative Society of the beneficiaries
themselves has been formed. The
Bociety is erecting a Match Factory at
the vacant site adjoining Motinagar
near Najafgarh Road, Delhi. This
Match Factory is expected to provide
work to nearly 500 families of Moti-
nagar, Rameshnagar, and West Patel
Nagar areas.
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The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) One acre of land has been acquir~
ed from the Delhi Improvement Trust,
New Delhi. The construction plans of
the Match Factory have been prepared
and approved. The C.P.W.D. has been
requested to start construction of the
building.

(b) No woman has been employed
so far.

(c) As soon as the buildings are
complete.

Pandit Munishwar Datt Upadhyay:
May I know whether this scheme Is
confined only to this area or whether
you have got similar schemes in other
States also?

Dr. M. M. Das: This is an experi-
mental enterprise, if I can say so.
When we get the results of this enter--
prise, perhaps the launching of other
schemes will be considered by the
Government.

Pandit Munishwar Datt Upadhyay:
Is this scheme meant exclusively for
women, or, is it meant for men also?

g5 ‘_,J.ML.J.. ;G,Sl,.z, Lakd
- (o5 Ulgm) _gykie UdyyS Slakey
“A XL ey
[The Minister of Education and
Natural Resources and .Scientific Re-

search (Maulana Azad): It is only for
women.]

Mr. Speaker: Only for women.

Shri M. L. Dwivedi: I wanted to
know what will be the total investment

.in this factory.
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Dr. M. M. Das: The fotal investment
in ihis factory will be Rs. 3,10,000.

Shri M. L. Dwivedi: May I know
whether the women who are going to
be employed in this factory are to be
given some training?

Dr. M. M. Das: As soon as the
factory building is constructed, the
work will begin. No work has begun
yet, except constructing the factory.

Pandit Munishwar Datt Upadhyay:
When is it likely to start?

Dr. M. M. Das: The factory is likely
to be completed within the next two
months, and as soon as the factory
buiiding is completed, the work will
begin.

UNTOUCHABILITY

*788. Shri M. R. Krishna; Will the
Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that the
Government contemplate binding every
Government employee by making him
sign a pledge that he will not observe
untouchability; .

(b) how long it will take for this to
come into effect; and

(c) whether any penalty has been
prescribed for those who violate the
conditions?

The Deputy Minister of Home Affairs
(Shri Datar): (a) Untouchability has
already been abolished and the practice
of untouchability made an offence by
Article 17 of the Constitution. Legis-
lation is being promoted for prescrib-
ing punishment for the practice of un-
touchability. The law when enacted
will apply equally to all citizens in-
cluding Government servants. In view
of these provisions, any citizen includ-
ing a Government servant who
practises untouchability commits an
offence against the law of the land and
can be dealt with accordingly. It is
entirely superfluous to make Govern-
ment servants sign a pledge that they
will not commit an offence.

(b) and (c). Do not arise.
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Shri M. R. Krishna: May I know
whether it is a fact that in some of the_
Government departments, they stili
keep separate water-pots for the use
of the Scheduled Castes?

Shri Datar: I am not aware of any.
such separate arrangements,

Mir. Speaker: There is no use putting
supplementary  questions in  this’
matter. A Bill was before the House.

‘Shri Datar: There is the Bill. It has
just been referred to the Sélect Com-
mittee.

Mr. Speaker: If the Bill comes, there _
will be ample time to discuss.

Shri M. R. Krishna: The question
relates to Government employees.

Mr. Speaker: The hon. Minister has
explained that the Bill will apply to
all, when it is passed. Next question.
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The Deputy Minister of Defence
(Shri Satish Chandra): Yes. Two
Pakistan ships ‘Sind’ and ‘Shamsher’
en route to Chittagong from Karachi
were in urgent need.of repairs and
came to Bombay Por{ on the 12th
June, 1954. After repairs had been
carried out, they left on the 16th of
June. ’
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FORMATION OF ALL-INDIA BAR

*791. Shri S, V. Ramaswamy: Will
the Minister of Law be pleased to refer
to the reply to starred question No. 214
.asked on the 23rd November, 1953 and
state:

(a) whether Government have taken
a final decision on the recommenda-
‘tions of the All-India Bar Committee
for the formation of an All-India Bar;
.and

(b) if so, when a Bill in this regard
will be introduced?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) No. Neces-
sary action will be taken when replies
have been received from all State Gov-
ernments.

(b) Does not arise,

Shri S. V. Ramaswamy: In answer to
a question in November, 1953, the hon.
Law Minister replied that the State
Governments’ replies were expected
within a month. In view of that
answer, may I know whether those
replies have since been received?

Shri Biswas: Replies have not been
received from all the States, and we
are awaiting replies from those States
who have not yet submitted their
opinions.

Shri S. V. Ramaswamy: Is there any
time-limit for receiving those opinions,
and may I know whether any Bill is
under contemplation?

Shri Biswas: I have been asked by
another hon. Member behind me what
those States are. The States are: Bihar
and Uttar Pradesh. They are important
States and therefore we are awaiting
their replies.

Mr. Speaker: Order, order. He need
not answer the question which has not
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been heard by the Chair. He may
answer Shri Ramaswamy’s question.

Shri Biswas: Will you kindly repeat
that question?

Shri S. V. Ramaswamy: The Law
Minister said on the last occasion that
on receipt of replies, he will push on
with the Bill. Have the replies been
received?

Shri Biswas: On the last occasion, I
stated that no time-limit had been
prescribed. But those States which
have not replied have been reminded.

GAZETTEERS

*793. Shri Jhulan Sinha: Will the
Minister of Education be pleased (o
state what progress has been made in
respect of revision of the Gazetteers
with a view to make them up-to-date?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
The matter is under consideration.

Shri Jhulan Sinha: May I know if
the Government realise the importance
of these gazetteers and of the necessity
of expediting their preparations?

Dr. M. M. Das: Government is fully
conscious about the great importance
of revising the Imperial Gazetteers.

Sardar A. S. Saigal: May I know
how many times the question of re-
vision of the gazetteers came from the
Governments, and for what reasons it
was postponed?

Dr. M. M, Das: The last revision
took place in the year 1909, and it cost
about Rs. 27 lakhs. The next proposal
for revising the Imperial Gazetteer
came before the Government in 1922
and then again in 1940. On both these
occasions, the work of revision could
not be taken due to financial
stringency. Now, again, in 1949, the
matter has come before the Govern-
ment, and it is engaging the attention
of the Government.

Shri Nanadas: When was the gazet-
teer last revised?

Mr. Speaker: I think he mentioned
the year—1909.
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Dr. M. M. Das: The last revision
took place in the year 1909.

TReaTY WITH U.S.A.

*795. Shri Raghavaiah: Will the
Minister of Finance be pleased to
state:

(a) whether any treaty has been
signed by India with U.S.A. for the
development of Commerce and
Navigation;

(b) if so, when;

(c) how far the treaty has been use-
ful for the development nf our Com-
merce and Navigation; and

(d) whether Government will lay
a copy of the said treaty on the Table
of the House?

The Minister of Finance (Shrj
C. D. Deshmukh): (a) No, Sir.

(b) to (d). Do not arise.

Shri Raghavaiah: May I know whe-
ther Government propose to enter into
such a treaty with the Government of
the U.S.A.?

Shri C. D. Deshmukh: Notes have
been exchanged between the two Gov-
ernments intermittently since 1948 and
there are still some outstanding points
on which neither an agreement nor
a deadlock has been reached.

Shri Raghavajah: What are the
points of disagreement?

Shri C. D. Deshmukh: About the
outstanding points, I require notice.

LAV 11,PAT AREA

*796. Shri Rishang Keishing: Will
the Minister of States be pleased to
refer to the reply to Starred Question
No. 728 asked on the 6th March, 1954
and state:

(a) whether a direct and factual
survey of the Lamphelpat area has
been carried out;

(b) if so, whether the report will
be placed on the Table of the House;
and
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(c) the authority by whom the
survey has been carried out?

The Minister of Home Affairs and
States (Dr. Katju): (a) to (c). The
Diretcor of Agriculture, Manipur, has
submitted a report but as this does
not contain adequate material 2n
which a final decision can be based,
Government do not consider it neces-
sary to publish the report but propose
to make further enquiries into the
mattier.

Shri Rishang Keishing: Are Govern-
ment aware that some members of
D. C's. office on the order of the
Deputy Commissioner, Manipur, went
to the Lamphelpat area for about 14
days consecutively in order to survey
the land and also to count the number
of cattles and according to the report
that the area of land and the number
of cattles are 1,200 paries and 4,000
cattles respectively?

Mr. Speaker: What does he want?

Shri Rishang Keishing: The Deputy
Commissioner sent his staff and the
area was surveyed and the cattle was
counted and it was found that......

Mr. Speaker: He is giving the i
formation.

Dr. Katju: May I know the date
when this incident took place?

Shri Rishang Keishing: The survey
was presumably taken some two years
ago.

Dr. Katju: I have no knowledge; I
am very sorry.

Shri Rishang Keishing: I want to
ask the hon. Minister whether the
Director of Agriculture, who was quite
a fresh man at the time when the re-
port was called for, prepared a report
hastily, without undertaking the
factual survey as it was promised by
the Minister and sent it and whether
the report had been challenged by the
peasants as well as by the people of
Manipur?

Dr. Katju: I have ventured to say
in the answer that the report of the
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Director of Agriculture has not been
found to contain adequate material.

INCOMB-TAX APPELLATE TRIBUNAL

*797. Shri S. V. L. Narasimham:
Will the Minister of Law be pleased
to state: )

(a) whether any representations
have been received for locating the
Income-tax Appellate Tribunal at
Guntur; and

(b) the decision that has been taken
by Government in this regard?

The Minister of Law and Minority
Affairs (Shri Biswas): (a) Yes.

(b) No decision in the matter has
so far been taken.

Shri S. V. L. Narasimham: May I
know as to how long it will take to
come to a decision in the matter?

Shri Biswas: Only in April, 1954, the
question of re-distribution of the juris-
diction of the various benches were
considered and an order issued. Since
then several representations have been
received for re-allocation of these
areas over which these benches
exercise jurisdiction at present under
the new scheme, including the repre-
sentation from Andhra. In Madras
there were two benches. Now that
Andhra has been formed into a
separate State, Andhra has claimed a
separate bench for itself. Unfortu-
nately, the number of cases arising
out of the Andhra area is not suffi-
ciently large to keep one bench
occupied. The alternative would be t7
send a circuit bench from Madras o
Andhra to sit there from time to time
but similar representations have also
been received from other States. If the
matter has to be re-opened—it was
only settled in April last—we should
wait till we get any more applications
of this kind, and then we may come
to a final decision.

Shri Raghuramaiah: It is a fact that
there are already circuit benches in
operation in varfous otner States. Is
there any proposal under consideration—

11 SEPTEMBER 1954

Oral Answers 936

instead of waiting for a full re-orgami-
sation of the whole scheme—to send a
bench to Guntur to dispose of Andhra
cases? I want to know whether Gov-
ernment are considering the matter
and if not, why not?

Shri Biswas: As a matter of fact, 1t
will be always open to the President
of the Tribunal to send a circuit
bench to any place but we have not
come to any flnal decision as to what
the permanent arrangement should b:

Shri Raghuramaiah:
answered my ‘question.

He has not

Mr. Speaker: He has answered. The
answer is: the President of the Tribu-
nal can send a circuit bench to Guntur.
We shall go to the next question.
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The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):

(a) No such case has come to the
notice of the Government of India.

(b) Does not arise.
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Dr. M. M. Das: During the year 1954-
55, 18 applications have been received
from Rajasthan from candidates be-
longing to Yadhavs or Jalavs caste; in
all 168 applications from other back-
ward classes of Rajsthan have been

received.

a&'ﬁowom: fow @it &
FTHR H O FH g A A g
@ 99 Pawg & gewn = w4@H 2

Dr. M. M. Das: As I have said no
such case of deceipt has been received
by Government. If the hon. Member
is aware of any such case, he may
kindly furnish us the details of the
case and we Wwill make investigation.

Pandit S. C. Mishra: May I know if
the Government is aware that Yadhavs
in other parts of India are included in
the backward list and if so, what is
the difference between Yadhavs and
Yadhav Rajputs? ‘

Dr. M. M .Das; I do not know the
difference between Yadhav sub-caste
and Yadhav Rajput. So far as Rajas-
than is concerned, Jatav sub-caste has
been included in the list of backward
classes for award of Central Govern-
ment scholarships.

INDIANS IN ANDAMANS

*800. Shri H. N. Mukerjee: Will the
Minister of Home Affairs be pleased
to state whether it is a fact that the
Chief Commissioner of the Andamans
Islands has ordered a section of the
Indian Community residing there to
procure Pakistan Passports and Indian
visas before the 15th September,
19547

The Deputy Minister of Home Affairs
(Shri Datar): This is not correct. Only
those who had registered themselves
as Pakistani nationals, or who were
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held to be such, have been asked to
take out Pakistan passports and
Indian visas. This is required under
the Indo-Pakistan passport and visa
system which.provides, inter alia that
nationals of one country residing in
the other should be in possessien of
their national passports duly visaed by
the other country. The last date for
obtaining  such passports. which in
other parts of India was 31st May,
1954, was in the case of the Andamans
specially extended to the 15th Sep-
tember., 1954. These cases dre being
further considered.

Shri H. N. Mukerjee: May I koow if
the attention of the Government has
been directed to a  represcntation
made by the Andamans Indians As-
sociation at Port Blair saying that
sixty families are being atlected by
this order and that they have been
living in Andamans from 50 to 60
Yyears?

The Minister of Home Affairs and
States (Dr. Katju): I have received a
representation but I am not quite
sure whether the facts are as the hon.
Member has stated.

Shri H. N. Mukerjee: May I know
if Government had any reports about
a meeting of the general public of the
Andamans held under the auspices of
the Andamans Indians Association on
the 30th of July, 1954, when a resolu-
tion of the same purport as my ques-
tion was passed?

Dr. Katju: As I said, we have re-
ceived representations on this matter
and it has been fully considered dur-
ing the last few days and we have
extended as many facilities as we pos-
sibly can. Those who have declared
themselves to be Pakistani nationals
or those who have come there after
the advent of Independence—their
cases will be considered and no one of
them will be required to go to
Calcutta. They should have facilities
provided for them in Andamans 1o
obtain passports through our Govern-
ment agencies. I would like to assure
the hon. Member that I will do what-
ever can pcssibly be done.
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FIPTEEN-YEAR ANNUITY CERTIFICATES

*801. Shri: Anirudha Sinha: Will the
Minister of Finance be pleased to
state the total amount of money col-
lected from the sale of the 15-year
Annuity Certificates under the new
Small Savings Scheme upto the 31st
August 1954 since the inception of the
scheme?

The Deputy Minister of Finance

(Shri A. C. Guha): About Rs. 14
lakhs.

st atererg o : sow gioe @ omefe
forft =i o W o ¥, 97 F ww @
atyx alstna st R =w et gt & 2

Shri A. C. Guha: I think the hon.
Member  wants to know which of
these schemes is most popular. The
National Savings Certificate, which is
in vogue for so many years, ‘naturally
is the most popular. Of the recently
introduced schemes, the National Plan
Certificate has also been found to be
quite  popular, because within the
short period near about Rs. 2 crores
have been subscribed under National
Plan Certificates.

st atreq Fo : gw afefrme =t
i # fod @t www @ S
gEar & @1 99 & dud @ Pad Pwet ok
o=t 71 mrwe W waee P # 2

Shri A. C. Guha: This can be pur-
chased from Agents and Post Offices.
I think the hon. Member knows that
these Certificates are not transferable.

So there cannot be any question of
selling these things.

qoen-ael ® e safes
*¢o3. St W W : FT TET
7t 3 wE, RuY F 9B TR aitEa
I SET 9% F IO ¥ gEAH §
ag Ia 7 ¥ Gt i g (Fad)
Al T AAT g & AR X qw ¥ |
witg' arfesr Pavier &2 Perar e & 2

The Minister of Defence Organigation
(Shri Tyagi): Yes, Sir. It has been
decided that Armed Forces reservists
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should be eligible for a retaining fee
of Rs, 10 per mensem.

f s qaiwr ¢ A R AR @t
¥ Im % fod w49 g ow At
W g g Mo qg Pl ww @ awp
g ot gwe qgd o @ Pewd #
g% & 7 & W gw Paofw @ @mr gt
¥R ?

R www i o T
welgw d wawEr W M oaew gewTe Wt
gw P @ onfw g oo & P Pebawr
wgwat & ft g ae ® ogtaat st
aosig f 9w A qEe www g B
TH AW W FET A q@T Lo & o
Pradt wimt® =t Aiwteat Pyomg’ o & 2

st wwft :  gEE? goew g aw HY
aw AR T

sfwrelt swwTAte W T W@ AW
T ¢ P& gaw @ w3 Paue Paatae
w7 & ot areg A w R 2

R wwft ;¢ owE aw ogrEn w7
goar 7 aat &)

Pandit S. C. Mishra: How does this
increase of the Reserve Forces
compare Wwith the increase of the
Regular Forces?

i
1
i

Shri Tyagi: In fact, there was no
Reserve at the time of Independence.
The old Reserves were all spent up
in the war. Therefore we started
practically from scratch. In 1950 the
decision was taken that a Reserve
should be created. A Reserve is al-
ways composed of experienced soldiers
who have put in at least seven years
colours service. It will therefore take
time to fill up the quota of Reserve in
the Indian Army. I am sorry I am not
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in a position to say the proportions of
Reserves in the actual Army.

Shri G. P. Sinha: What is the total
expenditure...

Mr. Speaker: I am going to the next
question,

NATIONAL PLAN LoaN

*803. Shri Ram Dass: Will the
Minister of Finance be pleased to
state the amount received in the
shape of jewellery and gold towards
the National Plan Loan 1964, upto the
31st July 1954 Statewise?

The: Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): Subscriptions to the National
Plan Loan are rcceivable in cash only.
Government have, however, provided
facilities for the conversion of gold
and jewellery into cash for investment
in the National Plan Loan. The total
subscriptions thus received so far
amount to about Rs. 85,000 of which
Rs. 33,000 are from the Madras State
and the balance from Delhi.

Shri Ram Dass: May I know whe-
ther the Government will provide
facilities if there are offers of land
and buildings?

Shri B. R. Bhagat: There are
obvious difficulties in assessing the
values of lands and such properties.
Government have no machinery for
the purpose and so these are not ac-
cepted for the present.

Shri K. K. Basu: Are these jewel-

leries purchased by the Government
and re-sold? How is the jewellery
distributed? Do the Government

themselves purchase it or have they
any agency through which the pur-
chase takes place?

Shri B. R. Bhagat: It is taken by the
bank. The valuation is made and it is
purchased by the bank. But the
amount is subscribed in cash.

NATIONAL PLAN LOAN
*804. Shri Bhagwat Jha Agad: Will
the Minister of Finance be pleased
to state:
(a) whether the Imperial Bank and
the Central Bank of India have drawn
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up schemes to offer facilities to poten-
tial investors for subscriptions to the:
National Plan loan; and

(b) if so, the details of the scheme?

The Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): (a) Yes, Sir.

(b) Copies of the Banks’ circulars
giving details of the schemes are laid
on the Table of the Lok Sabha. [See
Appendix IV, annexure No. 60.]

Shri Bhagwat Jha Azad: What is the
response to the facilities extended by
these two banks which are detailed in
the statements?

Shri B. R. Bhag'at: The responsec has:
been very encouragaing.

Shri Bhagwat Jha Azad: What is the
meaning of “very encouraging”? I
want to know what has been the
amount subscribed by the public
under these facilities.

Shri B. R, Bhagat: The other day
the Finance Minister gave the sub-
criptions under different heads and
the numbers of subscribers. And on
that basis I think that the response-
has been very encouraging.

Shri Bhagwat Jha Azad:
what securities are the
made?

Mr. Speaker: Let us go to the next
question.

Against
advances

CIVILIAN EMPLOYEES OF MILITARY ESTAB--
LISHMENTS

*805. Shri V. P. Nayar: Will the-
Minister of Defence be pleased to.
state:

(a) whether it is a fact that Gov--
ernment have not so far set up a nego-
tiating machinery for disputes bet-:
ween the civilian employees of’
Defence establishments and Govern--
ment;

(b) whether it is a fact that the em--
ployees organisations have asked for
such a negotiating machinery to be
set up; and
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(¢) if so, the reasons why such a
machinery has not been set up so far?

The Deputy Minister of Defence
(Shri  Satish Chandra): (a) to (c).
The present practice in Defence
establishments i1s that in the case of
disputes relating to the Civilian
establishment which cannot be ami-
cably settled at lower levels, informal
discussions are generally held between
representatives of the All India De-
fence Employees’ Federation and the
Ministry of Defence. Some time ago
the Minister of Defence Organisatlion
felt that there would be advantage in
formalising these arrangements and
he, therefore, made this suggestion at
a meeting with the representatives of
the Federation. On the representatives
expressing theig agreement with the
‘proposal, tentative proposals were
communicated to the Federation. On
receipt of the Federation’s comments,
the proposals have been somewhat
modified and details of the revised
proposals will soon be discussed with
the Federation so as to put the pro-
posals into eflect.

Shri V. P. Nayar: What time do Gov-
-ernment expect to take to finalise the
arrangements for the negotiating
machinery and to have it working?

Shri Satish Chandra: We have sent
our revised proposals to the All India
Defence Employees’ Federation, It is
now for them to indicate their accept-
ance. They are also welcome to come
here and finalise the proposals after
-discussion if necessary.

Shri V. P, Nayar: Is it not a fact
that on account of the lack of
negotiating machinery there are many
.disputes which are leading to avoid-
:able strikes, as in the cege of the
recent strikes in the Harmess and
Saddlery Factory at Kanpur?

Shri Satish Chandra: We realise that
“there should be a proper negotiating
machinery. And this proposal, as a
_matter of fact, was made by us.

Shri V. P. Nayar: May I know the
‘number of strikes and the number of
man-hours lost on account of strikes
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in the various ordnance factories
during 1})53-54?

Shri Satish Chandra: The hon. Mem-
ber may pul a separate question.

Sardar A. S. Saigal: Is it not a fact
tha the civil employees of Defence
establishments get their grievances
rectified when other Defence
employees cannot do it, and how is the
Government going to solve this
anomaly?

Shri Satish Chandra: The question
is beyond me, I could not undcrstand
it.

TR Yo Qo agimer: & AT & gy
d 95 &aT g1
Mr. Speaker: We will go to the next
question. ‘

UNION PuUBLIC SERVICE COMMISSION

*807., Shri Dabhi: Will the Minister
of Home Affairs be pleased to state:

(a) whether it is a fact that the
Union Public Service Commission has
recommended to Government that
some statutory safeguards should be
provided to minimize the possibility of
increase in number of cases in which
Government might depart from the
advice of the Commission; and

(b) if so, whether Government pro-
pose to accept this recommendation?

The Deputy Minister of Home Affairs
(Shri Datar): (a) and (b). Govern-
ment have already adopted the con-
vention that the advice of the Union
Public Service Commission should, as
a rule, be accepted. Where, however,
good and sufficient reason gxists for
departing from that advice, Govern-
ment must take decisions which ap-
pear to them to be the best in the
public interest. The necessary statu-
tory safeguard has already been pro-
vided in Article 323 of the Constitu-
tion which requires Government in
such cases to place before Parliament
a memorandum explaining the reasons
for non-acceptance of the Commission’s
advice. Furthermore, experience has
shown that out of several thousands of
cases in which the Commission is an-
nually consulted, the number of cases
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in which Commission’s advice was not
accepted by Government is extremely
small. Government do not, therefore,
consider it necessary to provide any
more statutory safeguards.

Shri Dabhi: May 1 know the number
and the nature of the cases in which
Government did not accept the advice
of the Union Public Service Commis-

sion?

Shri Datar: I may give the number
though not the nature. Annually
about 5,000 to 6,000 cases are referred
to the Union Public Service Commis-
sion. In 1950-51, their advice was
departed from in six cases, in 1951-52
in one case and in 1952-53 in two

cases.

Shri Dabhi: May I know the reasons
for the departure?

Shri Datar: The reasons have been
explained in the memo to which I have
invited the hon. Member’'s attention.

Shri Thimmaiah: May I know whe-
ther there are any rules to check the
actions of the Union Public Service
Commission if the actions of the Union
Public Service Commission are not in
conformity with the rules of recruit-
ment?

Shri Datar: This House has supreme
authority to check the alleged actions
of the Union Public Service Commis-
sion.

Shri K. K. Basu: May I know how
many of the cases in which the Gov-
ernment could not accept the recom-
mendationg of the Union Public Ser-
vice Commission relate to Class I
officers?

Shri Datar: I would require notice.
dqwr T dwite wgraar Qv
*¢. W g fews W
forer Y 9% FaE A FaT FH

(%) #qw g 2efwe wgmar
TSAT F FNA AT B 7T IF fHaeY
agmar faely &;
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The Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): (a) The amount of technical
assistance received so far, in terms of
money, under the United Nations
Technical Assistance Administration
Programme is as follows:

Obligations incurred upto 1952

$240,873.
Obligations incurred in 1953
$164,085.
Amount approved for 1954

$188,800.

(b) It was received in the form of
services of experts, training facilities,
and equipment ancillary to the ser-
vices of the experts.

(c) India has been making full use
of the technical assistance available
under the Expanded Programme of
Technical Assistance of the United
Nations. She also provides expert
assistance as well as training facilities
in India for nationals of other coun-
tries, at the request of the United
Nations Technical Assistance Adminis-

tration.

Sardar Hukam Singh: Is India the
biggest recipient of this technical aid?

Shri B.'R. Bhagat: I cannot say off-
hand. But. there are obviously othe-.
countries also.

Sardar Hukam Singh: What are the
other ('ogatries which sent their
nationals for training during the last
vear to India?

Shri B. R. Bhagat: There has been
no occasion for India to provide assist-
ance under UN.T.AA. Under other
specialised agencies experts and train-
ing facilities have been provided.
Figures regarding this are not readily
available. These agencies are handled
by other Ministries.



947 Oral Answers

Sardar Hukam Singh: May I know
whether India sent out its technical
experts to any other countries during
the last year under this scheme?

Shri B. R. Bhagat: No, not under
the scheme but a number of experts
have been sent out under the Colombo
Plan.

TEACHING OF HINDI IN MANIPUR

*812. Shri Rishang Keishing: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that the
Government of Manipur has been grant-
ing a sum of Rs. 50/- per mensem to
certain high schools and middle English
Schools for the teaching of Hindi;

(b) if so, the number of schools
which have been receiving the grant;
and

(c) whether Government propose to
extend such grant to all Governmeat
aideq high ang middle English Schools
in Manipur?

The Parliamentary Secretary’ to the
Minister of Education (Dr. M. M. Das):
(a) Yes, Sir.

(b) One school.

(¢) Yes, to deserving institutions in
accordance with the revised rates of
mainienance grants to aided schools
in Manipur.

Shri Rishang Keishing: Has the Gov-

ernment any proposal to increase the
amount?

Dr. M. M. Das: Amount of what?
Maintenance grant to the school?

Shri Rishang Keighing: Yes.

Dr. M. M. Das: I beg to have notice
of the question.

Shri M. L. Dwivedi: What is the
success achieved in imparting Hindi
education to the school students?

Dr. M. M. Das: The question relates
to a particular grant of Rs. 50 which
was given monthly in Manipur to
schools for imparting education in
Hindi.
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Shri M. L. Dwivedi: 1 want to know
whether any success has been achiev-
ed out of this grant.

Dr. M. M. Das: Considerable success
has been achieved.

t CASTE DISTINCTIONS

*813. Shri S. V. L. Narasimham:
Will the Minister of Home Affairs be
pleased to state:

(a) whether the Government of India
are aware of the provision of a column
for stating the caste or -sub-caste in
all application forms for employment,
scholarships, and admission to educa-
tional and other institutions; and

(b) the steps that Gcvernment pro-
pose to take for eliminating this caste
distinction?

The Deputy Minister of Home Affairs
(Shri Datar): (a) and (b). Yes; this
is required to safeguard the interests
of Scheduled Castes and Scheduled
Tribes in the matter of empolyment,
scholarships, and admission to educa-
tional and other institutions.

Shri S. V. L. Narasimham: May 1
know whether it is not possible to
content oneself with calling him as
belonging to the Scheduled Castes or
backward classes?

Shri Datar: I may point out to the
hon. Member that there are a number
of backward communities to whom
grants are made by the Education
Ministry.

TRAINING FOR ABNORMAL CHILDREN

*816. Shri Bhagwat Jha Azad: Will
the Minister of Education be pleased to
state:

(a) whether Government propose to
start any training course or classes for
abnormal children especially the men-
tally deflcit;

(b) whether there is any institution
in India for such children; and

(c) whether experts are available for
such type of work in the country?
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The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) No.

(b) Yes.

(¢) There are not many experis in
this field in India.

Shri Bhagwat Jha Azad: In answer
to part (b) of the qguestion, the answer
is ‘Yes’. What is the arrangement
that is being made for the training of
such abnormal children?

Dr. M. M. Das: There is an institu-
tion in Bombay under the name,
School for Children in need of special
care. That is a private institution.
We have given some aid to that insti-
tution.

Shri Bhagwat Jha Azad: May I
know whether Government have got
any assessment or idea of the number
of such children? What is the strength
of the school that is caring for such
children?

Dr. M. M. Das: The strength of the
private school is about 60 pupils. Sixty
pupils are on the rolls now so far as
our information goes. We have not
taken any census about how many
children require such training.

Shri Gidwani: Is the Central Insti-
tute of Education considering any pro-
posal for starting an institution for
these deficient children?

Dr. M. M. Das: There is a proposal
for appointing a National Advisory
Council for the Education of the
handicapped, which will take up this
question in due course. It is expected.
that in the next Five Year Plan, some-
thing may be done in this regard.

Basic EDUCATION

*817. Shri Dabhi: Will the Minister
of Education be pleased to state:

(a) whether it is a fact that Gov--

emment are officially committed to
basic education; and

(b) if so, whether Government have
introduced or propose to introduce basic
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education in the public schools run by
Government? '

The Parliamentary Secretary to the
Minister of Education (Dr. M, M. Das):
(a) Yes.

(b) As no Public Schools are direct-
ly under the Government of India, the
question does not arise.

Diwan Raghavendra Rao: May I
know if corresponding courses and
curriculum are prepared for the
Secondary schools so that the pupils
who have completed their education
in the basic schools may take advant-
age of the further studies?

Dr. M. M. Das: Every attempt is
made by the Central Government to
co-ordinate the basic system of train-
ing with the post-basic or secondary
system.

DELHI POLYTECHNIC

*818. Shri V., P. Nayar: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that so far
rules have not been framed regarding
the promotions from one grade to the
next higher grade for the staff of the
Delhi Polytechnic; and

(b) if so, the reasons therefor?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) and (b). Rules have been framed
for promotion to Class I and Class II
posts in fthe Delhi Polytechnic but
they have not been finalised as they
are still under discussion with the
Union Public Service Commission. As
soon as these are finalised, rules for
promotion for Class III posts will be
finally laid down by the Governing
Body of the Polytechnic, but promo-
tions from Class IV and Class III and
within Class III are now regulated by
rules on the same lines as for Class
I and Class II posts.

Shri V. P. Nayar. In regard to the
rules which are being finalised in res-
pect of Class 1 and II officers, may I
know whether before the rules are
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finalised, promotions have been made
in such a haphazard manner that it
has given rise to considerable concern
to the members of the staff?

Dr. M. M. Das: Government do not
agree that promotions have been made
in a haphazard manner. But, promo-
tions have been given to deserving
candidates.

Shri V. P. Nayar: The hon. Parlia-
mentary Secretary said that it was
not done in a haphazard manner. May
I know whether Government are giv-
ing promotions in any planned man-
ner?

Dr. M. M. Das: Yes, Sir. The effi-
ciency of the candidate is taken into
consideration.

Shri V. P. Nayar: Do the Govern-
ment have any rule which provides for
promotion from one department to an-
other on the basis of entry in service?

Dr. M. M. Das: Yes, Sir. Generally,
recruitment to a new vacant post is
made in three ways. (1) Direct recruit-
ment in which the post is advertised;
(2) by promotion in which the post
is not advertised, but the junior post
holders’ efficiency is taken into con-
sideration and (3) transfer from one
department to the other.

Pandit 8. C. Mishra '¥0se—

Mr. Speaker: Order, order. The
Question Hour is over. Yes, Short
Notice Question. Mr. Gidwani

Short Notice Question and Answer
FACT FINDING COMMIT 111 (RANK DISPUTE

S.N.Q. No. 10, Shri Gidwani: Wil
the Minister of Finance be pleased to
state:

(a) whether the attention ot Gov-
ernment has been drawn to a news
item published in the Times of India
dated 4th September, 1954 on page one,
Delhi Edition, to the effect that the
Government of India are likely to
appoint a fact finding committee
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shortly to collect data relevant to the
Bank dispute; and

(b) if so, the terms of reference of
the committee and when it will be an-
pointed

The Minister of Finance (Shri C. D.
Déshmukh): (a) and (b). Government
have since seen the news item, It is
proposed, as the Prime Minister
observed, to enquire into the facts
bearing on this specific dispute more
fully, although not necessarily through
a committee.

It has already been stated by the
Prime Minister in the Rajya Sabha on
the 2nd September and by me in the
Lok Sabha on the 30th August and in
the Rajya Sabha on the 2nd September
that in pursuance of the recommenda-
tions of the Shroff Committee, steps
will be taken to appoint an Expert
Committee to examine. among other
things, ways and means of rationalis-
ing the wage and salary structure in
the banking system and to explore
possible avenues of reducing the bur-
den of operating costs. The question
is presently under examination in
consultation with the Reserve Bank,

This is slightly more expanded than
the reply that was circulated.

Shri Gidwani: Since he has no inten-
tion of appointing a committee, what
will be the procedure then?

Shri C. D. Deshmukh: The procedure
may be that departmental officers, in
consultation with the Reserve Bank
officers, will be asked to go into any
further representations in regard to
the facts of the situation that might be
supplied by the employees or from any
other source.

Shri Gidwani: Will the bank
employees or the labour be associated
in any way with that enquiry?

Shri C. D. Deshmukh: There will be
no formal association, but the enquiry
will result from representations made
by employees. They will also be given
an opportunity of seeing the data that
have already been collected.
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Shri Joachim Alva: Do Government
propose to make any enquiry into the
working of the fifteen or seventeen ex-
change banks, the so-called foreign
banks. which have throttled Indian
economy, whose profits are enor-
mous...

Mr. Speaker: Order, order. The hon.
Member may straight ask for the in-
formation that he wants.

Shri Joachim Alva: Yes, Sir, I am
just asking....which have throttled
Indfan economy and also where there
arc no Indian employees in the higher
cadres?

Shri C. D. Deshmukh: No such
separate enquiry is contemplated.

Shri Gidwani rose—

Shri Joachim Alva: One more Qques-
tion.
Mr. Speaker: Let him ask.

Shri Gidwani; Has the attention of
the Government been drawn to the
resolution passed by the Central Com-
mittee of the All-India Bank
Employees' Union to the eflect that
not only the Governmeni order is de-
fective, but it also reduced the basic
pay of about 90 per cent. of bank em-
ployees immediately with conse-
quential loss on provident fund, bonus
and gratuity? If so, what has the Gov-
ernment to say about it?

Shri C. D, Deshmukh: These are also
among the facts to be enquired into.

Shri K, K. Basu: Apart from the en-
quiry into the facts supplied by em-
ployees, does the Government propose
to send a questionnaire of their own
to elicit more facts so that the data
can be more complete?

Shri C. D. Deshmukh: We have not
quite decided that. We have data e-
lating to thirty banks out of 129 which
were affected by the award. These
thirty banks were representative and
possibly they account for a large pro-
portion of the business, but it is pos-
sible that we shall try and obtain, pro-
vided it does not entail any great ex-
penditure of time, data in regard to
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any other important banks that might
have been left out.

Mr. Speaker: We will now proceed
to the next item.

Shri H. N. Mukerjee: May I ask.... .
Mr. Speaker: No. no.

WRITTEN ANSWERS TO QUESTIONS

ORDNANCE DEPOTS

*775. Shri Nambiar: Will the Minis-
ter of Defence be pleased to refer to
the reply to starred question No. 622
asked on the 4th December, 1953 and
state:

(a) the progress of re-organisation
programme undertaken in the various
Ordnance Depots;

(b) whether all the stock in the Ord-
nance Depots is properly stacked and
stocked; and

(c) whether sufficient covered accom-
modation is now available in these
Ordnance Depots for the proper stock-
ing of the materials to protect them
from the effects of weather?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) The re-
organisation scheme which was start-
ed in the various Ordnance Depots in
June 1950, has since been completed
in all the Depots except for certain
items in the Central Ordnance Depot,
Agra.

(b) and (c). All the stocks are pro-
perly stacked and stocked, but cover-
ed accommodation would not be avalii-
able for some time to come,

SCHOLARSHIPS TO SIKKIM STUDENTS

*784. Shri B. K. Das: Wil the
Minister of Education be pleased to
state:

(a) whether any students from
Sikkim have been awarded scholar-
ships for study in India under the
General Cultural Scholarships Scheme;

(b) if so, what is their number so
far; and
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(c¢) in what institutions and on what
subjects they have been receiving edu-
cation at present?

The Minister of Education and
Natural Rejiources and Scientific Re-
search (Maulana Azad): (a) Yes, Sir.

(b) and (c). One student, who
studied for the LL.B. degree at Delhi
University and left in June, 1954 7n
the completion of the course.

TRAINING OF AFRICAN STUDENTS

*786. Shri Bahadur Singh: Will the
Minister of Education be pleased to
state the nature of training to be im-
parted to the 25 African students
selected under the General Cultural
Scholarships Scheme in the year 1953:54
and 1954-55 for training in cottage
industries and other vocational subjects
and the expenditures incurred thereon
till now?

The Minister of Education and
Natural” Resources and Scientific Re-
search (Maulana Azad): The scheme
for training in Cottage Industries is

quite distinct from the General Cul-

tural Scholarships Scheme. This train-
ing, for a period of about two years, is
devised so as to train skilled worke:s
and to equip educated unemployed
persons for suitable industrial employ-
ment. One trainee was selected dur-
ing 1953-5¢ and about Rs. 1,090 have
been spent so far.

AID TO TRIBAL STUDENTS OF TRIPURA

*787. Shri Biren Dutt: Will the Minis-
ter of Education be pleased to state:

(a) whether any aid has been given
tc the Tribal students studying in the
Karaimura High School of Tripura in
1953-54; and

(b) whether the students have made
any representation for aid?

The Minister of FEducation and
Natural Resources and Scientific Re-
search (Maulana Azad)* (a) No. Sir.

(b) No, Sir.

NATIONAL CADET CORPS

*792. Dr. Ram Subhag Singh: Will
the Minister of Defence be pleased to
state:

(a) the number of squadronge attach-
ed to the Air Wing of the National
Cadet Corps at present;

(b) the names of the places where
they are stationed; and

(c) the total number of cadets in
them? ’ .

The Deputy Minister of Defence
(Shri Satish Chandra): (a) 9.

(b) Bombay, ‘Calcutta,
Patna, Delhi, Kanpur,
Nagpur and Bangalore.

Madras,
Jullundur,

(c) 960.

INVESTMENT OF CAPITAL IN KEBNYA

*794, Shri M. S. Gurupadaswamy:
Will the Minister of Finance be pleas-
ed to state:

(a) the total amount of Indian
capital which has been invested in
Kenya since 1945; and

(b) whether there is any proposal
to increase this investment?

The Minister of Finance (Shri C., D.
Deshmukh): (a) I regret Government
have no information.

(b) No Sir.

ARREARS OF INCOME-TAX AND SUPER-TAX

*798. Shri K. C. Sodhia: Will the
Minister of Finance be pleased to
state:

(a) the total amount of arrears of
income-tax and super-tax collections
standing unrealised on the 31st, March
1954;

(b) whether the payment of such
arrears is allowed in instalments and
if so, under what circumstances;

(c) whether any amount was writ-
ten off during 1953-54; and

(d) if so, how much?
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“The Deputy Minister of Finance
(Shri M. C. Shah): (a) The total
amount of income-tax and super-tax
demand standing unrealised on the
" 31st March, 1954 was Rs. 162'6 crores.

(b) Yes; Payment of arrears is al-
lowed in instalments where it appears
that the assessee is not in a position to
pay the entire demand immediately
and that by granting instalment, re-
covery of the total amount will be
facilitated. In such cases assessee IS
usually called upon to furnish ade-
quate security.

(¢) and (d). The total amount of
tax written off during 1953-54 was
about Rs. 10 lakhs.

FORBIGNERS IN ORDNANCE FACTORIES

*806, Shri Nambiar: Will the Minis-
ter of Defence be pleased to state:

(a) the number of foreign experts
engaged in each Ordnance Factory in
India;

(b) their emoluments and other ser-
vice conditions; and

(¢) the steps that are being taken
by Government to make* our techni-
cians, independent of the guidance of
foreign experts in these trades?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) and (b).
A statement is laid on the Table of the
Sabha. [See Appendix IV, annexure
No. 61.]

(¢) Suitable Indian Officers have
been attached to these technicians, It
is intended that the Indian Officers
should replace the foreign technicians
as soon as they have acquired suffi-
cient experience.

SPECIAL REORGANISATION UNIT

*808. Ch. Raghubir Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of persons declared
surplus from Central Government
Offices as a result of the recommen-
dation of the Special Reorganisation
Unit; and

(b) how many of them have been
re-employed? ’

The Deputy Minister of Home Affairs
(Shri Datar): (a) 678 persons were
declared surplus so far as a result of
the recommendations of the Unit
referred to.

(b) Of the persons mentioned above,
571 have been re-employed.

PusLiC SERVICE COMMISSIONS

“810. Shri B. K. Das: Will the
Minister of Home Affairs be pleased
to state:

(a) whether as suggested in the
First Five Year Plan any steps have
so far been taken for the objective
assessment of the way in which ar-
rangements of recruitment to posts
by Public Service Commissions have
worked;

(b) if not, what are the
therefor; and

reasons

(¢) whether any changes in any
particular direction have so far been
effected for the recruitment of better
personnel through the Public Service
Commissions?

The Minister of Home Aflairs and
States (Dr. Katju): (a) to (c). The
Union Public Service Commission have
made arrangements to obtain from the
Ministries concerned periodical assess-
ments for the first two years of the
merit and performance of all persons
appointed on the recommendation of
the Commission. Confidential periodi-
cal assessments are also made by the

“Ministries concerned in respect of per-

sons appointed on the results of compe-
titive examinations conducted by the
Commission. A study of this material
has shown that there is no serious
reason to apprehend that the present
arrangements for recruitment through
the Union Public Service Commission
do not produce personnel of the
requisite quality. The objective review
has however shown that there is room
for improvement in respect of the
time taken in completing the process
of recruitment. With the concurrence
of the Commission Government have
recently issued instructions designed
to minimise such delays.
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WOMEN’s SAVINGS CAMPAIGN

Shri A. K. Gopalan:
Shri V. P. Nayar:

Will the Minister of Finance be
pleased to state:

(a) the expenditure incurred on the
Women's Savings Campaign till the 1st
July, 1954;

(b) the total amount incurred on the
working of the Central Advisory Com-
mittee for Women’s Savings Campaign
so far; and

(c) the collections made by members
of the Committee from their respective
areas?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) About Rs.
41.000 since September, 1953.

(b) About Rs. 25.000 upto the end
of June, 1954.

(¢) Collections under the Women's
Savings Campaign since its commence-

ment on the 1st October, 1953 to 30th,

June, 1954 in the respective areas have
been as follows:

 Amoumt

Arca
collected
Rs.
1. Madhya Bharat & Ajmer 45,54,530
2. Delhi 1,96,320
3. Hyderabad Information is not
available.
4. Madras 89,300
5. Bombay 2,23,200
6. Malabar & Travancore Cochin 36,340
7. Assam 11,285
8. Andhra 16,140
9. Madhya Pradesh, Bhopal and
Mabharashtra 6,28,220
10. Gujrat, Saurashtra & Kutch 40,000
11. Mysore 670
12. Punjab, PEPSU and Himachal
Pradesh 2,70,330

13. West Bengal, Bihar and Orissa 745

14. Rajasthan 6,93,930
15. Uttar Pradesh 58,105
Total 27,19,I1§

In addition, promises amounting to
over Rs. 6 lakhs have been received.

ORDNANCE COMMANDANT, DEBHU

381. Shri V., P. Nayar: Will the
Minister of Defence be pleased to state:

" (a) the total expenditure on the es-
tablishment of Ordnance Commandant,
Dehu from its inception till the 1st
July, 1954;

(b) the purpose for which this office
has been established; and

(c) how far it has achieved the pur-
pose for which it was set-up?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) Rs. 4,08,748
from 1lst December, 1948 upto 3lst
July, 1954.

(b) HQ. Dehu Ordnance Depot was
raised as a measure of efficiency, to
bring all the Ordnance Installations
located at Dehu (i.e. Central Ordnance
Depot, Ordnance Depot, Ammunition
Depot and Vehicle Depot) under the
control of one Commandant, who would
be responsible for the general co-ordi-
nation of administration and executive
matters. On creation of the appoint-
ment of Ordnance Commandant, in the
rank of a Colonel, the rank of the
Comd. COD Dehu was down-graded
from Col. to Lt.-Col.

(¢) It has been discharging the func-
tion for which it was set up, satis-
factorily.

MALPRACTICES

382. Shri V. P. Nayar: Will the
Minister of Defence be pleased to state:

(a) whether it is a fact that a court
of enquiry was held sometime back,
on certain allegations regarding the
construction of a huge building, by a
senior official of the Indian Army,
while he was the Sub-Area Commander
in Poona; and

(b) if so, whether Government will
place on the Table of the House a ccpy
of the proceedings of the court of en-
quiry referred to above?
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The Minister of Defence Organisa-
tion (Shri Tyagi): (a) No court of en-
quiry was held.

(b) Does not arise.

SANSKRIT INSTITUTIONS IN RAJASTHAN

383. Shri Karni Singhji: Will the
Minister of Education be pleased to
state:

(a) the number of Sanskrit Schools
or Colleges in Rajasthan aided by the
Central Government;

(b) the number and names of insti-
tutions in Rajasthan that have been
given grants by the Central Govern-
ment for Research work; and

(c) the subjects in which these insti-
tutions conduct research?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) Nil

(b) and (c). As no specific period
has been mentioned, information re-
lating to the year 1953-54 (upto 12th
February, 1954) is given below:

No. of Institutions: One.

Name: The Vidya .Bhawan
Teachers Training College,
Udaipur.

Subjects of research: (i) the

causes of indiscipline among
the students; and (li) the pre-
sent{ educational system and
the requirements of a demo-
cratic social order.

MEDICAL CARE OF STUDENTS

384. Shri V. P. Nayar: Will the Minf{s-
ter of Education be pleased to state:

(a) whether Government of India
have given any grant to any state for
the medical care of the needy students
during the period 1947 to 1954;

(b) the amount given to each State
year-wise;

(¢) whether Government have under
its own auspices conducted a student
health survey any time after 15th
August, 1947; and

365 LSD.
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(d) if not, whether it is proposed to
undertake such a survey in the near

future?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) No.

(b) Does not arise.
(c) No.

(d) No scheme for such a survey
has yet been formulated.

MepIcAL CARE OF STUDBNTS

385. Shri V. P. Nayar: Will the Minis-
ter of Education be pleased to lay on
the Table of the House a statement
showing the per capita expenditure
incurred for the medical care of
students in the various States?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): No expendi-
ture has been incurred by the Gov-
ernment of India for the medical care
of students in the various States.

Information is not readily available
of the expenditure incurred for this
purpbse by the State Governments.

INDIAN TEAMS SENT ABROAD

386. Shri V. P. Nayar: Will the Minis-
ter of Education be pleased to lay on
the Table of the House a statement
showing the following details about
the Indian teams which were sent
abroad with assistance from Govern-
ment in the years 1952-53 and 1953-54:

(a) the number of actual partici-
pants in the Sport or Game;

(b) the number of non-participants
who went with the team;

(c¢) the honours won by each team;

(d) the total expenditure on each

team; and

(e) the names of the Sports Organi-
sations which sponsored the tour in
each case?

The Minister of Education and
Natural Resources and Scientific Re-
gearch (Maulana Azad): (a) to (d).
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Information is not readily available

and it is being collected.

(e) List of the Sports Organisations
which sponsored the tour is placed on
the Table of the House. |See Appendix
IV, annexure No. 62.]

SPORTs AND GAMES IN INDIA

387. Shri V. P. Nayar: Will the
Minister of Education be pleased to
lay on the Table of the House a copy
of the note sent up by the Minister of
Health for consideration at the Con-
ference on sports convened by the
Ministry of Education in August, 1954?

The Minister of Education and
Natural Resources and Scientific Re-
gearch (Maulana Azad): A copy of a
note sent personally by Rajkumari
Amrit Kaur for consideration by the
Conference on Sports is placed on the
Table of the House. [See Appendix IV,
annexure No. 63.]

GOLD AND SILVER

388. Sardar A. S. Saigal: Will the
Minister of Finance be pleased to state:

(a) the balance of trade position
with respect to the import and export
of gold and silver bullion during the
period from 1st January to 30th June,
1954,

(b) whether it is a fact that the
quantum of import during the above
period was much less than the ex-
port of the above commodities;

(¢) if so, by what amount the im-
port fell short in these months; and

(d) what was the cause of the fall
in imports?

The Minjster of Finance (Shri C. D.
Deshmukh): (a) to (¢). The informa-
tion is given in the Accounts relating
to the Foreign (Sea, Air and Land)
Trade and Navigation of India, a copy
of which s avallable in the Library of
the Sabha.

~(d) Does not arise as there is no

fixed relationship between the
quantum of exports and the quantum
of imports.

ORDNANCE ESTABLISHMENTS

389. Shri V. P. Nayar: Will the Minis-
ter of Defence be pleased to state:

(a) the declared strength of (i)
pbrmanent (ii) temporary and (iii)
extra temporary hands in the Ordnance
Establishments of the Indian Army
Navy and Air Force during—

(i) the last world war
(ii) as on 1st June, 1950
(iii) as on 1st June, 1954; and

(b) the strength of war time tempo-
rary civilian employees in Defence
installations whose service conditions
stipulated that they are to serve for
the duration of war plus one year?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) A State-
ment is laid on the Table of the Sabha.
[|See Appendix IV, annexure No. 64.]

(b) 394.
RETRENCHMENT IN COCHIN NAVAL BaAsg

390 S Shri A. K. Gopalan:
"\ shri Punnoose:
Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that some
civilian employees of the Cochin Naval
Base were retrenched or reverted in
the first half of 1954;

(b) the number of employees so
retrenched and of those who were re-
verted to the lower scales; and

(¢) the reasons, if any, for such re-
trenchment or reversion?

The Deputy Minister of Defence
(Shri Satish Chandra): (a) Yes.

(b) and (c¢). Twenty-five civilians,
who were employed in the Cochin
Naval Base against vacancies meant
for Service personnel, were rendered
surplus consequent on Service person-
nel becoming available to man the
posts. Fourteen of them have been
reverted to lower appointments and the
remaining eleven provided with alter-
native employments. A T
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The Minister of Education and
Natural Resources and Scientific Re-
search ~(Maulana Azad): The total
number of teachers is 14, including the
Principal and the Vice-Principal.

The total number of students during
the current session is 105.

GRANTS TO UNIVERSITIES

392. Dr. Ram Subbag Singh: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that some
Indian Universities have requested the
Government of India for non-recurring
grants for construction of college
buildings, hostels and library buildings
during the current financial year;

(b) if so, the namc;s of those uni-
versities; and

(c) whether Government have taken
any decision in the matter?

The Minister of Education and
Natural Resources and Scientific RF-
search (Maulana Azad): (a) Yes, Sir.

(b) Universities of Agra, Allahabad,
Andhra. Annamalai, Banaras, Baroda.
Bombay, Calcutta, Jammu and Kash-
mir. Karnatak, Madras, Nagpur.
Osmania., Patna, Poona, Punjab, Raj-
putana. Roorkee. Utkal and the Visva-
Bharati.

(¢) No, Sir.

MANGANESE (PRODUCTION)

393. Shri B. C. Das: Will the Minister
of Natural Resources and Scientific
Research be pleased to state:

(a) whether the production of man-
ganese in India decreased or increased
in the last six months of this year in
comparison with the corresponding
period of 1953,

(b) the percentage thereof; and

(c) how it compares with the world
production of manganese in the last
six months?

The Minister of Education and
Natural Resources and Scientific Re-
search (Maulana Azad): (a) to (c). I
regret, no comparison can be made as
production figures are compiled on 1
twglve—monthly basis and information
regarding 1954 is not yet due.

MANGANESE (COST OF PRODUCTION)

394. Shri B. C. Das: Will the Minister
of Natural Resources and Scientific
Research be pleased to state what is
the average cost of production per ton
of manganese from manganese mines?

The Minister of Education and
Natural Resources and Sciemntific Re-
sarch (Maulana Azad): Cost of pro-
duction of manganese varies from
mine to mine in each State. A state-
ment showing information collected is
laid on the Table of the House. [See
Appendix 1V, annexure No. 65.]

DEFENCE SERVICBS COLONY, KILOKRI

395. Pandit Munishwar Datt Upa-
dhyay: Will the Minister of Defeance be
pleased to state:

(a) whether the houses constructed
in the Defence Services Colony at
Kilokri are intended for active service-
men or for ex-servicemen to be occu-
pied by them permanently;

(b) if they are for active service-men,
whether they are given on rent or on
any other basis; and

(c) what is the significance of the
colony houses being constructed under
the Co-operative Society of Comumis-
sioned or non-Commissioned Officers?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) Government
have not constructed any houses in the
Defence Services Colony at Kilokri,
They have merely allotted plots of
land for consiruction of houses to
displaced service and ex-service offi-
cers and men. i
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(b) The plots have been allotted on
the basis of 99 years’ lease on payment
of annual premium calculated at Rs.
10 per square yard, and ground rent
assessed at three per cent. of the
premium for the first twenty years.

(c) Some of the allottees in the
Defence Services Colony at Kilokri
have formed a Co-operative House
Building Society, which maintains
technical staff to prepare plans, works
out speciflcations and supervises the
construction of buildings on behalf of

its members.

A TO SOCIAL WELFARE ORGANISATIONS

Pandit Munishwar Datit Upa-
396.{ dhyay:
Ll'ndu D. N. Tiwary:
Will the Minister of Education Gbtc¢
pleased to state:

(a) the names of organisations in each
State which received aid from the Cen-
tral Social Welfare Board in the year
1953-54; and how many of them will be
given aid during 1954-55 and to what

extent;

(b) what is the criterion for grant-
ing aid to the institutions;

(c) whether any recommendation or
certification is necessary for securing
the aid; and

(d) it so, whose?

The Minister of Education and
Natural Resources and Sclentific Re-
search (Maulana Azad): (a) A state-
ment showing organisations aided by
the Central Social Welfare Board dur-
ing 1953-54 is placed on the Table of
the Sabha. [See Appendix IV, an-
nexure No. 66.]

About 1,500 organisations are expect-
ed to receive financial aid during 1954-
55 and the total amount earmarked
for this purpose is Rs. 75,00,000.

(b) to (d). The Board has laid
down certain principles regarding the
standing, work and financial status of
the organizations and all requests for
grants ‘are examined in the light of
these principles.

SEIZURE OF GOLD

397. Shri 8. C. Samanta: Will the
Minister of Finance be pleased to
state:

(a) the quantity of gold seized by
the Customs Preventive staff at Cal-
cutta Port from January 1953 to July,
1954;

(b) the biggest seizure made during
the above period; and

(c) the number of cases in which the
force guards. have been involved in the
smuggling of gold and how they have
been dealt with?

The Deputy Minister of Finance
(Shri A. C, Guha): (a) The quantity
of gold seized by the Customs Preven-
tive staff at Calcutta Port from
January, 1953 to July, 1954 is 10,692-91
tolas.

(b) The biggest seizure involving
8,983'64 tolas of gold took place on
11th May. 1954 on board S. S. “Eastern
Queen”.

(c) If the hon. Member desires to
know whether any officers of the
Customs Preventive staff were impli-
cated in the smuggling of gold, the
answer is, no.

WAR SBRVICE CANDIDATBS VACANCIES

398. Shri Ajit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) how many vacancies for
‘war service’ candidates have been
reserved since 1947 in the various
Ministries of the Government of
India; and

(b) how many have beeg filled up
so far by such candidates according
to categories?

The Deputy Minister of Home Affairs
(Shri Datar): (a) and (b). There has
been no reservation of vacancies for
‘war service’ candidates after 1947.
70 per cent. of the vacancles arising
between 1942 and 1945 inclusive were
reserved for such candidates. For the
years 1946 and 1947, reservations for
‘war service' candidates were governed
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by an office memorandum issued by
the then Home Department, dated the
16th August, 1946, a copy of which is
placed on the Table of the House. [See

Appendix IV, annexure No. 67.]
The numbers of vacancies actually
reserved and filled by ‘war service’

candidates in pursuance of these
orders are not readily available.

ESTATE DUTY ON AGRICULTURAL LANDS

401, Shri S. V. Ramaswamy: Will
the Minister of Finance be pleased to
state:

(a) whether subsequent to the pas-
sing of the Estate Duty Act, any of
the States (other than those mention-
ed in the First Schedule of the Act)
have passed resolutions adopting this
Act as contemplated in Article 252(1)
of the Constitution of India in respect
of the estate duty on agricultural
lands situated in those States;

(b) if so, the names of the States
who have passed such resolutions:
and .

(c) the steps that are being taken
to see that all the States pass such
resolutions? :

The Deputy Minister of Finance (Shri
M. C. Shah): (a) and (b). Sub-
sequent to the passing of the Estate
Duty Act, 1953, the States of Assam
and Bihar have adopted the Act in res-
pect of the estate duty on agricultural
lands situated in those States by pas-
sing resolutions on the 18th and the
15th March, 1954, respectively.

. (¢) All States were addressed on
the subject as far back as April, 1951,

impressing on them the advantages of
authorising the Centre to legislate for
the levy of estate duty on agricultural
land to secure uniformity in imposition
of the duty. Those States which agreed
to this, passed the necessary resolu-
tions under Article 252 of the Consti-
tution, while others which did not agree,
wanted to wait and see the working or
to levy the duty themselves. Estate
Duty in respect of agricultural land is
a State subject and we cannot compel
the States to adopt the Estate Duty
Act, 1953, under Article 252(1) of the
Constitution.

IMPERIAL BANK OF INDIA

402. Shri Hem Raj: Will the Minis-
ter of Finance be pleased to state:

(a) the number of branches opened
by the Imperial Bank of India in the
different parts of India during the
years 1952-53 and 1953-54, State-wise;
and

(b) the number of branches which
are proposed to be opened in 1954-55,
State-wise?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) and (b). In
pursuance of the recommendation of the
Rural Banking Enquiry Committee, the
Reserve Bank of India made arrange-
ments with the Imperial Bank of
India whereby the latter agreed to
open 114 branches during its flve-year
expansion programme beginning from
1st July, 1851. A statement showing
the number of branches opened so far
by the Imperial Bank of India in Parts
‘A’ and ‘C’ States since 1st July, 1851,
and proposed to be opened during the
remaining period, i.e., by the 30th June,
1956, is given below:

Number of branches agreed Number of branches Numbper of branches

i i et to be
R Rvesyens SEenct durg Opened U e Spencd by 36 10¢6
on 30-6-56
Part ‘A’ States
Andhra 4 1 3
Assam 5 1 4
Bihar 7 3 4
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Number of branches agreed Number of branches Number of branches

upon to be opened during opened upto the which are yet to be
the five-year period ending 30-8-54 opened by 30-6-1956
on 30-6-56

Bombay 20 10 10
Madhya Pradesh 16 . 7 9
Madras 2 .. 2
Orissa 6 2 4
Punjab 8 5 3
Uttar Pradesh 21 13 8
West Bengal 11 3 8

Part <C’ States )
Ajmer 1 1
Bhopal 1 1
Coorg b ¢ I
Himachal Pradesh 3 3
Kutch 2 1 1
Manipur I 1
Tripura 1 .. 1
Vindhya Pradesh 4 2 2
TOTAL 114 48 66

It cannot be said how many of the
remaining 66 branches will be opened
during the rest of the year 1954-55.
The year-wise number of branches
opened is as below:

July 1951—June 1952 Bombay 2, Madhya

Pradesh 1, Punjab1
and Uttar Pradesh 1.
Total §

July 1952—June 1953 Andhra 1, Assam 1,
Bihar 1, Bombay 4,
Madhya Pradesh 4,
Orissa 1, Punjab 4,
Uttar Pradesh 9, West
Bengal 3 and Kutch 1.
Total 29

July 1953—June.1954 Bihar 2, Bombay 3,
Madhya Pradesh 2,
Orissa 1, Uttar Pradesh
3 and Vindhya Pradesh
2.

Total 13
July and August 1954 Bombay 1
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The Deputy Minister of Finance
(Shri M. C. Shah): The President has
conveyed his assent under provisions
of Article 286(3) of the Constitution
to Sales Tax legislation on essential
goods in the undermentioned States
after the enactment of the Essential
Goods (Declaration and Regulation of
Tax on Sale or Purchase) Act, 1952:

1. Bihar.
2. Bombay.
3. Madhya Bharat.
4. Rajasthan.
” 5. Saurashtra.
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The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

12.7p.M.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER  SALARIES AND
ALLOWANCES OF MINISTERS Act, 1952

The Deputy Minister of Home .

Affairs (Shri Datar): I beg to lay on
the Table a copy each of the Minis-
try of Home Affairs Notifications No.
18/37/52-Public, dated the 13th Jan-
uary, 1954 and No. 18/11/54-Public,
dated the 15th March, 1954, under
sub-section (2) of section 11 of the
Salaries and Allowances of Ministers
Act, 1952. [Placed in Library. See
No. S-310/54.]

CONVICTION OF MEMBER

Mr. Speaker: I have to inform the
House that I have received the follow-
ing telegram today, or, more correctly,
last night about midnight or so:

“Speaker House of the People
New Delhi.

On 10th September, at 11-40 A.M.
Shri Kandala Subramanyam Mem-
ber House of People arrested at
Karivena Village, Atmakur Police
Station, Kurnool, Rural District
Andhra State, under Sections 143
and 447 LP.C. in connection with
an Agrarian Satyagraha. He was
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convicted and sentenced to six
months rigorous imprisonment
under Section 143 I.P.C. and three
months rigorous imprisonment
under section 447 I.P.C., both
sentences to run concurrently by
Stationary Sub-magistrate Nandi-
kotkur. He is being sent to Alipur
Jail, Bellary. Detailed report
follows.”

That is the intimation that I have

received today.

CONSTITUTION (THIRD AMEND-
MENT) BILL—Contd.

Mr. Speaker: The House will now
proceed with the further considera-
tion of the motion moved by Shri
T. T. Krishnamachari on the 10th
September, 1954 for reference of the
Bill to Joint Committee.

There are also some amendments.
They are also under consideration.
In this connection, the hon. Members
know the procedure as laid down in
our rules about considering any mo-
tion or any Bill for amendment of
the Constitution. The discussion, as
settled by the Business Advisory
Committee, will continue up to 1-55
p.M. Referring to the conventiun
which I stated the other day, it being
interval for lunch, we shall not have
voting at that time. The voting will
have to be by a division in the lob-
bies. The voting will take place
after the flood debate is over. Inci-
dentally that will give fuller time tc
the flood debate also.

Pandit Thakur Das Bhargava was
on his legs.

Pandit Thakur Das Bhargava
(Gurgaon): Sir, I was submitting
yesterday that the Constitution was
not enacted by the framers as if every
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[Pandit Thakur Das Bhargava].

State in India was a federating unit,
in the sense that all its powers were
with itself and only certain powers
were given to the Centre. As a mat-
ter of fact, our attention has been
brought to this fact by Mr. More.
Still, Mr. More should remember
that this Constituent Assembly con-
gisted of many Congress Members, a
majority of Congress Members, and
they framed the Constitution; and if
the Congress had a right to pass re-
solutions in previous days, that Cons-
tituent Assembly had a right to enact
the Constitution in the manner they
pleased.

[SHR1 PATASKAR in the Chair]

It is usual, whenever an argument
is made, to refer to old resolutions of
the Congress or to certain other mat-
ters which are favourable to the ar-
gument which is being sponsored by
the hon. Member at the time, but it
is forgotten that at all other times
all the other Members of the Con-
gress have the right to change that
resolution also. We enacted some-
thing in the Constituent Assembly,
and now we are considering a change.
Now, is it not up to us to change it.
It is quite right that this Constitution
jis a sacred document and we should
not change it in a haphazard manner
or without giving full deliberation to
it. But, at the same time, I do not
understand why Mr. More is calling
our attention to the fact that it is a
federal Constitution,

Sir, in this federal Constitution, we
gave all the residuary powers to the
Centre deliberately, and in this Con-
stitution, as I submitted yesterday,
the spirit of unitary federation per-
meates everywhere. That i{s, we have
got articles 355, 356 also in the Consti-
tution, and the Centre is, as a matter
of fact, responsible to the States also
and the people of the States for good
government and for all other pur-
poses and to see that the Government
is carried on in accordance with the
Constitution. 1 should, therefore, sub-
mit that we have got our own pecu-
- liar Constitution, and article 368 is
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there in the Constitution by virtue of
which we can amend the Constitu~
tion. When I am on article 368, I
must call the attention of the House
to one very important factor, namely
that in an amendment of this nature,
there is a provision given in article
368, itself, which is very salutary
and which says:

“Provided that if such amend-
ment seeks to make any change
m_

(a) article 54, article 55, article

73, article 162 or article 241,
or

(b) Chapter IV of Part V, Chap-
ter V of Part VI, or Chapter 1
of Part XI, or

(c) any of the Lists in the Seventh
Schedule, or

(d) the representation of States
in Parliament, or

(e) the provisions of this article,
the amendment shall also require
to be ratified by the Legislatures of
not less than one-half of the States
specified in Parts A and ‘B of the
First Schedule by resolutions to that
effect passed by those Legislatures
before the Bill making provision for
such amendment is presented to the
President for assent.”.

This means that in a matter of this
moment, the States are by law au-
thorised to give their reactions to @
Bill of this sort as a majority of them
must ratify such a measure. So, the
safeguard is enacted in article 368
itself,

But barring that, there are certain
special circumstances in the economy
of our country, and in the present posi-
tion in which we find ourselves to-
day, that I cannot see any time when
the Centre shall feel safe or shall be
justified in giving all these powers to
the States. For instance, 1 cannot
foresee any time, at least for the
coming twenty years or so, when there
will be no plan in this country, so far
as progress is concerned. ¥ We have
today got the First Five Year Plan,
and the Second Five Year Plan is in
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the offing, and then, I do not know if
there will not be any third or fourth
Five Year Plan; I am sure they are
bound to be there, As long as plan-
ning goes on in any country, I cannot
see how these sorts of powers can be
comple}ely transferred to the States.

It is true that when we enacted the
Constitution, we did not foresee that
these Plans would be coming. In fact,
we had no clear perception, and no
clear appreciation of the fact that
planning will have this sort of influe-
nce in our economy. As long as plan-
ning is these, I do not see how in re-
gard to those matters also which are
of primary concern to the States, the
States will have full control over all
‘the matters which are mentioned in
article 369. Therefore, to my mind,
this fact alone, namely that the Plan-
ning Commission is there, and that
the Plans are there, is sufficient to
lead us to agree to an amendment of
this entry.

Shri S. 8. More (Sholapur): Does
the hon. Member plead that planning
is inconsistent with provincial auto-
nomy?

Pandit Thakur Das Bhargava: I did
not say so. It is not my intention to
say so. I do not see how provincial
autonomy will be affecteq if some of
the powers are concurrent with the
Centre. I cannot see how planning
can be successful otherwise. I can
not see any time when, in the cir-
cumstances of our country, price con-
trol can be taken away from the
Central Government, Price control is
even today in the Concurrent List,
and if the price control is there, Gov-
ernment are able to influence all
those matters which are mentioned in
article 369.

Skri S. S. More: It becomes accumu-
lated corruption. (Interruptions)

Pandit Thakur Das Bhargava: It
may mean anything. Shri S. S. More
is certainly entitled to call it corrup-
tion or anything else. He has got
mastery over his tongue, and he can
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find out expressions to express him-
self. It price control is a concurrent
subject, I do not see how provincial
autonomy in respect of these matters
can be given to the States for all
time or even to a full extent. If the
Centre can control the price of wheat
and also the prices of other articles
like fodder, foodstuffs etc, I would
like to know how the States can go
against it, and how that price con-
trol can fail to influence the growth
of foodstuffs and other agricultural
commodities. Suppose today the price
of wheat is fixed at a certain amount
that would also control the price of
all other commodities, and that will
influence the incentives for growing
this or that crop. So, I should
think that as long as price control is
with the Government of India, it is
idle to think that there can be pro-
vincial autonomy in the matter of
the production of foodstuffs etc. The
only point is that I do not consider
that the Government of India will
ever behave in such a manner that
by having this price control on food-
stuffs, they will try to influence the
production of other things also. It
is much better that we see things
in their full perspective, and do
things rightly and straightforwardly
and not colouredly and by crooked
methods. I should, therefore, think
that as long as the question of plan-
ning is there, and as long as we are
not divided or re-organised into
States, fully equipped States which
have got an economy of their own,
and which are self-sufficient in the
matter of foodstuffs etc., I cannot
foresee any future when it will be wise
for us not to give powers to the Cen-
tral Government to control all these
matters. .

I remember in the year 1949 proba-
bly, we had a very good bumper
crop of gram in Hissar District. Wea
approached our Provincial Govern-
ment to allow us to export gram.
Gram was selling at Rs. 6-8-0 per
maund in Hissar District; it was sel-
ling at Rs. 10 in Palwal in Gurgaon
District, and at Rs. 20 or so in Mad-
ras and Calcutta, And yet, we were
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not allowed to export gram. As a
result, Hissar District alone lost
something like a crore of rupees.
What happened in Delhi subsequent-
ly? There was a tonga strike here, as
many hon. Members might remem-
ber, and the Government of India
wanted the Punjab Government to
allow gram to be exported out of
Punjab to Delhi. But the Punjab Gov-
ernment would not agree. Mr.
Munshi asked the Punjab Govern-
ment to take Rs. 13 instead of Rs. 0
per maund, i.e., Rs. 4 more per maund,
but the Punjab Government would
still not agrce. Then, Mr. Munshi
took courage in both hands, and de-
controlled gram, with the result that
though it was stated by the Punjab
Government that we did not have
enough stocks of gram in Hissar
District, still we sent 60,000 maunds
of gram to Bihar. Ultimately, what-
ever the local Government had ex-
pressed as its estimate was proved to
be quite wrong. It so happens that
the local and State Governments have
sectional interests. When the ques-
tion of rice was discussed here, every
Member from Madras was complain-
ing that they were not having good

rice there, whereas we in the Punjab

were given good rice in ration. Then
I submitted from my place, here in
the House that in the Punjab, you
are giving us rice, we are not rice-
eating people, take away this rice
from us, and give it to Madras; and
the Punjab Government had to change
their orders. So, I must submit in
regard to this matter, that there are
deflcit States in India. and there are
surplus States also. So far as the
interests of the deflcit States are con-
cerned, they can only be protected
by the Central Government.

In India, we want to have one kind
of uniform economy only. I should
say that I will not be happy as long
as the differences in price of essen-
tial articles in the whole of the coun-
try are allowed to be more than
what is warranted by the cost of
transport only. I have seen that in
certain years, the prices have been
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about Rs. 40 in Bombay and Bengal,
whereas in other parts of the cout.
try, they have been in the region ¢
Rs. 20 per maund. in respect of cer-
tain cereals and other articles. I do
not like this. In article 16 of the
Constitution, as it was originally draf-
ted—that article is not to be found in
our present Constitution, and proba-
bly it has been replaced by article
301—we laid it down as a fundamen-
tal right that commerce and trade in
India will be free, which meant that in
all parts of India. things will be
sold at practically the same price.

But what do we find, when we
have given these powers to the
States? We know the history of the
sales tax, and we know how article
286 has been abused. We know how
the country is feeling uncomfortable
over the powers that have been exer
cised by the States in regard to
sales tax. There is no uniformity in
the whole of India, with regard to
sales tax,

[SHRI BARMAN in the Chair] -

As long as we have got an econo-
my like the one which we possess
today, as long as the States are not
re-organised properly, as long as India
is not divided into four or six parts
only, each of which will have an
economy of its own and be self-suffi-
cient in the matter of foodstuffs etc.,
as long as that is not done, I do
not see how we can be happy in
the whole of India, and how we can
have uniformity as regards prices
etc., unless the Centre is armed with
these powers for manv years to come.

It is quite true that so far as
the theory goes, the decentralisation
theory is there. The theory propound-
ed by our friend, Mr, More, that
in a Federation the powers of the
States should be defined and that the
Centre should exercise only inose
powers which are surrendered by
the States to the Centre, is there. All
these theories are correct as theories.
I have got every sympathy with
them; I have sympathy with the fact
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‘that our Constituent Assembly, to
start with, liked that these powers
should be placed with the States. I
am not forgetful of all that, but at
the same time, I cannot ignore what
I have seen during the last five or
six years. When originally we had
no idea of planning, no idea of how
things would shape themselves in the
coming years, we thought that it
would be better that we copied other
States in the world where federating
units were given these powers over
land, water, foodstuffs etc. But we
have found that in the peculiar cir-
cumstances of India and in the pecu-
liar conditions of our country, it was
absolutely necessary for the Centre
to possess these powers and unless
the Central Government possessed
these powers, and exercised them, the
country would not be happy.

Apart from this, during all these
five years we have seen that there
have been price controls in regard to
many articles. Though I have been
a very great critic so far as the policy
of the Government about controls
was concerned—I have always been
of the view that these controls have
aggravated corruption etc., etc.—all
the same, I would be wrong in sub-
mitting before this House that these
controls have not had their good and
salutary effects. Go to any factory,
go to the poor people, go to the or-
dinary consumer: he will tell you
‘we will mot have got sufficient ce-
reals and sufficient other things to
consume at reasonable rates, if there
were no controls’. Therefore, it was

that our labour population always
insisted that there should be con-
trols. So controls have been useful

also. Now, it is a matter really be-
tween the Centre and the States.
When I find that the opinion of the
State Governments is also in favour
of the view that theSe controls have
proved very useful, I think that so
far as public opinion is concerned in
this matter, it is in favour of the
view that we should amend this ar-
ticle. Now, I will just read out the
views of the local Governments in
regard to these controls. I find at
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page 12 of the Report of the Com-
modity Controls Committee the fol-
lowing:

“A majority of the State Gov-
ernments, either in their written
evidence or oral evidence before
us, expressed the view that the
working of the three Control
Acts has on the whole reacted
well on the general economy of
the country. It is pointed out by
them that the existence of con-
trols has not hampered produc-
tion; in fact, that production of
certain commodities actually in-
creased. In regard to prices, the
view is strong that controls had
the desired eflect of keeping
prices steady if not lowering
them. Prices of essential com-
modities, it is pointed out by them,
were stabilised at reasonable
levels. The State Governments
are also of the view that proper
supply and distribution of the
commodities have been achieved
as a result of controls. But for
controls, equitable distribution of
the essential commodities would
not have been po§sib1e".

This is the view about the effect of
controls. This Committee also was
armed with the views of the Planning
Commission on coatrols. I do not
want to read the long passage which
I find in the Report of this Com-
mittee at page 16, but all the same,
as the hon. Minister has suggested
if one reads these first 23 or 25
pages of this book, it will repay peru-
sal. A very strong and almost con-
clusive case has been made out by
the Planning Commission. as per
paragraph 31, for the view which
they have expressed, and I think after
reading this, nobody shall remain une
convinced of the fact that in India
these controls have got to remain for
a long time in our economy, unless
many things have changed, wunless
the pattern of things has changed

.80 appreclably that controls will not

be required at all. T do not foresee
any future in which controls wifl
not be found here in India to be
useful.
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Pandit K. C. Sharma (Meerut Distt.
—South): Anywhere in the world.

Pandit Thakur Das Bhargava: My
friend says, anywhere in the world.
I certainly agree with him. If plan-
ning is to be found, controls are a
necessary part of it. If you want
planning, you must have controls ot
some sort; otherwise, planning has
got no meaning. I can understand
that the way in which these controls
are worked may be irksome, may be
very difficult, may be giving trouble
to the people. But that is no reason
why we should be against controls.
I am very much against the way the
controls are managed; they may prove
perhaps very disastrous. It was not
due to controls but due to the
mismanaged working of the controls
that people suffer. We know what
happened in the States. After all
the working of these controls, the
implementation of these controls, will
take place in the States. And in
the States they are not properly
worked. But the blame does not lie
with controls, but with their work-
ing. In the very nature of things,
it is difficult to work controls, but
all the same, we cannot escape from
this difficulty. If we are to have
planning, if we are to work in the
best interests of India, it is absolute-
ly necessary that the Central Gov-
ernment should have concurrent
powers. I submitted for the consi-
deration of the House that this means
that if we amend item 83 and give
power over these articles to the Cen-
tral Government, the result will be
that the Central Government being
too powerful will have the entire
charge and the State Governments
will have practically no independence
in this matter. But I see that though
many of the States have agreed, it is
Bombay alone which has raised some

difficulty.

Shrl Raghavacharl (Penukonda):
Some have not replied.

Shri S. S. More: It requires back-
bone.
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Pandit Thakur Das Bhargava: As
Mr. More says, perhaps it requires
back-bone......

Shri U. M. Trivedi (Chittor): Not
back-bone, but Backbay!

Pandit Thakur Das Bhargava:...to
say that the Centre should not have
those powers. They do not have the
courage of saying so...

Shri Raghavachari: With your per-
mission, I would like to point out that
it is unfair to attribute any motives
to those people who are still consi-
dering the matter.

Pandit Thakur Das Bhbargava: Then
I am quite right in saying that so
far as they are concerned, they have
not seen fit to make a reply that they
are not agreeable. At the same time,
which are the States which want the
control to continue. In the list given
by the hon. Minister yesterday, I
found that many of the small States
were enumerated, to start with. Now,
it is in the interest of the deflcit
States and the small States that the
Centre should have the control so
that they may not be put to any
difficulty...

Shri 8. S. More: Bombay is a defl-
cit State.

Pandit Thakur Das Bhargava: I
know that Bombay is a deficit State.
But Bombay had itself said in the
previous letter that so far as cotton
was concerned, the Centre might
have control...

Shri 8. 8. More: Circulate the opi-
nions. Then we will be in a position
to judge.

Pandit Thakur Das Bhargava: Opi-
mions should have been circulated;
I am at one with Mr, More in saying
that we should have had circulated
to us all the information so that
Members might be able to form in-
dependent views of their own. But
I know that so far as Bombay is
eoncerned, they want that cotton may
not be taken out of control. At the
same time, so far as food is concern-
ed, Bombay is a deficit State. Why
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did not Bombay during all these five
years come up to the standard of a
self-sufficient State? @ What has it
done?

Shri S. 8. More: We cannot help
precarious rainfall.

Pandit Thakur Das Bhargava: There-
fore, according to my friend, since he
cannot control rainfall, he cannot
make the State self-sufficient. Let
him therefore agree to the only

Shri S. S. More: Surrender my
freedom!

Pandit Thakur Das Bhargava: Let
him see how far other States have
become self-sufficient. Take, for ins-
tance, Punjab. Punjab was a deflcit
State; but Punjab became a self-suffi-
cient and surplus State durihg these
four or flve years.

Shri S. 8. More: What is the per-
centage of irrigated land in Bombay
and Punjab?

Pandit Thakur Das Bhargava: When
Punjab started, it was a deflcit
State. During all these years, Bhakra
has not contributed so far to make
Punjab a surplus State. Bhakra only
started yesterday and even now we
have not got water for our lands. At
the same time, due to other matters,
due to the industry of Punjabis and
State efforts, Punjab became self-suffi-
cient.

An. Hon. Member: What are the

other matters?

Mr. Chairman: May I request the
hon. Member to avoid these cross-

arguments?

Pandit Thakur Das Bhargava: I am
greatful to you for the advice you
have given me. It would be better if
that advice was given to other Mem-
bers because I cannot be so discourte-
ous as not to reply if they put ques-
tions. 1 will be brief and I will not
answer any of these interjections.

1 was submitting that so far as the
question of controls ig concerned, I do
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not foresee that in the future these
controls will not be in existence in
India for the coming at least fifteen
or twenty years.

[SHRI PATASKAR in the Chaird

I was submitting that I am anxious,
at the same time, that some sort of
independence should'be secured to the
States. It can be worked like this.
In regard to certain matters, especial-
ly production, the powers of the Centre
and the States can be so distributed
by convention that the States, for ins-
tance, can be given a fair amount of
power in regard to production. So far
as distribution and price control are
concerned, I cannot see how the States
can be given these powers for a long
time.

There is State patriotism. Suppos-
ing we produce wheat in the Punjab.
We would rather like that the price
of wheat is so fixed that we may %e
able to get as much as possible from
the rest of the States to whom we sup-
ply wheat. Similarly, cloth etc. Un-
less cloth is controlled, it would he
very difficult for the rest of India ex-
cept Bombay and Ahmedabad to get
all the cloth they want at reasonable
prices, if Bombay did not want that
the prices should be controlled. Bom-
bay does not produce all the cotton il
requires. Our country is so circum-
stanced that we should like the Centre
to exercise these powers for the bene-
fit of the whole country.

Reference was made to article 263
of the Constitution. I have read this
article and I find that there is nothing
in that article which has got any bear-
ing on the question of any price con-
trol or other control. As a matter of
fact, it refers to some other things.

Shri 8§, S. More: It has reference .o
co-ordination.

Pandit Thakur Das Bhargava: It
has reference to co-ordination in res-
pect of other matters. So far as these
tnngs are concerned, we have been
pabituated to an economy for the lest
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[Pandit Thakur Das Bhargava]

five or six years that the Centre has
been managing these affairs for us
and has been managing it in a very
satisfactory manner. I cannot think
of sthe situation when all the States
have all the powers enjoyed by the
Centre. What would happen? Noth-
ing but chaos, nothing but destruction
and nothing but unstability and dis-
satisfaction would have resulted if
the Centre had not exercised these
powers. We know how powers are
exercised in the different States. We
find in the Centre a much better
atmosphere, where everything is
heard, debated upon and decided on
reasonable grounds.

Shri Raghavachari: There are also
other Legislatures where everything
is being done democratically.

Pandit Thakur Das Bhargava: I am
very glad that an hon. Member from
Madras has this feeling. I come from
the Punjab and I know how things
are being done there and what things
are taking place there. We know what
is happening in our own State Legis-
latures. I am very glad that we have
& friend who is satisfled with what
is happening in Madras. When we
hear of troubles in Madras, Madhya
Pradesh and other States............

Shri S. S. More: Are there no
quarrels in the Centre?

Pandit Thakur
There is nothing.

Das Bhargava:

Shri 8. S. More: What does
Shri Giri’s resignation indicate?

Pandit Thakur Das Bhargava: It
does not indicate anything except that
Shri Giri is a very honourable man.

The Chair might ask my friends not
to disturb me so that I can come to
the end of my argument.

My conclusion is this. I am anxious
that ;so far as the Constituent
Assembly is concerned, its wishes
may be respected to a certain extent.
I am anxious that the principle pro-
pounded by Mr. Asoka Mehta may
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be given effect to. I am also anxious
that Mr. More's desire that the States
should have some sort of independence
may also be given effect to. But, how
effect can be given to it is a matter
of slow growth, a matter of conven-
tion between the States and the

.Centre. I would like that in future

years, if we pass this amendment,
things should establish themselves in
such a manner that a convention may
grow that in certain respects the
States may get the independence
desired.

So far as planning is concerned, so
far as economy is concerned, so far
as the present circumstances are con-
cerned, I do not see any escape from
the fact that we should make this
item a concurrent one. The only
alternative is that we make it a central
one and by the exercise of the powers
of delegation States may function in
future. Because the Centre has been
utilising these powers satisfactorily
and the Centre shall have to utilise
these powers if the economy of the
whole of India is to be controlled and
rightly controlled. I am clearly of the
view that these subjects be made
concurrent.

Shri‘ Frank Anthony (Nominated—
Anglo-Indians): Mr. Chairman, I rise
to support the motion by the hon.
Minister. I feel—I say it with
respect—that some of my hon.
colleagues in this House have made
unnecessarily heavy weather of this
amendment. The line has been taken
by some that the Constitution should
be invested with a certain amount of
sanctity and that, as such, we must
not tinker with it lightly or constantly.
1 am prepared to accept the validity
of the proposition but not in a general
way. I am not prepared to accept
the proposition that the Constitution,
as a whole, is a sacred and invinlahle
document. I do say this that certaim
parts of the Constitution must be re-
garded by us as sacred and inviolable.

So far as the fundamental rights
are concerned, so far as the categori-
cal rights which we have agreed to
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rertain individuals are concerned,
which we have given to certain sec-
tions of the people after careful and
prolonged consideration, these rights
must be regarded as sacred and in-
violable. If there was an attempt to
tampér with the fundamental rights,
the rights categorically given to
rertain sections of the people or even
to individuals, I would resist that at-
tempt and stigmatise it as mothing
short of political vandalism, if not.
downright treachery.

But, Sir, I feel that when we come
to a question—as in this case—of
administrative needs or even adminis-
trative exigencies, these considera-
fions cannot possibly apply. Some of
my hon. friends—I listened to them
when they spoke and I do not know
whether the hon. Minister listened to
them, but he will get a cue from me
as to how he should reply to some
of their arguments—argued as if the
States have been given fundamental
rights. As a matter of fact, I have
myself observed that some of the
States behave as if they have been
given fundamental rights under the
Constitution. I have also observed
that some of them like the Bombay
State go further and behave as if they
have been given devine rights. As
I have said, when it comes purely to
coasiderations of administrative
exigencies and the needs of the coun-
try as a whole, I for one would not
hesitate to amend the Constitution as
and when occasion arises and as often
as that occasion may arise.

It was also stated by some of our
legal pandits and others—I do not
know why—that we have a federal
Constitution. My friend Pandit
Thakur Das Bhargava made a refer-
ence to this. I do not know what the
implication of that reference was.
That by itself means nothing one way
or the other. There are federal struc-
tures and federal structures as Pandit
Thakur Das Bhargava has pointed out.
Our federal structure has a deflnite
unitary - bias. Even the Federation
which the American Constitution has
s different in a radical kind of way.
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The residuary powers under the
American Constitution were mot left
with the Centre; they were left with
the States and even there what has
happened? In the interests of national
strength, in the interests of natlional.
cohesion, by judicial interpretation,
more and more a unitary bias has been
given to what was never intended to-
be a federal structure with a unitary
bias. But, as my hon. friend has
pointed out, here the framers of the
Constitution have deliberately given.
this unitary bias to our federal struc-
ture. They have deliberately left all
the residuary powers in the hands of
the Centre and I say the intention
was this. Wherever and whenever
the interests of the country were con-
cerned, it was intended that the
Centre should put in motion and
should interposc its authority to put
in motion centripetal forces. It was
never intended that this Constitution
of ours with this over-riding unitary
blas should ever be interpreted in
such a way that we should have:
increasingly centrifugal forces or in-
creasing authority granted to the
States. That was never the intention
either of the Constitution or of the
framers of the Constitution.

I say this—and when I say this, I
hope my friends will not take umbrage-
at it—that we are inclined to be
rather impractical people. We are
Inclined to be overborne by slogans
and cliches. I £nd this cliche of
decentralisation particularly unaccept-
able to me. I believe that this was
something which was perpetrated
many years ago, perhaps propounded
in a political vote-catching atmosphere.
But my own feeling is—and it is my
humble opinion—that every hostage
glven to decentralisation under the
conditions which prevail in the country
today, means a hostage given to dis-
integration. I would encourage the
hon. Commerce Minister—but he does
not seem to want any encourage-
ment—not only in the case of essen-
tial commodities, but—and this should
be accepted as a thesls of Govern-
ment policy—whenever it is con-
sidered essential in the larger interests
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[Shri Frank Anthony)

of the country to interpose the autho-
rity of the Cenire wherever it is
necessary., I make this assertion and
I know my friend, Mr, More and other
issue with me, but I do not think any-
body is in a position to question this.
I say that 90 per cent. of the adminis-
Arative ills from which this country is
sguffering today is due to....

Shri 8. 8. More: Due to the con-
ventration of power at the Centre.

Shri Frank Anthony: Not to that,
‘but to the unequal, halting and inapt
-administrations of your different
States. That is what your adminis-
trative ills are due to.

Shri S. S. More: You follow the
-British argument.

Shri Frank Anthony: My friend is
.always indulging in cliches. They try
to damn rational arguments by stig-
matising them as British or foreign
-or as exotic. I am thinking in practi-
-eal terms and what has happened and
what is happening today. My {riend,
Pandit Bhargava pointed illustrations
to us. What have the State Govera-
:ments shown? They have shown, by
and large, their incapacity to think
in the larger and national terms of
“the country., We saw this and it was
.a demoralising spectacle—the Com-
‘merce Minister may not choose to use
+this illustration—but what did we see
‘with regard to the food problem? It
was demoralising spectacle, We saw
States entering into competition with
.one another, almost cut-throat com-
petition, each State trying to over-
Jpitch its claim, or one State over-stat-
ing its claim in the matter of its actual
requirements and another State under-
stating its capacity in the matter of
procurement. We are asked in a mood
of utopian abandonment to believe
that if we indulge in the cliche of
.decentralisation that it is some kind of
oanacea, decentralisation to the
vaigous State Governments, decentra-
lisation to the panchayats, with their
atter incompetence, will create a gar-
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den of Eden in this country. I do not
accept these cliches in the face of
facts. I do not know whether my
interpretation of the Constitution is
correct, but I have sought to look at
some of the provisions and the cog-
nate or related provisions to entry 33,
and I cannot find a single reason as to
why anybody can take exception to
this as being contrary to the inten-
tion of the framers of the Constitu-
tion. Perhaps only article 369 was
looked at and it was argued con-
versely. Article 369 says that this
authority should vest in the Centre
for a period of flve years and it is
argued that, therefore, conversely at
the end of flve years, this authority
should not vest. I believe that is
not an acceptable proposition.
I have looked at entry 52—perhaps
the Minister has not seen it—in the
First List, which says “Industries, the
control of whick by the Union is
declared by Parliament by law to be
expedient in the public interest”. Any
industry under this, if it is declared
by Parliament to be expedient, comes,
according to my reading, under the
control of the Union. As soon as
Parliament expresses its opinion that
it is expedient that a particular in-
dustry should come within the control
of Parliament, then that bas to be
read conjointly with the second part
of entry 33 in List III, which means
that automatically it is transferred to
the Concurrent List. The intention of
{he framers of the Constitution is to
be found in this particular entry. It
is not only untenable but preposte-
rous to suggest that the framers of
the Constitution purported or attempt-
ed to legislate for every exigency or
contingency with regard to every in-
dustry in the country. Here was an
overriding power given to Parliament
to declare any industry as being ex-
pedient to be brought within the con-
trol of the Union. My own reading
is that once that is done, automatically
that particular industry should come
in the Concurrent List, subject of
course to the majority vote of the
House. As a matter of fact, I find
that the provision in article 368 for
getting the consent of the States s
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inconsistent with this provision, be-
cause my own reading is that the
framers of the Constitution intended
that as soon as Parliament consider
any industry to be in such a condi-
tion that control by the Umion would
be expedient, then immediately it
would attract the provision contained
in entry 33 in List III and it would
automatically, in terms of entries 26
and 27 of List II, be part of the Con-
current List. That, to my mind, was
the scheme of the intention of the
framers of the Constitution and I think
it is absolutely untenable and pre-
posterous to suggest that the framers
wof the Constitution did intend to
exhaust the list of industries and
demarcate finally and for all time the
respective spheres of authority of the
Centre and the State Government.

Shri S. S. More: Why this proviso
to article 3687

Shri Frank Anthony: That is my
difficulty. I am finding it difficult as
a lawyer to reconcile this. I say that
the aqverriding intention is clear. We
are not endowed with prophetic or
divine powers and we find that this
overriding power must be given in
the case of industries, the control of
which by the Union is declared by
Parliament by law to be expedient in
the public interest. That is, Parlia-
ment declares any industry, then
immediately in terms of entry 83, it
comes into the Concurrent List. My
own reading is that that should have
been sufficient to have given us
authority to transfer these industries
frgm the State List to the Concurrent
List. I find some conflict with regard
to this proviso requiring the ratificat-
jon of the States, but even if we do
concede this to that extent we have to
respect article 368. We may respect it
and require the consent of the neces-
sary number of States. If you read
the commentaries, you will find that
there is no semblance of an authority
for the contention that the framers
of the Constitution mever intended to
attract the provision in entry 33.

Shri Raghavachari: Does the hon.
Member think that foodstuffs and
cattle fodder come under entry 352?
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Pandit Thakur Das Bhargava:
Cattle is not mentioned but stock
cattle is mentioned in this article and
so fodder does not necessarily come
in.

Shri 8. 8. More: Fodder goes with
cattle. (Interruptions).

Shri Sadhan Gupta  (Calcutta
South-East): In considering this Bill,
I do not proceed on the basis that
the Constitution is inviolate and that
it should never be touched. There I
agree with Mr. Frank Anthony, and
as a matter of fact, I go even beyond
him, because I do not even agree
that the fundamental rights conferred
are necessarily inviolate. Under the
Constitution we have the fundamental
right not only of various freedoms,
not only of equality, but we have the
fundamental right of being detained
by preventive detention, and we have
the fundamental right to pay com-
pensation, however unable we are to
pay compensation and however neces-
sary it may be, in the interests of
the country, to take over property
without compensation. It is in fact
my very charge against the Minister
that other amendments to the Consti-
tution might have been brought,
amendments which are very necessary
in the interests of the country,
amendments which would remove the
obstacle that has been created by the
compensation provisions towards
taking our country along the broad
road of progress, amendments which
will enable us to release our econo-
my from the vicious grip of foreign
and particularly. British industria-
lists and from the vicious grip which
landlords have had on the agrarian
economy. On the other hand, we are
forced to pay compensation to the
British industrialists if we want to
take over their undertakings. We are
forced to pay compensation to ‘the
big landlords if we want to take over
their lands for distribution to the
peasantry; and that way it is ensured
that we will never find the money for
the compensation and if we do find
the money for the compensation, we
will ruin our peasantry, we will ruin
our people, in the process.
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[Shri Sadhan Gupta]

1 have not the time nor the incli-
nation, in connection with this Bill,
to go into the details of that thing.
It is only sufficient to say that if we
want rapid industrialisation of the
country, if we want to emancipate
our agrarian economy from the posi-
tion where productivity cannot be
increased, if we want to solve the
unemployment  problem, and, in a
word, if we want to create a situa-
tion in which every person in the
country will be assured a square
meal a day, will be assured that he
will have enough of the wherewithal
to clothe himself and his family in a
manner at least remotely resembling
respectability,—if we have to ensure
that situation—there is no escaping
the fact that we will have to release
our economy from the grip of British
capital and from the grip of land-
lords. Now, we cannot do that with-
out compensation, and an amendment
should have been brought forward in
that respect.

Mr. Chairman: May I draw the
attention of the hon. Member—I have
repeatedly explained—to the fact that
only those items on which the Con-
stitution has applicability here, need
be referred to?

Shri Sadhan Gupta: I have finished
that part. Anyway, I say that I am
prepared to treat every provision of
the Constitution on its merits, and on
that basis, on sheer merits alone, I
am prepared to consider whether a
particular provision should be treated
as inviolate or should be amended.
Now, on the basis of merits alone, I
voice my emphatic opposition to the
Bill. The hon. Minister, while moving
his motion, has made this point a
reason for bringing in the Bill,
namely, the fact that the period pres-
cribed by Article 369 is going to ex-
pire, and therefore, apparently Gov-
ernment will be very helpless to
centrally control the articles men-
tioned therein. I do not propose to
deal, at this stage, with the wisdom
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or unwisdom of Central control versus
State control. I do not propose to go
into a dissertation over what should
be centrally controlled, how muchk
should be Centrally controlled and how
much should be State-controlled. But
one thing is clear. We are for the
autonomy of the States; we do not
have that contempt for autonomy on
the grounds propounded by Shri Frank
Anthony, because we think that it is
not reasonable. We cannot consider
the question of State autonomy from
the point of view of the worthiness
of the State Governments or the
Central Government, for the simple
reason that there is no guarantee,
either that the Central Government
will remain as worthy as it is for
eternity or whether the State Govern-
ments will remain what they are for
eternity. It depends on the kind of
people that administer Government;
and as long as this kind of a ruling
class, this kind of society exists, as
long as the State and the Central
Goveraments continue to be formed
under this kind of situation, it is only
a guarantee that every Government,
whether State or Central, will have
more or less corruption. Therefore, 1
do not look at the question of controls
in the light of State wversus Central
powers, from the point of view of
corruption. The only way to look at
it is to realise that there is a large
amount of diversity in India and in
order to satisfy the aspirations of
such diverse elements, the largest
measure of autonomy should be pro-
vided, and the autonomy should not
be lightly interfered with. But that
is being done in the mame of the
expiration of the period prescribed in
Article 369. Let us see how this parti-
cular argument is valid. Why was
Article 369 enacted? Net for the
purpose of giving the Centre the
power to control those articles, but to
give that power only for a transitional
period. The five year period which
the Article mentioned was only an
estimate of a period by which the
new set-up was supposed to come into
being. Let us not forget that whether
Article 369 is there or not, the Centre
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has power, subject to certain condi-
tions, to enact laws not only in re-
gard to foodstuffs or oil-seeds or oil-
cakes or raw jute, but in regard to
anything under the sun, provided the
conditions prescribed by Article 368
are fulfilled. The Council of States
may, by a resolution, declare that
something is of national importance,
and the Central Government may
make any law under the sun in order
to exercise control over that matter.
Therefore, the Central Government
has the fullest powers. Why was
Article 869 enacted? It was enacted
for the simple reason that when the
Constitution came into force, there
was no Council of States and nothing
to enable the Central Government to
exercise controlling powers. There was
nothing to enable the Central Parlia-
ment to exercise law-making powers
if something should become of
national importance. If you look
through the transitional provision, you
wil) find that it has been stated that
the Provisional Parliament would do
the duty of the present Parliarnent.
So many other transitional provisions
have been made, but there is no pro-
vision to say that this particular body
will do the duty of the Council of
States. Therefore, as the Central
Government had no weapon to con-
drol anything of national importance,
as the Parliament had no way of
legislating upon something of national
importance, Article 369 laid it down
that for five years, which obviouvsly
was the time estimated for the com-
pletion of the clections for che for-
mation of the two Houses of Parlia-
ment, and so fcrth, there should be
pover vested in the Central Govern-
ment. to control certain duties. and
there should be the power in the Pro-
visional Parliament to legislate on
certain matters which were thought
to be of mational importance and
which were thought to continue to be
of national importance for some time.

1 pM.

I do not propose to go, at this
stage, into the wisdom or un-wisdom
of enumerating these things. But that
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is what the Constituent Assembly con-
sidered and that is why article 369
was enacted. Now, if the time limit
has expired. Government has nothing
to fear. It has only to submit a
resolution before the Council of States.
have it debated for 2, 3 or 4 hours
and then everything will be all right.
They will have the power. What is
the objection in taking that House
into confldence? Why make an
amendment which will for eternity
deprive the States of the exclusive
powers which they, today, have? Why
should you make an amendment when
you have deliberately framed a certain
Constitution? You have dcliberately
given certain powers to the States;
you deliberately recognised the need
for granting autonomy in respect of
these powers. Then why do you now
make an amendment which will
eternally take away that exclusive
power of the States and make it sub.
ject to the interference of the Centre
eternally?

Pandit Thakur Das Bhargava has
brought out an argument, a very
ingenious argument, that it is neces-
sary in the interest of planning; that
we will continwe to have plans and
therefore, it will be necessary to con-
tinue control on commodities. I am
not very much enthused by these
plannings. We know that as long as
this Government remains,” as long as
this social structure remains, where
the vicious group of foreign capital
has its strong grip, where landlords
cannot be deprived except by com-
pensation although they had more
than realised their share by the ex-
ploitation of the people—as long as
this state of affairs remains, planning
can never radically improve the
situation in the country. As far as the
merits are concerned. I would not
agree to part with the State's auto-
momy in the interest of planning by
this Government.

Let us examine the question of
pianning. It is true and it may be
necessary to plan and plan again and
again; a second, third or fourth five
year plans may be necessary. But
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what is the object of planning. The
object of planning is that we should
be self-sufficient in all things; we should
plan in such a way that it would be
possible for us to gradually wipe out
our deficits in things we are short of
today and for that reason we should
not depend upon planning eternally.
The First Five Year Plan might cure
some of the ills and some of the short-
ages. The Second Five Year Plan
might cure some other shortages; the
third may make the country self-suffi-
cient in everything; the fourth may
make the country more than self-suffi-
cient. This is the way a plan is ex-
pected to progress. Therefore, when
deficits are wiped out the need for
Central control evaporates. I would
have understood that argument al-
though I would not have accepted it.

If it was suggested that in the in-
terest of planning temporary provi-
sions are being made, temporary ex-
pedient is being adopted, I could have
understood it. But, No. It is being
adopted as a permanent measure; it
is being imported into the Constitu-
tion eternally as long  as this Con-
stitution is going to last, That is why
1 cannot appreciate the argument
which is certainly not the argument
of the Government. If the Government
were aware of such an argument, if
the Government thought that planning
was the real genesis of this amend-
ment, Government would have come
with that argument before Pandit
Bhargava could think of fit.

He saig that at the time when the
Constitution was framed there was no
idea of planning. I join issue with
him. The idea of planning was with
the Congress ever since 1938 when
the National Planning Committee was
set up with Prime Minister himself
as its President. Planning has been
the pet idea of the Congress ever
since. Planning was in the air when
the Constitution was framed. You
will remember that there was the
Tate Birla Plan and this plan and
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that plan, the Post-war Reconstruction
Plans and every thing of that kind.
Therefore, it could not be suggested
that the framers of the Constitution
were nct aware of planning.

These are the grounds on which I
oppose this amendment. This amend-
ment is entirely uncalled for. There
are many amendments which might
have been brought but which had not
been brought. This amendment only
needlessly interferes with the powers
of the State legislatures; these were
given deliberately to the State legis-
latures by the framers of the Con-
stitution, given deliberately with the
background of all the experience, the
experience in the control of every one
of the articles mentioned in the Bil}
and particularly with the experience
of the control of foodstuffs behind
them, with the experience of the huge
famine in Bengal and with the experi-
ence of chronic shortage at the time
when the Constitution was being fram-
ed and in the background of the Prime
Minister’s then declaration that the
food problem must be treated on 2
war footing and must be solved by
1951. Therefore, there is no sense in
arguing that these things were not
thought of and it was only inadver-
tently that this important power was
conferred on the States. So, sir, I
would strongly oppose this amend-
ment and request the House to reject
it altogether.

Mr. Chalrman: How much time
will the hon. Minister take for his
reply?

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
The Chair may call me at 1-30.

Mr. Chairman: We have to close
this discussion at 1.55.

Shri T. T. Krishnamachari: I will
try to finish in about 20-25 minutes.

Shri C. C. Shah (Gohilwad-Sorath).
Mr. Chairman this Bill is in a wayv
a simple measure in that it seeks to
amend only one entry in List III of
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Schedule 7. No doubt it is an amend-
ment of the Constitution technically
speaking and to that extent it is an
important measure. But compara-
tively speaking, I submit that this
amendment is of a very minor cha-
racter. Yet my hon. friend, Mr.
Asoka Mehta thought that this Bill
goes to the very heart of our Con-
stitution in that it seeks to disturb
the distribution of powers betweea
the States and the Centre. But that
distribution is already there and the
disturbance now sought to be made
by this is, I say, comparatively of «
minor character. Those who have
opposed this Bill have done so on
the ground that it is an encroachment
by the Centre upon the powers of the
States and they have brought in the
name of State autonomy,

It is relevant to point out that the
States were consulted and except
only one State which has opposed,
all have agreed. Secondly, as was
rightly pointed out by Pandit Thakur
Das Bhargava, under article 368, the
States will have another opportunity
of fully considering this Bill as pas-
sed by this House and it is only when
one half of the States—Parts A and B
States—ratify this measure, this will
become effective. Therefore, the
States were consulted both before
introducing this Bill and again when
the Bill is passed they will be con-
sulted;: and the legislatures of each
of these States will be called upon to
ratify this Bill. If one half of them
is not prepared to accept it, it will
not become effective. Therefore I
presume the States will take care cf
themselves completely. Yet it is alvo
our duty to consider whether this is
such an encroachment wupon the
powers of the States that we should
not pass this measure at all or that
the Parliament should not call” upon
the States to ratify this measure.

I respectfully submit that the op-
position to this Bill is based upon u
certain misconception of the charac-
ter of our Constitution. It is no doubt
in name federal, but it is in a sense
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more unitary than federal, and it is
none of that type of federal Consti-
tutions where the powers are so com-
pletely defined that there is no occa-
sion for either one encroaching upon
the other. In fact those who talked
of State autonomy and the powers of
the States presumed as if independent
sovereign States had come together to
form a Federation and have de'egat-
ed certain of their own powers to-
the Federation. This is an entirely
wrong conception, I submit. If we
look briefly at the history of how
this Constitution came to be written,
or the manner in which the who'e
country was governed until this Con-
stitution was framed, we will fnd'
that we never had a Federal Consti-
tution in that manner. It was only”
at the Round Table Conference that
the idea of a Federation came into-
being when the Princes agreed (c
come into the Federation, only on
certain conditions, namely, if ‘the-
Federation had limited powers. The-
result was the Federal Act of 1935..
That Federation never materialised.®
and we continued to be governed in:
the way of a unitary government
with devolution of powers to the-
States as envisaged by the 1919 Act.

We began to frame this Constitu-
tion in 1946, That was a time when-
the Muslim League and the Princes
were strongly opposed to giving the.
Centre more power than they agreed:
to, namely on three limited subjects,.
that is, Defence Communications and"
Foreign Aflairs, and no more, and
they wanted that all the residuary-
powers should remain with the States.

We began in 1946 under that situa--
tion. The partition of the country-
entirely changed the whole situation.
The opposition of the Muslim League-
was no longer there. And the rea-
sons which induced us to create &
weak Centre with very limited
powers, no longer existed. And
therefore, as you will see from the
debates of the Constituent Assembly
itself, gradually the conception of a
Federation with very limited powers
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.gave place to a conception of a Cen-
tre which had unlimited powers and
which was very strong and which
was intended to be strong and power-
ful.

The opposition of the Indian States
‘was overcome by the gradual absorp-
‘tion of all the Indian States, and
that opposition also no longer re-
‘mained.

Therefore, though we had started
on a journey which must result in a
«Constitution of this character, there
were many even at that time who
thought that we should have a uni-
tary Constitution rather than a fede-
ral one. Therefore, all those concep-
-tions of State autonomy and States
having unlimited powers save those
that are delegated to the federation
.do not come into the picture in consi-
dering a Constitution of this nature.
‘We have deliberately embarked upon
am experiment of a Constitution in
which we want that the Centre
.should be as strong as possible, and
we have therefore deliberately given
4he Centre as many powers as possi-
‘ble and purposely left all residuary
powers with the Centre. I therefore
submit that the idea of State autono-
my or the States’ powers being en-
«croached wupon is a totally wrong
approach, and it is desirable that we
:should disabuse our mind of that
kind of approach. Undoubtedly be-
fore independence we talked of pro-
vincial autonomy. We asked for pro-
vincial autonomy. The reason was
-that we did not at that time hope to
peceive or get real and effective
-power at the Centre. But we wanted
to get some power somewhere and
‘therefore we asked for provincial
autonomy. But if we had any hope
.of getting real power at the Centre
itself, then there was no occasion to
.ask for provincial autonomy. There-
fore those ideas of provincial autono-
my or State autonomy which were in
-a different context altogether before
“Independence, no longer exist today.
And the States are not in any manner
rindependent or sovereign States as
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we think of them in federal Consti-
tutions of other States. But even in
other States where there are federal
Constitutions, where even residuary
.powers are left with the States and
not with the Centre, experienge and
history has shown that gradually it
is the Centre which becomes more
powerful rather than the States. And
in the world we live today that is
inevitable. Considering both the in-
ternal and the international situation,
no State or Government can exist, I
submit, which has a weak Centre
which cannot exercise all the powers
of a State whenever it is called upon
and it is necessary to do so. I mean
it may be very good to talk of decen-
tralisation. The theoretical idea is
very good, that we should have de-
centralisation. But in the situation
existing today I think it will be
wrong, in the name of decentralisa-
tion, to say that we should have a
weak Centre which cannot come to
the rescue of the country whenever
it becomes necessary so to do.

Sales tax, for instance, is a classic
example. My friend Pandit Thakur
Das Bhargava referred to it.

Mr. Chairman: Let us not have a
discussion as to the nature of our
Constitution.

Shri C. C. Shah: That is the real
opposition, that the powers of the
State are being encroached upon by
the Centre.

Mr. Chairman: It is unitary accord-
ing to some. According to some it
is federal. But probably it is none
of the two.

Shri C. C. Shah: Well, I have done
with that part of the argument. I
was speaking about sales tax which
is a classic example, of what chaotic
conditions can arise when a subject
which essentially is Central and
which must be centrally dealt with
is left to the States. The judgment
of the Supreme Court has created a
gituation which is in my opinion
intolerable. The Centre, I believe,



407 Constitution
is trying its Dbest to request
the States to fall in line with

a uniform policy. But the Cen-
tre either is  helpless or does
mot want to be firm. But I do
.submit that this is an occasion when
the mhatter must be expeditiously and
calmly considered, because the entire
‘business community is harassed and
-worried about the manner in which
sales tax is recovered by various
:States. I say that is an illustration of
the kind of situation that can arise
when things which are essentially
‘Cetitral or of an all-India nature are
Jeft' to the States.

A reference was made to erticle 249,
both by Shri Asoka Mehta and the
‘last speaker, as to why advantage was
not taken of article 249. If you refer
1o that article, it has a very limited
application. The Rajya Sabha car
pass a resolution, and that resolution
‘has got to be renewed vear after year
1f any legislation passed in pursuance
.of that resolution has got to be conti-
nued. That: procedure is both cumber-
some and unsatisfactory as we have
found, for example, in regard to the
‘Supplies and Prices Control Act,
where it has got to be renewed year
after year, We are considering a situa-
tion which can be of a permanent
character.
in regard to a particular commodity a
-situation will arise which will need an
all-India legislation. You can never
say how long that kind of all-India
legislation will be necessary. You can
never say which is the commodity la
respect of which that legislation will
be necessary. All that you can pro-
vide is to give power to the Centre
{o legislate whenever it becomes néces-
sary in respect of essential commodi-
ties. which will be a legislation of a
permanent character and which will
not require to be renewed year after
year. Article 249 therefore cannot
%elp.

Mr Asoka Mehta complained that
no case had been made out for this
amendment or for the Centre taking
this power.

‘Babu Rammaraysn Singh
bagh West): He is right.

6t LED.

(Hazari-

You can never say when .
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Shri C. C, Shah: Well, I will pre-
sently point out that he is not right
I do not know whether he has taken
the trouble to read the report of the
Commodity Controls Committee. The
hon. Minister referred to it, and in
order not to take the time of the
House, he referred us to certain para-
graphs of that report which, he said,
will repay amply if we peruse them.
I do pot wemt to take up the time of
the House myqelf by reading these
paragraphs. But I wish to point out
that it was only after a competent
committee set up to examine the
legislation in respect of essential com-
modities had made a report, and on
the recommendation of that come~
mittee, that Government has brought
forward this piece of legislation. Be-
cause, that Committee, after careful
examination, made out a complete
case for a Central legislation in respect
of essential commodities. That Com-
mittee also considered article 249,
That Committee also considered the
desirability of leaving the powers with
the States, and having considered all
those alternatives the Committee re-
commended, not only that entry 33
should be amended but it went to the
length of saying that entries 26 and 27
in List II, which gave limited powers
to the States, must be deleted and all
these powers should be left to the
Centre. In the case of raw jute and
raw cotton, the hon. Minister himself
explained at great length the reasons
why they were being included. Only
in the case of foodstuffs, my hon.
friend Shri Asoka Mehta raised an
argument, He said that since the
‘food situation was egsing, there was
"o “6ccasion for the Centre to take
‘Widse powers. One can never SAY
Widt the frod situation will be here-
after. Even when the States are
affected by flood and famine, it is the
Centre which is able to help
them. Nobody can say what our
piight wpuld have been if the
Centre had not the powers to deal with
the situation in the manner it has dealt
with it in the last 5 or 6 years after
Independence. It is quite clear that
there is an urgent necessity for an
gmendment of this entry. The neces-
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eity of that amendment will become
evident it we read entries 28 and 27 of
List 1I and entries 33 and 34 of List
III together, eniries 26 and 27 of List
II are subject to entry No. 33 in List
III. There may arise a certain conflict
between the exercise of these powers by
the States for intra-State trade and
commerce and inter-state trade aid
commerce in these commodities. Even
under article 286, when sales-tax was
levied, it was provided that sales-
tax could be levied only for
intra-State  transactions, but not
for inter-State transactions. If I
may say so, the interpretation
which we have got from the Supreme
Court creates a chaotic situation.
Similarly, if any legislation is under-
taken by the States under entries 26
and 27 of List II and the Centre under-
takes legislation under entry 33 of List
III, obviously a kind of conflict may
arise. Under entries 52 and 54 of List
I, in respect of industries which are
declared by Parliament to be industries
under the control of the Union, that
power is already there with the
Centre. In respect of agricultural
commodities which are essential com-
modities and which are of all-India
character and importance, the Centre
has not got that power today. It is
therefore necessary that entry 383 in
List III should be amended in order to
bring it in line with entries 52 and 54
of List I. I therefore submit that
this Bill, though it is an amendment
of the Constitution, the amendment is
of a minor character and it is both
essential and necessary. I therefore
support the Bill.

Pandit Munishwar Datt Upadhyay
(Pratapgarh Distt—East): As Shri
C. C. Shah just now said, really this
measure has attracted much attention
of this House because this Bill is des-
cribed as an amendment of the Con-
stitution. But, really we have to see
as to what we are going to do by this
amendment.

Two points of argument have been
advanced by our friends here. The
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reply given to the first argument by
Shri C. C. Shah is quite complete. As
regards the other aspect, my submis- °
sion is this. It has been said that therer
is already power in the Constitution
under which the Centre can legislate
in respect of subjects in which there
is an apprehension that the Centre has
not got the power. There is no doubt
that there are certain provisions by
which the Centre has' ‘ot the power
to legislate. We find ‘entry 33 says:

“Trade and commerce in, . and
the production, supply and distri-.
bution of, the products of indust-
ries where the control of  such
industries by the Union is declared
by Parllament by law to be
.expedient in the public interest.”

So, the Centre has got the power to
legislate, no doubt. But, in all such
cases where the Centre has got powers,
they relate only to industries. They
do not relate to certain very important
commodities which will not be
covered by these provisions. Those
commodities are really the commodities
which have been mentioned in this
amending Bill. ‘'We have got foodstuffs.
We cannot say that foodstuffs are
covered by any of the provisions in
the Constitution under which the
Centre has got the power to legislate.
Even so, in the case of raw materials
which are produced not by industry,
but by agriculture. it will not be possi-
ble for the Centre to legislate, if we do
not empower the Centre by this Amend-
ing Bill. It is not a new thing that we
are going to give to the Centre. The
Centre has had this power for the last
five years. If now the amendment is
not made, that power will disappear.
The other measures that could be
undertaken by the Centre under the
provisions in the Constitution would
not cover certaln cases and therefora
it becomes absolutely necessary that at
least in these cases, this amendment
should be made. As I said in the
beginning, it is considered that this is
an amendment to the Constitution and
therefore, the House seems {o .think
that we are going to do something very
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important and something "which. we
should not ordinarily do. I also agree
that ordinarily, there should be no
amendment of the Constitution.. Tt is
not a new thing that we are going to
do. There is already provision; there
is already power with the Centré under
article 369. As the hon. Minister said
yesterday, at the time when these
pl‘OVISlonS weére being made, there was
a’ certain section of the HouSe wmch'
felt that this provision should “haiig
been made for“1§ yeats or a lofigér
period. Of course, it*was' considered:
then that it may not be permanently
necessary. We find now that it is
necessary that there should be a per-

manent provision for the Centre to.

legisiate in respect of important com-
modities and there cannot be any com-
modity more important than foodstuffs.
I am sure that foodstuffs cannot be
covered by the powers that there are
at prescat which empower the Centre
to legislate in respect of all important
commodities. My submission is that if
not for anything else, for this reason
that there are a number of commodi-
ties which will not be covered and for
which power to the Centre is necessary,
it is absolutely necessary that this
amendment of the Constitution is made.
Therefore, I support this amendment.

Shri T. T. Krishnamachari: I have
listened with great attention to the
speeches made by the hon. Members.
I am grateful to those hon. Members
Shri Tulsidas, Pandit Thakur Das
Bhargava, Shri Frank Anthony, Shri
C. C. Shah and Pandit Munishwar
Datt Upadhyay, not merely for the
support that they have given, but also
for elucidating the points which have
been raised by other hon. Members
and setting the doubts at rest,

I must at once say that the opposi-
tion to this measure, simple as it |is,
has been directed largely from the
point of view that it is the duty of the
opposition to oppose. I have no quar-
rel with them. In fact, if I were in
their position—I was in the opposition
some years back and I had then taken
every opportunity of opposing any-
thing that the Gavernment brought.
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Shri Sadhan Gupta: Do you regrét
it? .
. Shri T. T. Krishnamachari: I do not
regret it any more than I regret my
hon. friend interrupting me. We can-
not afford to indulge in regrets these
days. The life that one lives is hved
as a thing of the past. We look to the
future, sometimes, some of us look to
a future which we probably feel.. is
permanent and real as againgt what
it.is today—unreal .and extremely-
eva,ncscent—but values are different
in regard to those who are on  this
side Aand those who gre on that . side:
of the House. ..

1 am very glad that Mr.. - Sadhan
Gupta interrupted me because he has
helped me more or less to.take up.the
thread of the argument that he used—
an argument which began one way.
and ended in another way. Mr. Sadhan
Gupta had no use for this amendment,
but at the same time, he felt amend-
ments were not wrong. So, there is
a vital difference of opinion between
Mr. Vallatharas and Mr. Asoka Mehta
and Mr. Sadhan Gupta, as it ought to
be, I think. After all, Mr. Sadhan
Gupta’s approach to this problem of
a Constitution, of a fundamental law,
is something totally different from
the approach that Mr. Asoka Mehta
makes, because Mr. Asoka Mehta
believes in a fundamental law. He
believes in a democratic method of
doing things. He believes in a demo-
cratic method of adjusting the rights
of persons, adjusting inequalities of
income and status. Mr. Sadhan Gupta
does not believe in that. He: believes
in a totalitarian dictatorship which
just does what it wants for a purpose
which it believes to be right. I fully
give Mr. Sadhan Gupta the credit of
believing what he thinks as being right,
but_he believes that what he thinks is
right should be believed by everybody
else; if they do not believe it, they
should be forced to believe it. I can
quite understand : that Mr. Sadhan
QGupta does not want a fundamental
law, and it is a thing which I am able
to appreciate, but I am not able to
approve 'of his-sentiments. Well, it is
an offisheet of the Maexian:  outlook
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devoid of all the niceties of intellec-
tual thought behind Marxian reason-
ing but represented by a trust of that
ideology which is ruthless and which
‘wants to impose its right and will
upon an obedient set of people. Well,
T have no quarrel with Mr. Sadhan
‘Gupta. He is perfectly entitled to
Ppreach his ideology and that is what
he is here for. And this is a valuable
forum and .he ought to use it to the
beuothhlbﬂitylndlamveryghd
to see he is using it. The only trou-

ble is Mr. Sadhan Gupta has rather
involved himself in an argument
vwhuh bcnn one way. He said: “I do
mot mind the amendment. In fact, 1
‘want you to bring more amendments.
“Why :do you not bring an amendment
‘to do away with fundamental rights,

:80 that perhaps people can be put in
‘prison without trial or, perhaps, peo-
ple’s property can be taken away
‘without any compensation what-
ever.” Yes, that is a line of reason-
‘ing which, as I have said, I can ap-
preciate, but do not necessarily ap-
prove of. But, I must say in all
‘humility that Mr. Sadhan Gupta
‘made a very good speech. I remem-
ber a simile used in another legisla-
tive forum about seventeen, eighteen
‘'years back in regard to a speech
made by a man who is a very well-
known speaker, the late Rt. hon. V.
S. Srinivasa Sastri. My friend Raja-
ji described that speech as being
something which is like a lady’s silk
umbrella which does not protect the
wser. against sun, wind or rain. Mr.
‘Badhan Gupta’s arguments help no-
body here. It is an intellectual ex-
ercise, perhaps brilliant, perhaps not,
but nevertheless, it did not carry us
any further. It did not help Mr.
Asoka Mehta who opposed the Bill.
1t did not help me here who wants
the Bill to be accepted by this House.
‘Well, so far for Mr. Sadhan Gupta.

Mr. Vallatharas is not here. He
comes from my part of the country
and we have some pretensions to
intellectualism, and the intellectual,
therefore, must provide a dilatory
motion and provide arguments for. it,
even i there is no purpose behind it
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all, Well, be said something about the
being salubrious or salutary provi-
sions of the constitution or something
like that, but about much of what he
said I do not think he had any
conviction himself. So, I do nqt
think there is any peint which
I can pick out from ar‘ument.
even thqugh I read his speech over.
uﬂnthumomhu,!orwhlchlhnd
ta provide an answer, excepting that
whatever this Gove;-nmgnt does is
wrong. 1 quite coqcodq tlut ought
to be his line of reasoning.

I take up Mr. Asoka Mehta's point.
Mr. Asoka Mehta belleves in the sanc-
tify of thé Constitution. He thinks'
the Constitution should not be ami-
ended l!lhtly I say “amen”. I bé
lieve in'the sanctity' of the Constitc:-
tion because I had somethlng to do
with it. Maybe as Mr. More would
have it I was a cook, maybe I was
a Cook’s matey, I was a water carrier,
it might be I have been anything
which the fertile imagination of the
indefatigable and irrepressible Mr.
More can devise. Nevertheless ] had
something to do with it. I believe
with Mr. Asoka Mehta that the Cons-
titution is sacred, that the fundamen-
tal law under the Constitution must
be protected, that we who are Mem-
bers of this Parliament, who have
taken an oath to protect the Constitu-
tion, must even be prepared to shed
our life-blood for it. I have no quar-
rel with him, but he thought we were
dealing with this matter rather lightly.
That is where I rather expected
a person like Mr. Mehta to give some
more thought to it, than to dismiss
an attempt made by us in all serious-
ness—the number of days we have
devoted to the consideration of the
recommendations of the Commodity
Controls Committee, consideration -of
the replies from the various Govern-

ments, and also envisaging the condi-
tions. that will come into being it we
do pot have our Essential Supplies
(Temporary Powers) Act in regard
to the control of the various com-
modities which, are now enumetated
in this particular Bill

.



1518 Canstitution

Well, I think, my hon. friend Mr.
C. C. Shah pointed out that the re-
- commendations of the Commodities
‘Control ‘Committee %vere recommen-
dations mude in all seriousness after
interviewing and discussing the mat-
ter 'with representatives of various
State Governments, with the Mem-
bers of the ' Planning Commission,
with other individuals concerned who
~are affected by control. The first of
their recommendations was that hot
merely should the powers envisaged
by article 369 be continued so far as
the Centril Goveriiment is concern-
ed, but that there should be an elas-
ticity in regard to ‘the powers wield-
ed by -the Central Government,
and therefore items 26 and 27 of List
2 should be transferred to List 3 so
that if an emergency arises the Cen-
tral Government can legislate about
these matters. Well, they probably
felt that proposal might not be ac-
cepted, and suggested an alteration
of item 33 of List 3. I for one, even
in the days when we were framing
the Constitution had felt that the ex-
clusive fleld in respect of legislation
for the Union and for the States must
be kept as far as possible intact. I
was one of those who never believed
in the twilight zone like the concur-
rent powers. The exhaustive Con-
current List was devised Ly the Gov-
ernment of India Act, 1935, arising
out of the experience gained by the
working of the Constitutions in Cana-
da and Australia where the impre-
cise definition of the concurrent
field has created a lot of litigation.
The Government of India Act sought
to deflne the concurrent field. I think
we went a little further than the
Government of India Act in making
that definition very precise.

" T would ask hon. Members to look
into the provisions of article 73 and
the proviso to clause (1).

Article 73 says:

“Subject to the provisxons of
. this Constitution, the executive
power of the Union shall ex-
,"nd~' S
. (=) to: théomtibr ‘with respett’
s to 'whith Purlldtheit ‘has' power
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to make lwvs; and
(b) to the exercise of such
rights, authority and jurisdictico
as are exercisable by the Gov-
ernment of India by virtue of
any treaty or agreement:”

The proviso says: 1

“Provided that the exocnﬂvc )
power referred to in
(d) shall not, save as expiessly
provided in this Constitution or
in any law made by Parliamént,
extend in any State tpedﬂcd in
Part A or Part B of the riut‘
Schedule to matters with respect:
to which the Legislature of the
State has also power to make

BWE” il W | DB e j

So, in order to resolve the conBlicts
as much as possible, we have provi-
ded there' in the proviso to article
78, clause (1), that the executive
power of the Centre must be limited
to those laws in which Parliament
expressly says that the executive
power may be taken. So, it is not a
question of our enacting some laws as
a result of this amendment, laws which:
we can enact by reason of the fact
that entry 33 is now enlarged, hut.
we have to see whether we would
take the executive power as well.

I did draw attention in my introduc-
tory speech to a very wise statement
made by the present Chief Minister of
Uttar Pradesh, in that discussion that
we had with the Chief Ministers of
the various Provinces at the time
when we were drafting the Constitu-
tion, when Pantji definitely stated,
well, all that the Centre can do is
only to frame a skeleton law and
leave, either by delegation of power
or by rule-making powers, the execu-
tion of those laws in the hands of the
Provinces. My hon. friend Pandit
Thakur Das Bhargava then amply
illustrated that in regard to the Es-
sentml Supplies (Temporary Powers)
Ac;t:' t . operathn of those laws, ex-

in tbm ne;ds where the
Céntre the
lf'r'pwl"ich‘ﬁle ‘Cehtre was interested,

F
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was_ left to the Provincial Govern-
ments, and therefore, the fear that we
were going to take away the direc-
tion of intra- State trade or business
from the. State Government was not
quite correct.

Let me pose another problem here.
It dpes not r(.ally mean that we do
npt have the powers, even as it xs, we
do not undertake this amendment ex-
ceptmg perhap% In regard to food-
stuffs. 'Even there, so far’ as n‘l'ter-
State buslness is’ concerned, ai‘txcle
301 provides us with. thé’ nowefs
need 7be, for it says;

oy "‘Subjeet to the other provisions
wif this.Part, trade, commerce and
intercourse throughout the terri-
1ory of India shall be free.”

“Parlxamenx, .may by law xmpoee
such restrictions on the freedom
of trade, commerce or intercourse
between one State and anather
or within any part of the territory
of India as may be required in
the public interest.”

‘And artlcle 802 ‘8ays: ' o '

8o, this allows Parliament to impnose
such restrictions on the freedom of
trade as may be required in public
interest.

That leads me to the reference made
by my hon. friend Pandit Thakur Das
Bhargava to the ‘original article 16
which was in the Draft Constitution,
and in which a provision similar to
articles 301 and 302 was sought to be
put in the fundamental law of the
land. We then felt that it would be
needlessly inviting a lot of friction,
and litigation by this clause being in
the fundamental rights and I think we
felt that it was much better to put it
in the Chapter on trade and com-
merce rather than in the Chapter on
fundamental rights.

It inter-State trade and commerce
is to be regulated by the Centre,
there is no denying that the Centre
cn alsu, to some extent, to the ex-
tent nevessary for regulating inter-,
State trade dnd commerce, go into the'
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-intrg-State field. . The. position in re-
gard to: the United States Constitution,
where there is: no concurrent field
defined, ;and w%iere the demarcation
~betwesen- the powers of.the Central
Goveppnment and . the States, is left
very. largely .to  judicial decisions, is
an. indicativé- of the fact that where
 qbligation is laid..on'the United States
-Gengress; o regulate inter-State trade
vand - eommerce, it..does not remain
«there. . I am quotibg from:  Willis’
i Constitutional Law.

Wﬂhs in pagp 306 of his Conswutmn-

al Lau says: .

“When Congreus may - reguiate
ointra-State commetce as &n .inci-
- ' dent of inter-State-commerce, and
Wwhen'the Btateg . may - regulate
.sihter-State sommerceunder éither
@ concurrent power or-:the-gen-
. ‘eral police’ power is known only
~ by the United States Supreme
Court.”

That is a position which we want to
save. It is true that we can interfere
by means of the powers vested in us
under articles 301 and 802, But then
you take the ultimate validity of any
action, that the Central Government
take, to a region where a certain
amount of uncertainty devolves on it.

The other point was made by my
hon. friend Shri Frank Anthony. He
raised a question whether the Central
Government have not got powers now
under entry 52 of List I, which makes
them declare any industry to be of
national importance, and therefore,
within the purview of the Central
Government, and to that extent, sub-
tracts from the content of entry 24
of List II, in regard to the powers
enjoyed by the States. He is perfect-
ly right, but I see no conflict in the
possibility of an extension of the area
of powers enjoyed by the Centrs
under the use of entry 52, to a pro-
vision of article 368 where, whenever
a matter which is within the State
List is interfered with, ratification s
necessary by the States. A mere ex-
tension of powers of the Centre under
entry 82 does not: invoke an amend-
ment of the Constitation. and so long
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as an amendment of the Constitution
48 nat invoked; the ratification of- the
‘States -is not necessary. It may be
that .there is no limit to the extension
-of Union power under entry 52.

S ol

It is trye that the coffee industry is
mow being regulated by the fact that
sunder entry 52, it is declared to be a
‘matter of national importance. The
rubber industryis regulated by -thé
‘tact that under entry 52, it is declared
1to be a matter of national importance.
“The tea industry is so regulated.
“Therefore,. if it is a question of ‘my
-wanting::powers in regard to regula-
tion of the sales of ginned and un-
-ginned cotton, of oils, and perhdps,
oil-cakes and concentrates, well, I
think, the powers that I now possess
wunder entry 52 might be projected in-
‘to the States’ sphere, and I might

grasp those powers. It may be that

the matter will .go to court, but I am
fairly convinced in my mind that the
incidental, ancillary, and supplemen-
tal powers that are necessary for the
purpose of fulfilling the functions of
the Centre will see me through. But
what we want here is that the area of
doubt should be resolved, and so far
as the Centre is concerned, in the con-
«wcurrent field, the interference of the
‘Centre is either regulatory so that an
all-India statute might be observed by
all the States, or in times of an emer-
gency where the powers of the Centre
in the concurrent field are more than
of a regulatory nature, there is no
question of the executive power being
dealt with by the Centre or not be-
«wause, whether this Constitution is
wunitary or semi-unitary, federal or
semi-federal, it is quite clear that we
have a precise definition in regard to
the possibility of the use of the exe-
cutive power by the Centre. There-
fore, unless there is an emergency,
there is no point in the Centre attract-
ing that power to itself. The second
factor also is that this Constitution
has not provided either by implica-
tion or by judicial decisions the power
enjoyed by the United States Central
‘Government of having federal agen-
cies right through the States. We do
mot have federal agencies in this coun-
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try excepting for purely federal pur-
poses. You have got ‘the Customs
Department, you have the- Import
Trade Control Department, you have
an Income-tax Department, you have
an Excise Department for purely Cen-
tral purpbses,’ but yoii do not have a
parallel federal court, and ydéii''do not
have parallel federal agencie® running
along with ‘State agencies. I do claifn,
therefore, that the Constitution-mak-
ers have precisely defined the field in
which the Centre can operate. All
that we plead here is not that the
powers cannot be taken by other
means than by this amendment but a
straightforward method of exercising
these powers is the wiser one. For in-
stance, if we levy a cess on oil milly
for the purpose of keéeping the Oil-
seeds Committee goihg, we do so by
means of a declaration in terms of
entry 52 of List I. Well, it can be
extended for other purposes, and we
can also levy a cess from rice-millers,
for the purpose of developing the rice
industry, or for the purposes of con-
trolling the expansion of rice mills.
That could be done under the use of
the powers of entry 52. It does not
mean that we are without resources.
But it is possible that we use those
resources by interpretation, and we
might be enacting a legislation which
is colourable, and we do not want to
do it in a matter where the needs are
precisely defined, are very well-
known, and have been the subject of
investigation by a committee, and we
are following a pattern where the
Constituent Assembly had envisaged
a continuance of the old Act enacted
by the Interim Gowernment, in 1946,
under article 369.

The other point made by my hon.
friend, Mr. Asoka Mehta, was that so
many items had been mentioned in
article 369; why should they have
been so mentioned? Well, it is not
that we were unalive to the fact at
that time that we need not mention
the nsmes of articles which could be
covered by legislation under item 52
or item 54 of List 1. Well, it might
be that the Constituent Assembly was,
very busy and could not go and exa-
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mine all the existing status or that
the Constituent Assembly feit that
the moment you took away powers
under these heads, the legislation that
was in operation would become inope-
rative and the Provisional Parliament
would have no time to enact legislation
under powers vested in the Centre un-
der item 52 or 54 of List I of the Seventh
Schedule. This is a matter of conveni-
ence rather than a matter of logic. 8o
I must submit in all humility that the
mere fact that article 369 covered a
number of items which legitimate-
ly fell within the limits of the Union
sphere does not mean that there was
any thoughtlesspess about {t; it

wWas a matter of convenience.
Nor do I agree that the ex-
perience so gained in regard 10

the utilisation of the powers
under article 369 should not be
put before this House for more
or less a permanent amendment of the
Constitution within a very restricted
and limited field. Hon, Members who
read the items (b), (¢), (d) and (e)
will find that so far as (d) and (e),
are concerned, they are industrial raw
materials. It is not necessary for me to
ask hon. Members to imagine what will
happen if there is inter-provincial jeal-
ousy in respect of the industries to
which they provide the raw materials.
Suppose raw cotton is produced in
Hyderabad and Madhya Pradesh and
the cotton is going to be consumed in
Bombay, I will ask my hon. friend
Mr. Asoka Mehta, who knows more
about the textile industry than I do—
after all, my experience of the textile
industry has been from the top for a
brief pcriod of 24 years whereas his
experience is of over a decade. Sup-
pose the Madhya Pradesh Govern-
ment says: ‘We are not going to send
the cotton to Bombay?”. We in the
Centre will not allow them to export;
we would want them to send it to
Bombay. But suppose we are faced
with a situation of this nature, what
about’ the labour situation that deve-
lops therefrop? It is a problem which
he will hayge to share along with the
Bolhbay Government and also the

Cenfral Government. He will, there-.
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fore, understand the logie of it, the
logic of having to comtrel the raw
material of an industry which is of an
all-India character where, as I said in
my introductory speech, the area where-
the industry is situated does . not
coincide with the area where the raw-
material is produced.

Then what is the residue left in the
Bill. The residue happens to be food-
stuffs. I maintain in all humility that
in the matter of foodstuffs, we cannot
afford to gamble. It may bde that
tomorrow something might hap-
pen when we will probably have to
reimpase controls. There is no point
in-flinging at my fare or st the.face
of my colleagues here tXit my collea-
gue, Shri Kidwai, feels the position all
right. I think he is quite correct; he
is quite correct in feeling that the
position as it obtains today is all right.
But there might come a time con-
ceivably, as we do not know whenw
floods, famines, typhoons and tidal
waves occur, when there might be
a food shortage in one area. We still
have deflcit zones and surplus zones,
from one of which we have to send
to the other. I think in a matter l'ke
foodstuffs, there is no use in saying
‘In an emergency, use these powers;
let yourself open to a suit in a court
of law; to declare that your powers are
not proper’. After all, in America, the
New Deal was undertaken in an emer-
gency. My hon. friend should know
what happened when the courts set
aside the various provisions of the
New Deal. We do not want to experi-
ment with human lives; we want to be
prepared for all contingencies.

Acharya Kripalani (Bhagalpur cum
Purnea): What about article 249?

Shri T. T. Krishnamachari: Article
249 happens to be an article which was
devised by some of us; it was taken
from the Government of India Act
and slightly modified. I am not parti~
cularly happy about article 249. Arti-
cle 249 can only be used in the case
of something that occurs temporarily.
1 might tell my . hon. friend—
he was not here then—tbat: in the fizst
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year that I came here, I had to
continue the Supply of Goods and
Prices Act under article 249. Within
the earliest possible time, I said, ‘No,
I am not going before the House
even though there will be a little
inconvenience to Government’. We
cannot use a temporary provision for
a contingency for which we have to
be prepared all the time and which
might overtake us at any time, As a
person who has some administrative
experience, I say that article 2490 will
not fill the Bill. That is all I have to
say for' the present.

Mr. Chairman: Now, as already an-
nounced, the debate on this meotion
regarding the Bill to amgnd the Con-
stitution is now concluded and I will
put it to the vote at ‘the end of the
day.

STATEMENT RE: INDIAN TARIFF
(SECOND AMENDMENT) BILL

The Minister of Finance (Shri C. D,
Deshmukh): With your permission, I
rise to make a brief statement in re-
gard to certain matters covered by the
Bill which is being introduced by my
colleague, the Minister of Commerce
and Industry, presently. This Bill is
a Tariff Bill which contains several
items on which duties have been rais-
ed, in some cases steeply. Some of
the more important items on which
duties are being raised are pencils,
old newspapers, fermented liquors,
woollen fabrics, wines, vacuum flasks,
razor blades and playing cards. Apart
from the implementation of the recom-
mendations of the Tariff Commission,
in certain cases, the immediate need
for a review of the duties charged on
the goods imported arose from the
fact that at the recent inter-session
committee of the GATT, we were
able to secure certain relaxations in
respect of a few items on which we
had previously agreed to bind the
import duties at a comparatively
low rate. The Finance and the Com-
merce and Industry Ministries "have
also been constantly examining the
question of incidence of duties on im-

ported articles primaiity with a ‘view
to tapping new ‘sources’ of - revesme.

The colleetion of customs duty during
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.the last five months amounted ap--
proximately to Rs. 60 crores as against:.
our budget estimate of Rs. 177°5 crorgs
for the whole year. Seasonal ship-.
ments of commodities like tea will take
place only hereafter and there is.
generally a greater tempo of import.
and export activity in the later months.
of the flnancial year, and it may be-
expected that duty receipts will be-
proportionately higher in the coming
months. But even after making
mowmce for this, I feel eventually
the actual collection might fall short.
of our budget estimates.

As, the House is. aware, we m to..
ndm export duty on certain cosamo-
dities like oils and oilseeds; manganese -
ore,.etc. wherever these duties ‘could:
not be sustained, .All this. has, there-.
fore, made it necessary for Govern-
ment continually to explore further-
sources of revenue.

Another consideration has been that.
our import policy imposing quanti-
tative restrictions on several commo-.
dities by the fixation of small quotas:
has had the effect of creating artificial
scarcity and of needlessly raising the
consumer price of such articles. The
allotment of small quotas has had the
effect of preventing newcomers from
coming into the trade, as a result of
which those established in the line
have managed to gather excessive pro-
fits. A policy of restrictionism of this
nature can be justified by a chronic
position of imbalance in our balance
of payments of a kind which no
longer obtains. A change in the direc-
tion of relaxing some of these restric-
tions was, therefore, imperative and
that is what we are seeking
to achieve by this Bill. The
umbrella incidentally provided by
quantitative control for the products
of some of our nascent industries
against foreign competition, apart
from such cases as go to the Tariff
Commission for protection, will now
be furnished by the high rates of duty,
and at the same time, our import
policy would be freed from unduly
restrictive quotas. We have given

- considerable thought to this aspect of

the question and it was with a view
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‘to relaxing import restrictions over a
small sector that in the last budget
_certain import duties were raised on
~gertain articles. Under the Bill that
is bcmg. introduced, we have gone one
:step further in this direction. While
the increase in duty will bring in addi-
tional revenue, the landed cost of the
imported articles ds a result of the
increased duty will be high enougl} £0
-as to give protective cover to local
industries and cperate as g deterrent
:against undue expansion of consump-
‘tion in these fmport tradé “articles.
At the same time, the excessive
margin of profit that was ‘available to
‘the middlemen in conditions of scar-
«city inddced by quantitative controls
will be mopped up by the Exchequer
"The pursuit of this policy in the past
has been attended with some success,
and, as a sequel to the introductiun of
“this Bill, the import quotas will
'naturally be Yiberalised in a  great
‘many of the items where duties have
‘been increased.

.2 P.M.

The House will certainly expect me
‘to give an idea of the estimated addi-
rtional revenue that would be derived
£rom the changes that have been out-
lined above. I expect, it would be in
“the region of about Rs. 4} crores. It
may be urged that, perhaps, these
~minor changes could have been defer-
red either until after the Taxation
"Enquiry Commission has reported or
«until the presentation of the Budget.
It is unlikely, however, that the Taxa-
~tion Enquiry Commission’s recom-
‘mendations will have any specific re-
“ference to such minor changes as are
"being proposed. And, in view of the
possible gap between the estimates of
revenue and the actuals, it seems to
‘me that we should take the earliest
~opportunity to make such changes as
- are likely to contribute, even in some

small measure, to the strengthening of
-the revenue position. I, therefore,

~commend the proposals to the consi-

‘»dmﬁon of the House.

.,
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INDIAN TARIEF, (SECOND AMEND-
MENT) BILL

'l'he Mittister of ' Commerce and
lnd\lstry (Shri T. Ti Krishnamachari):
I'beg to move for leave to introduce a
Bill further to amemi the Indian
Tar:ﬁ Act, 1934, . NPT

M. hainhan' 'l’he questibn is:

. “That }eave be gran,ted to intro- .
duag a. Blll further. to #mend. the
Ind.l&m Tariff Act; 1934.” .

The motion was - ndopted

I.r»’
Shrl 'l‘ T. Krishnamm'har I intro-
duce‘ the: Bill.

——p— \
“

MOTION RE: FLOOD SITUATION N
_INDIA

The Minlster of Pumin: and Irr!-
pthn and Power (Shri Nanda): ( I

heg to move: R

“That the flood situation in India
be taken into consideration.”

Sir, some days ago I presented to
the House whatever material was
then available about the flood situa-
tion in the country and the operations
regarding relief that were in progress.
1 also gave to the House an idea of
the nature of the problem and its
magnitude. 1 proceeded further to
indicate,—tentatively, of course,—the
lines on which the problem should be
and could be dealt with. Having
done that, I think I need not cover the
same ground again, and what re-
mains for me to do at this stage is
to acquaint the House with the
developments which have occurred
regarding floods during the period
gince the time of my last statement.

1 have received this morning a tele-
gram from the Government of Bengal
according to which,—

“Water levels of all rivers are
receding.  Some areas still sub-
merged {n Cooch-Behar and Malda
district. [Erosion continues in

Torsa and Cooch-Behar. Heavy

*Tetradised with the recommendationof the President.
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deposits of debris over large
tracts. Commumcation internally
in flooded districts and to Assam
still severely mtcrruptcd ”

Sir, the latest report received from
U.P. .a few hours ago {s that, after
the end of August, there has been no
big floeds in U'P. - The floods have
been reteding nnd the position is 1m
Proving.

The telegrax{i received ffd}n éihar-r
also this morning—says:

“Combined wafers of Piver Bha-
‘gxrathi and diganda recedmg
from above Muzaffarpur where
gradients "are steep but in lower
portions right up to North Mbnghyr
full ot water "

1t is feared that a good deal of the
area’ south of Muzaffarpur - may not
get drained for rabi cultivation and
water that has been spilled from the
river is draining slowly. No major
«<hange is reported in the courses of

Oodi Ganga and Bhagiftathi, but
Xamala has caused spillage on its
left bank below Jhangar. Water

from Kamala has combined with Sone
and has caused considerable flooding
both north and south of the railway
l1ine near Jhanjarpur. This area is
still flooded. There is a definite
tendency for Kamala to form a new
<hannel. The. Gagra {s eroding
Chapra town near its confluence with
Ganga.

Now, I come to Assam. There was
a telegram on the 8th, which said:

“Erosion situation has been ex-
tremely bad for the last nine days
and some houses have been eroded
-and entire length of revetment
1500 ft. eroded due to outflanking
and to strong and disturbing cur-
rents.”

That is about Dibrug:crh. On the
10th, the flood situation in all the
rivers improved except,—

“Erosion in Brahmaputra at
Dibrugarh s gecing very fast.
Dmbankment ‘ washed of. River
mdmwlthlotdﬂmbcnd
dond 'bedies™
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The later
states,—

telcgram - this morning

“Flood has receded, ., practically
everywhere. Road commumcauons
except in Districts Darrang and
North Lakhimpur restored. Brahma-
putra level at Dibrugarh rising
again but no flooding yet. Erosion
continues very rapidly. Court
buildings .only.250 feet from river
and a large number .of public
buildings being dismantled, Num--
ber of families displaced upto. now
730. No. abatement in erosion at
Dibrugarh,”

Sir, that is, in brief, the situation.
Dibrugarh is in a very sad plight, and
the threat to it has not been removed.

Shri R. K. Chaudhuri (Gauhati):
What about Palaswadi’

Shri Nanda: I do not think that
the ‘situation there is'worsening.

Regarding .the aqtion taken since
the time of the last statement, I may
say something. Hon. Members
will remember that I had indicated
the lines on which we want to have
a solution, and the organisation which
we want to set up. The duty was
cast on us to take steps immediately
to create that organisation. Hon.
Members may have seen in the news-
papers the report that the Central
Flood Control Board has been consti-
tuted and I may inform the House

‘that it is meeting on the 15th. The

Minister of Planning, Irrigation and
Power, the Union Minister of Finance
and the Deputy Chairman of the Plan-
ning Commission and other members
will be there on it. But, what 1
wanted to point out particularly was
that on this Board will sit the repre-
sentatives of each of the State Flood
Control Boards of West Bengal, U.P.,
and Assam. For the present, I have
received intimation that the Chief
Ministers of these States are coming
here on the 15th. Their functions are
to draw up a comprehensive plan for
flood control, to fix priorities, to deal
with matuu refating to policy in
connection with flocds and flood cont-
101 ‘Measures to exathine and approve
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specific schemes proposed for the
investigation and execution of flood
control works in the States and to
arrange for necessary assistance in
conneotion with the investigation,
planning and execution of flood control
works.

In addition, regarding the Flood
Control Boards to be get up in the
States, we have communicated to them
the lines on which that should be done.
Details of the investigation work to
be carried out in the fleld are  being
settled. Staft arrangements at the
Centre to carry qut this. hu;e work as
speedily as possible h,nve been worked
out. Arrangements for carrying
aerial aurvm and spot levelling of
Ganga and Brahmaputra in the flood:
affected zones covering an area of
§0,000 square miles are being made.in
consultgtion with the Minhtry of Natu-
ral Resources and Scientific Researcn
and the Survey of India. Senior officers
of the Central Water and Power Com-
mission have been specially sent to
Assam to render technical assistance
regarding immediate remedial meas-
ures to be taken for protection against
erosion. Attempts are being made
to obtain immediate requirements such
as surveying instruments, mobile soil-
testing vans, etc., from various sour-
ces. This in brief is the position so
far. I wonder whether I need say
anything more at this stage. I might
take a few minutes of the House to
enlarge the background on which the
discussion is to take place. I do not
anticipate any very big controversial
points, but some aspects of the flood
problem may be clarified.

The first question is—and this arises
in my own mind also—on what footing
are we going to deal with this prob-
lem ? What is the urgency that we
attach to this problem in our mini?
So far as 1 am .aware, public opinion
on this issue has crystallised very
definitely . in- favour of treating this
problem on a war footing. - I share
that outlgok .myself. I deem this
problem _of . floods as amohg jmatters
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of top' prtority for this country Some
conséquences fiow fromi that, that is,.
a certain price has to be paid and
cerfain sacrifices have to be borne.
When we think of the urgency of this.
Question, the first thing that occurs.
to us is the extent of damage, direct
or indirect. We assess it in terms
of crores of rupees—particularly the
crop damage, the property destroyed
and gll that. It is a very relevant
and valid consideration. I happen-
ed to read in the wtatememt of the -
Chief Minister of Bihar a few lines .
reurdlng damage done in Blhar He -
has given details of what occurred
during the last five mn and he has .
compressed the infbrmauon about
Bihar in a few words. e says: “It
has been estimated that the value of
crops lost in 1951 and 1952 was of
the order of Rs. 85 crores, and again .
the loss next year was of the order -
of Rs. 35 crores, and adding to these
the estimated loss of Rs. 50 crores.
this year, the total loss of the country
in the four years in question has
been"—this includes the figures which
he has given before—‘of the order of
Rs. 170 crores.” It may be that this
is not a very accurate estimate be-
cause it is only based on certain
rough calculations, but this is the
order of risk against which we have
to provide. It is a coincidence that
the figure of the Government for all
the works to be carried out in these
States during a period of a few years
for bringing about a measure of
protection which can be achieved is
the same filgure—Rs. 175 crores. This,
as I said, is a very relevant aspect,
but to my mind, the human aspect
is of far greater importance. I am
not considering normal floods of th=
river. The river has to have some
room for play for itself and it must
have a fleld for spilling. 1If in a
certain area near the bed of a river
water spills and if it is of brief dura-
tion, the extent is not too big and
the damage is not large In:extent.
this can be suffered and it-may be
very beneficial also. I am not think
ing of -those: floods, Dt 1 am thimking
of floods which are very;destmwiive
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in their sweep and intensity, the
damage that they cause and the
suﬂ’erings that they entail. If such
floods were very rare, once in a
hundred years, then also the problem
may be of a very different order. But,
if in five years, a State has to have
three bad floods—maybe that this
ﬂood is very much bigger than any
flogd before, and, I read that in Assam
§n 1948 the food was unprecedented
at that potnt of time—it hns to he
seriously tnken\ note .of. : briOi.
ﬂoods .and the human
aspec‘t tt n thh I}t is a ques-

t. tcnm being eroded, we will
see the value of the property in the
townanquppouitlswonhna 4
«crores and it the cost of - protection
by revetment, etc. comes to Rs. 5
«crores, we will say “Let us shift the

town lnstend" Theye is the guestion
of economic justification regarding
such places. If it was only a ques-

tion of occasionally having a few
]wes lost, we might also endure it, but
here I look at the problem from what
1 saw myself during my own personal
visits and from the first-hand experi-
ences of those people who have gone
through these agonies—it is a ques-
tion of lakhs of people over a period
of time, a month or two, going through
harrowing experiences swollen sheet of
water comes in between them and the
earth and they have to perch on trees
or on roofs. They have to improvise
some kind of arrangement so that they
may float on the water. They are in
dread of starvation; they are semi-
stnrved for a time. When the flood sub-
sidps even then it is not comfortable
exls‘tence for them. There is the pros-
;pect of disease, and epﬁdemlcs People
picken and die in large numbers al-
'ﬁwugh evzrythi,ng is being done to
mmgate the sufferings of the people.
‘Later on, a fertilised soil may give
them a bhumper crop, but what
can make up for the suflerings
of lakhs of people during this
period’ So this human aspect
has impressed me and I do think of
that more than anything else. My own
view h thpt 1! it is humanly poulhl;,
Qheae hmr{ls should be removed, and if
they cannot be removed absolutely,
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something as near as possible to that
should be done.

The next question is: can it be doneé?
The answer is that if the demand is
that there should be absolute immuxity
provided for all those people, that can-
not be satisfied. We cannot think, at the
present stage of our knowledge and
our resources, in terms of complete pro-
tection, but it is quite possible and it is
within our means and resources to ex-
tenid to the people a very large meas-
ure.of protection. I am net aow thitk-
ing of a few people who may choose
to. sit in the way of the flobd if &
little spilling is to occur and Inconventi-
grice is consequently caused to them,
but I am thinking of a very large num-
ber of people living. in a big valley. We
can remove a few people by asking
them to shift, but we cannot evacuate
a whole valley. For them, a large mea-
sure of protection has to be and ocan be
provided. It cannot be absolute. We
are thinking of storage works, but
even there, no storage work that we
can think of will collect all the water
that may at any time come in. There
may be rainfall exceeding all our past
experience. Storage dams may get silt-
ed up. We may put up embankments;
we may clear the channels, improve
them, divert the rivers and all that,
bhut still, embankments may get breache
ed too. We cgnnot predict the be-
haviour of the rivers. They have thelr
own way and will. They may out-
flank all the protection arrangements.
All these risks are there. But with all
that, it can be safely stated that over
many years, barring exceptional risks,
it is possible to provide protection. It
i3 in these terms that we have thought
of and prepared a programme.

What are the methods that we
choose to employ? It is not possible to
prevent floods in the sense that we
ocannot etop reinfall and the melting of
snow. Thepe is some scope for land
manggement, that is, deforestation
should be checked, and soil erosion
should be prevented. These things may
have some limited local effect. There-
Sore, the next thing for us to do s
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first to regulate the flood to the ex-
tent that js possible, meaning that we
withdraw from the flood as much
quantity of water as we can. That
may be done by a storage reservoir.
That may be done by detention basins,
that may be done by creating a flood-
way for the river, Then there is an-
other way of providing protection.
Allow the river an adequate channel
so that considering the amount of
water that has to flow, it is possible
to contajn that quantity. Raise walls
on both sides, and coupled with that,
there is the question of improving the
existing capacity of those channels.
This is the main line of advance for
us. There is also this fact: where we
can do nothing, we will have to re-
treat. That means, we leave those
areas where the hazards are too fre-
quent and the cost of protection is
too high. They may shift for the
time being, and that is to be done in
an organised way., It is not a question
of a single measure; it may have to
be a combination of measures. Usual-
ly it is. The measures are not uni-
form for all places, for all States, for
all rivers. Conditions vary. The
character of a river is not the same
iu one place as in another. Conditio1s
vary from area to area and from year
to year. That brings up the other
question of the importance of data and
the study of the behaviour of the
rivers and the conditions in the catcn-
ment area. The immediate programme
is, for such places as are extremely
vulnerable and very valuable—some
towns in Bengal and Assam and maybe
elsewhere, which are being eroded and
where valuable properties are at
stake—we may provide some kind of
protection. It will cost something. It
should be done quickly in a year or
80.

The next stage is the short-term
programme. It may take about flve
or six years to provide embankments
and all other channel improvement
measures which may be appropriate.
When ] say five or six years, let it nof
be understood that for five or six years
we are going to sit: down and con-
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template on the problem, and thenm,
at the end of the fifth or the sixth:
year we are going to do somethirg.
All the time, work is progressing, in.
accordance with some order of prio-
ritles. Then, the next stage is con-
struction of some reservoirs. I am:
not thinking of reservoirs in relation
to the programme of development of
the country, big multi-purpose ree.cr-
voirs which may. cost a _Rreat dent.
I am thinking of reservon‘s of a
small size for trlbutaries which may
have their other beneﬁts but which
are needed in any case for the purpose
of flood protection. These ~measures
have to be taken in hand, but all this
has to be accompanied by, and to a
certain 'extent preceded by, the col-
lection of data, investigations and
surveys, and this may take a year or
two. This involves heavy work.
I might give the, hon. Members some
idea, something which will help them
to appreciate the magnitude of this
problem. This work has to be
done with the help of a large numter
of people, trained and semi-trained,
the collection of the hydrological data,
the preparation of contour surveys
and meteorological data etc. Why is
it that these data are required? If
you decide on a particular measure,
without having all that information,
you may possibly be throwing all that
money into the flood. It will not help
at the moment, because it has not
been properly designed. These pro-
tective measures have to be properly
designed, and for that purpose, these
data are required. This will need the
help of hundreds of workers and much
equipment, and this has to be done
in far and out of the way places—the
whole catchment area. This should
be expedited, done in the quickest
possible time, and it is on that basis
that we are making our arrangements.
But collection of data for the two
years does not mean that during these
two years nothing will be done.
There are places where things can be
done immediately, because some data
are available. There are places where
data can be collected immediately
which will :satlsfy the purposes In
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hand. There will be enough work
going on in the-country during  this
year. The short-term programme, as
I said, will start from the second year.
This is the basis of the programme.

I haVe some figures before me. The
earthwork that is going to be in-
volved in this embankment pro-
gramme would be twenty times that of
Hirakud Project. It is huge work. That
means that we have therefore not to
think in the normal terms in which
programmes are made. We have to
conceive’ of this programmé on the
basis which the country expects, on
the footing of a war. Now, in doing
these things, the Government at the
Centre has a part to play; the Govern-
ments in the States have their res-
ponsgibility and they should take it up.
I on my part am prepared to assure
the House that so far as I am con-
cerned, this will be the ‘Number One’
programme with me. I hope that the
States also will take it in the same
light and in the same spirit. But
there is something mcre about it. We
may spend money, we may have the
designs ready, we may be prepared
to go forward with the programme,
but if things have to be done in the
quickest time, then, the people have
to be mobilised. Machinery may be
there or may not be there. Some
machinery will be reauired anvhow
but for lack of machinery nothing
should be held up. A very large num-
ber of people can be mobilised; after
all they have to benefit. That is a
task which we could not do sitting
here; it has to be done by the leaders.
I believe hon. Members in this House,
in the State Assemblies and outside
will sit together and think of a way
of seeking that co-operation of the
people and harnessing their energy
and mobilising it on a very large
scale so that the programmes before
us which we have evolved for the
flood protection ¢an be taken on'‘hand
and their pace can be very much
accelerated.

Mr. Chairman: Motion moved:

“That the flood situation in In-
dia be taken into consideration.”
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Now, there are certain amendments-
of which notice has been given. First
of all is an amendment by Mr, Patnaik .
but I believe that clause (e) of his
amendment is clearly outside the-
scope of the resolution and as such is
out of-order. So omitting that clause-
(e) he may move his amendment.

shri U. C. Patnaik (Ghumsur): I
have already sent a note that I am-
not moving clause (e) of my amend-
ment and I have also made a slight-
alteration in the wording of clause (f)
which will becomé “clause''(e) when:
the original clause (e) is omitted. In-

stead of “...... and soil erosion by con-
struction......” I have said “......and
erosion by construction.....”. Clause

(g) will now become clause (f).

I beg to move:

That for the original motion the
following be substituted: -
“This House having considered-

the flood situation in the country is
of opinion that—

(a) the approach of planning
must be duly modified by laying-
proper emphasis upon the training
and mobilisation of our man-

" power for flood-control, anti-
erosion, irrigation and  allled:
schemes;

(b) the policy of importing:

machinery from outside for im-
plementing various programmes
be reviewed and reduced to ab-
solutely necessary items;

(c) the surplus defence stores:
in the Depots and the services of
the Military Engineering Organi-
sation be utflised for flood-control-
and allled measures;

(d) a positive and dynamic pro-
gramme be chalked out for en-
listing popular co-operation in
the envisaged work;

(e) all long range plans for con-
trol of floods and erosion by con-
struction of dams, embankments,.
rivetments and spars be Inves--
tigated into; and
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(f) short-range measures for
rellef, rehabilitation and protec-
tion be urgently adopted by co-
opention and co-ordination at all
‘leve)

Shri A. P. Sinha (Muzaffarpur
ZXast): Mr. Chairman, I have an
-amendment and with your permission
1 would like to make a small verbal
chaue Instead of *...the coun-

try approves of the sups taen by .

-the Central Government......” it will
:read “.....the country approves of
“the  programme and the steps taken
.by the Central Government....”,

I beg to move:

That for the original
“following be substituted:

motion the

“This House having considered
the flood situation in the country
approves of the programme and
the steps taken by the Central Gov-
ernment regarding flood-control
measures and financial and other
aids assured to the State Govern-
ments for relief to the victims of
unprecedented floods.”

Mr. Chairman: I think Sardar Saigal
:is not in the House and so his amend-
:ment is not moved. Shri Barrow may
move his amendment.

Skri Barrow (Nominated—Anglo-
Indians): I beg to move:

That for the original motion the
Zollowing be substituted:

“This House having considered
the flood situation in the country
is of opinion ‘that immediate steps
be takem to set up Emergency
Committees in each of the affected
.areas in Assam, West Bengal,
Bihar and Uttar Pradesh, consist-
ing of Central and State Govern-
ment civilian officials, . Military
-¢ fficials and non-official repreésen-
tatives with special powers to
‘vender help and assistance where
‘Decessary.”
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Shri Debeswar Sarmsh ' (Golaghat-
Jorhat): I beg to move:

That for the original motion the
following be substituted:

“This House having considered
the ‘flood ‘situation 'in the country
is of opinion that immediate and
speedy action be taken—

(a) to prevent as far as possi-
ble further destruction and
‘damage of properdies;

(b) to give shelter to and re-
babilitate  the flood-stricken

people; and

(c) ‘to ' place adequate ' funds
with Stite Governments ' concern-
ed for relief and rehabilitation,
including the Government of
Assam ‘especiafly to enable’ it to
shift the public buildings and.
markéts etc.. in the towns of
Dibrugarh and Palashbari.”

Shiri 8. N. Das (Darbhanga Central);
I beg to move:

That for the original motion the
following be substituted:

“This House having considered
the flood situation in the country
notes with satisfaction that the
Central as well as all the State .
Governments concerned have now
realised the gravity of the situa-
tion created by the unprecedented
floods in North Eastern India and
the urgency of the problem of
flood control by taming all the
turbulent rivers of that area and
recommends that besides taking
irnmediste amd prompt short-
termn measures t0 mitigate the
evils of floods, permanént bodies
both at the Centre as.well as in
~different States be contituted to
‘do’ all that is possible to control
flood in' those areas as early as
possible.”

Shri H. N. Mukerjee
North-East): I beg to move:

That for the original motitn the
following be substituted:
“Ms' House Having doisidered
the flovd situation in the' country

(Calcutta



1539 Motion re

is of opinion that—

&a) the present situation should
be considered to be one of
national emergency and every
effort should be made to rouse
and organise the people in the
carrying out of schemes for flood
and river control etc.. and

(b) the immediate measures for
providing adequate relief to flood
and erosion victims, and schemes
for their rehabilitation shauld be
adopted and implemented with
the co-operation of non-official
organisations irrespective of party
affiliation.”
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That for the original motion the

following be substituted:

“This House having considered
the flood situation in the country
approves of the programme and
the steps taken by the Central
Government regarding flood-control
measures and flnancial and other
alds assured to the State Govern-
ments for relief to the victims of
unprecedented floods.”

That for the original motion the

following be substituted:

“This House haviﬁg considered
the flood situation in the country
is of opinion that immediate steps

Mr. Chairman: Amendments moved: be taken to set up Emergency

Committees in each of the affect-
ed areas in Assam, West Bengal,

‘That for the original motion the
following be substituted:

“This House having considered
the flood situation in the country
is of opinion that—

(a) the approach of planning
must be duly modified by laying
proper emphasis upon the train-
ing and mobilisation of our man-
powers for flood-control, anti-
erosion, irrigation and allied
schemes:

(b) the policy of importing
machinery from outside for im-
plementing various programmes
be reviewed and reduced to
absolutely necessary items;

(c) the surplus defence stores
in the Depots and the services of
the Military Engineering Organi-
sation be utilised for flood-control
and allied measures;

(d) a positive and dynamic pro-
gramme be chalked out for en-
listing popular co-operation in the
envisaged work;

(e) all long range plans for con-
trol of floods and erosion by con-
struction of dams, embankments,
rivetments and spars be investi-
gated into; and

(f) short-range measures for
relief, rehabilitation and protec-
tion be urgently adopted by co-
operation and co-ordination at all
levels.”

364 L.8.D.

Bihar and Uttar Pradesh, consist-
ing of Central and State Govern-
ment civilian officials, Military
officials and non-official represen-
tatives with special powers to
render help and assistance where
necessary.”

[That for the original motion the

following be substituted:

“This House having considered
the flood situation in the country
{s of opinion that immediate and
speedy action be taken—

(a) to prevent as far as possi-
ble further destruction and .
damage of properties;

(b) to give shelter to and re-
habilitate  the flood-stricken

people; and

(c) to place adequate funds
with State Governments concern-
ed for reliet and rehabilitation,
including the Government of
Assam especially to enable it to
shift the public buildings and
markets etc., in the towns of
Dibrugarh and Palashbari.”

That for the original motion the

following be substituted:

“This House having considered

the flood situation in the country

notes with satisfaction that the
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Central as well as all the State
Governments concerned have now
realised the gravity of the situa-
tion created by the unprecedented
floods in North Eastern India and
the urgency of the problem of
flood control by taming all the
turbulent rivers of that area and
recommends that besides taking
immediate and prompt short-term
measures to mitigate the evils of
floods, permanent bodies both at
the Centre as well as in different
States be constituted to do all
that is possible to control flood

in those areas as early as possi-
ble.”

That for the original motion the
following be substituted:

“This House having considered
the flood situation in the country
is of opinion that—

(a) the present situation should
be considered to be one of
national emergency and every
effort should be made to rouse
and organise the people in the
carrying out of schemes for flood
and river control etc.; and

(b) the immediate measures
for providing adequate relief to
flood and erosion  victims, and
schemes for their rehabilitation
should be adopted and implement-
ed with the co-operation of non-
official organisations irrespective
of party affiliation.”

An amendment was received in the
Office at 10-40 a.M. today from Shri
K. P. Tripathi, but I am afraid that I
cannot allow it. All the same he can
make a speech. i

Shri R. K. Chaudhuri: Sir, I have
joined my name to one of the amend-

Mr. Chairman: His name is circu-
lated already along with that amend-
ment.

1 want to tell one thing before hon.
Members begin. Floods have affected
very large areas in the provinces of
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Uttar Pradesh, Assam, Bihar and
Bengal. I have got a large number
of requests from hon. Members and I
am sure many more will rise in their
seats. In order to accommodate as
many hon. Members as I Rossibly
can, I fix the time-limit for every
speech at ten minutes......

Shri Gadgil (Poona Central): May I
say a word? At least I want to speak
for ten rhinutes because I had some-
thing to do with that.........

Shri Debeswar Sarmah: Ten minutes
are too little......

Mr, Chairman: I have ventured to
take three or four minutes of your
time because of this. The floods are
so extensive in all these areas and if
the hon. Members take more time than
this, the result will be that, at the
end of four hours’ discussion the
grievances of certain parts which are
represented in the House could not be
put forth. Whatever the grievances
may be, it is necessary that hon. Mem-
bers should take as little time as
possible. I might say that even
though I have fixed the time-limit at
ten minutes, I will certainly welcome
that if hon. Members speak for even
less time. For explaining the situation
we need not take more than this

time.
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Shri Debeswar Sarmah: I am
thankful to you for having offered me
an opportunity to say a few words
in this important debate. This ques-
tion of flood has been detailed very
well in the three papers—two by
the Minister of Planning, Irrigation
and Power of the other by the Min-
ister of Home Affairs. Therefore, I
will not cover those aspects of the
matter which are detailed in these
three papers.

I have to say a word about the state-
ment by the hon. Minister of Home
Affairs. It seems to be touched up
in certain details. I am certain that
his statement is rather old it is not
catching up with the lines, Here
I find in one place the mortality of
cattle has been placed at upout 500
heads in Assam, but I have no manner
of doubt that till I left my constituency
on the 3rd of this month, not less than
about 7,000 to 8,000 heads of cattle are
either dead or washed away in my
constituency alone. This is one con-
stituency only, and the floods are rag-
ing through the length and breadth »f
Assam.

Then at page 5 of his report, I find
this:"....... In the meantime the servic-
es of experts are being placed at the
disposal of the State Governments
where asked for...... " I am sure that
the Centre will do something if a Go-
vernment asks for certain things. If
some Governments are not asking,
why should we wait for the State
Governments to ask? It is as much
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the responsibility and obligation on
the part of the Central Government t¢
send out help to States.

At the outset I must offer grateful
thanks to the Government of India, te
our Prime Minister and the Minister
of Planning, Irrigation and Power, and
the hon. Members of the Parliament
who are taking keen interest in the
matter. I will go back and tell the
people that our miseries and our
sufferings have a redeeming feature in
that everbody is looking towards us,
towards Assam which was very little
known till Mahatma Gandhi made it
known at the end of 1920. It has
attracted more and more attention
every year.

Floods in Assam are not a new
thing. But to express it briefly in the
language of the Planning Minister, the
intensity, duration and extension of
the floods of this year are unprece-
dented. Floods of the Brahmaputra
occurred towards the middle of June
and continued for about a fortnight.
The peak level of the floods was
reached on the night of the 23rd of
August and remained at that level
till the 3rd or 4th September. Nearly
for about two months a large popu-
lation of the places on both sides of
the Brahmaputra and certain of its
tributaries were under water.

L 3

The beautiful town of Sadiya, once a
well-planned town and later on the
headquarters of the sub-division, was
swallowed by the Brahmaputra. The
headquarters were shifted to Teju,
therefore people do not talk much
about Sadiya for it had been swallow-
ed and the headquarters had been
shifted.

With regard to Dibrugarh which I8
a prosperous tea town, a whole chunk
of it has been swallowed by the
mighty current of the Brahmaputra.
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Public buildings like post offices, tele-
graph offices, Circuit House and other
business and residential premises have
vanished into the womb of the Brahma-
putra. The current is very powerful.

The Planning Minister talked of
popular support. May I tell him, in
all humility, that in Dibrugarh, when
the waters of the Brahmaputra were
furiously striking against ‘the rivet-
ment, people numbering nearly twenty
thousand—in a small town which is
populated by about fifty thousand peo-
ple or a little over—took part in trying
to save that rivetment. Day and night,
the medical college studenis, the
school students, the town people, old
and young, rich and poor, with what-
ever capacity, carried stones and
threw them at the end of the rivet-
ment, so that the scouring may mnot
outflank the rivetment. They did
their best, but unfortunately the rivet-
ament could not be saved.

Coming down below to Sibsagar
district there is an island, Majuli,
fifty miles long and seven miles wide,
with a population of about seventy-
two thousand. It has practically been
submerged under water. Although the
human mortality is not great, I shall
not be far wrong if 1 say that nearly
eight thousand cattle were washed
away or killed. And those that are sur-
viving the onslaught of water are con-

tinually under the water, some hardly -

keeping their nose and head out®for
several days together. From about the
night of 23rd of August till about the
3rd of September the floods were at
the peak level or receding only by a
few inches.

The suffering of the people of this
area is untold. 11,86 familles have
lost their homesteads due to erosion.
Near Gauhati, Palashbari, a beautiful
and prosperous town has been eroded.
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Lower down, in the border of Assam,
in Goalpara, the jute crop has been
washed away.

.

In respect of this report on floods
two things are refreshing: one thingis
that the Government have admitted
that in the past very little was done
or rather practically nothing was done.
It is stated:

“Although floods have been
causing serious damage to pro-
perty and inflicting terrible hard-
ships on the inhabitants of certain
States, no systematic attempt has
been made so far to devise ade-
quate measures for flood protec-
tion in the areas so affected. Each
time a heavy flood is experienced
it has been the practice for the
States to meet the situation by the
adoption of such emergency
measures as remissions of land
revenue, grant of loans, gratuitous
relief, etc. designed to mitigate
hardship. Flood committees have
also been appointed from time to
time by the various States, but
their recommendations have, for
the most part, remained a dead
letter. In Assam committees were
appointed in 1029, 1934, 1947 and
1950 and they suggested the
collectian of hydrological and
other data.”

But nothing seems to have been done
till now. As regards measures of
protection, precious little was done
in the past. We hear from time to
time that a crore of rupees was sanc-
tioned for protection of Dibrugarh
town. May I submit in all seriousness
that the authorities, whoever may be
responsible, took the whole matter
like & tamasha? Will you believe that
trees were felled, mango and jack
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fruit trees were felled, and tied with
steel ropes with their branches and
leaves and just hung on the bank of
the Brahmaputra to retard the mighty
current? Dibrugarh town has been
practically denuded of trees for throw-
ing them into the Brahmaputra. How
much money has been thrown away,
we do not know. Fifteen hundred feet
of this revetment was drowned. At
the height of the floods, when the furi-
ous currents were striking against the
rivetment, the officer who was In
charge of it went to Shillong to make
certain reports, So even the utility and
the value of studying the whole matter
was lost. If this officer had been there,
he could have studied how the water
was trying to scour under and outflank
the rivetment.

And in the past what do we find
the Government of India doing?—

So far the State Government
have been depending entirely on
the Central Water and Power
Commission for investigation, plan-
ning and fixation of priorities for
development of different river
valley basins. Although some
visits have been paid to Assam by

- high level experts (some by road
and others by air) the matter has
not been dealt with systematically.
After the visit of the Iengar Com-
mittee to Assam after the 1950
earthquake, a beginning for sys-
tematic investigation was sought
to be made by the establishment
of a river investigation division by
the Central Government, a part of
the cost of which was to be shared
by Assam. Although this division
has been sanctioned, it has not so
far shifted its headquarters to
Assam~—till before the floods the
headquarters had not been shifted
to Assam; wherefrom they are
communicating, goodness knows!
As a result of repeated represen-
tations the division has now been
ordered to shift its headquarters
to Gauhati. It is not known how
soon this will be done. The pro-
blem of investigation however {is
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a very large one and the State
Government moved the Govern-
ment of India for the establish-
ment of a second river investiga-
tions division which has also been:
sanctioned. It is not known how
soon it will come into being.

I have no doubt about the sincerity

on the part of the Planning Minister,
Shri Nanda. But sincerity alone can-
not deliver goods. I would beg of
him to come down from the air to
the ground. What are his officers
doing and how are things going on
for the last three and a half years
and even now? It is said that the
rivetment, which will be about four
miles, will be completed within the
next winter. It is mext to impossible
to complete it within the next season.
Of course if it is feasible, it is all
right. I do not know whether it is
feasible or not, but if it is left to the
Army it may be done. Even after the
establishment of the second river in-
vestigation division. It is felt that,
due to the preoccupation of the Central
Water and Power Commission with
schemes all over India, the Central
Water and Power Commission will not
be able to pay adequate attention to
Assam’s needs, and if at all it is to be
ensured that some river valley projects
form part of the Second Five Year
Plan for Assam, it is necessary that
a River Investigation Wing be set up
in the State P.W.D. as an Integral part
thereof, as early as possible. In Assam,
we have a dearth of technicians. We
had till now only one Assistant Chief
Engineers, another Executive Engineer
and -another S.D.O. for the whole State
to look after all these things. It is
next to impossible for them to cope
with the work. It is up to the Central
Government to supply the techmicians
whether the State Government asks or
not.

Qur dificulty is immense. Mr.
Chairman, I do not know where we
stand. When we go to our State, the
State Government says that the
Central Government does not give us
any help. I do not know where we
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really stand. The State Govern-
ment says that they do not get timely
sanction, timely help from the Centre,
that they do not get money timely
and that the Central Government
neglects them. When we come to the
Central Government, the Ministers
here tell us, we give money, but the
State Government is not able to
spend, we do.not know what to do.
Would you Mr. Chairman, please
guide us as a senior Parliamentarian
as to what we can do? This is the
fate of the people of Assam. The
State Government says, we do not get
anything from the Centre.

Shri Nanda: If I may interrupt my
hon. friend for a moment, does he
want me to give information regarding
the subject in hand, that is, the ques.
tion of floods and the measures re.
lating to that or generally on the
question of Central assistance?

Shri Debeswar Sarmah; As regards
the floods, particularly in respect of
the floods that I am talking of. The
hon. Minister will, of course, make @
reply and if what I say is incorrect
I shall stand corrected.

I am told that one crore of rupees
is there for Dibrugarh, What shall we
do with one crore of rupees if we can-
not save Dibrugarh? If Dibrugarh can
be shifted, the Brahmaputra will eat
away another slice of Assam. What
shall we do then? So, the question of
shifting Dibrugarh does not arise.
Dibrugarh has to be saved, ta save
the other parts of the country at its
tail. Please give me five minutes
more. In a life time, we get a chance,

. Mr. Chalrman: We fave yet to go
to Kosi and other rivers.

Shri Debheswar Sarmah: As regards
reimbursement, of expenditure by the
State Government, to stave off famine
eonditions, a provision of Rs. 15 crores
exists in the Five Year Plan. The
State Government has incurred an
expenditure of Rs. 86,000. When the
Siate Government approached the
Central Government, asking the Minis-
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try of Finance to reimburse this ex-
penditure out of the provision of
Rs. 15 crores, the Ministry of Finance,
while agreeing that the provision was
for meeting 50 per cent. of the ex-
penditure on gratuitous relief and for
meeting 50 per cent. of the expendi-
ture on approved relief works as loan,
refused to reimburse the expenditure
on the ground that the expenditure is
not beyoad the resources of the State.
Can you think of a more sad state of
business? There is a provision for
Rs. 15 crores. The State Government
has spent the amount on gratuitous
relief. But, when we approach the
Central Government, they say that the
State can reimburse. Mind you, Sir,
the State of Assam has a revenue of
Rs. 14 crores, including Rs. 3'45 crores
as a Central grani so, our revenue
comes to only about Rs. 10 crores.
The Central Government is getting
out of cess, export duty.......

Mr. Chairman: Is it in connection
with floods or famine?

Shri Debeswar Sarmah: Famine and
flood. The gratuitous relief was for
floods. The sum of Rs. 15 crores is
provided to stave off famine condi-
tions.

Mr. Chairman: Let us concern our-
selves with floods.

Shri Debeswar Sarmah: Famine
conditions arising out of flood. The
whole tract of the country has been
devastated and therefore famine con-
ditions arise. The provision is there
for that purpose. When we ask our-
selves to be reimbursed, they say that
the State Government can afford to
spend it. We have got a revenue of
Rs. 10 crores. The Central Govern-
ment itself draws a little over Rs. 9
crores from cess, export duty, and ex-
cise duty over oil, tea and jute from
Assam. This is the position.

Finally, I would beg of the Plan-
ning Minister one thing. It is not
enough to say that it will be treated
on war footing. We shall appreciate
it if it is worked out. With his machi-
nery, the hon. Minister knows how
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to work it out on a war footing. We
hope that these Commissions Boards,
and Committees will not continue to
go on in the way they did in the
past while Assam Vally is being
swallowance up. All that I beg of
him is to act promptly and speedily.

Acharya Kripalani (Bhagalpur cum
Purnea): It is not my intention to go
into the details of the havoc caused
by the floods, whether in terms of
money, crops, houses, cattle, men or
anything else. Some moderate figures
have been given by our Minister for
Irrigation, Power, etc., etc.

Shri Gadgil: No etc.

Acharya Kripalani: We have been
given an account of not only what has
happened this year, but also of what
happened in the previous years. We
are told that in the last five years
there were as many as four heavy
floods in Assam, two severe and two
mild ones in Bihar, and three exten-
sive ones both in West Bengal and
the U.P. The present floods may be
exceptional in their intensity, extent
and duration. But, they are by no
means a new phenomena in the his-
tory of these regions. In fact, a team
of experts was sent to Assam some-
time in 1950 to study the problem re-
lating to floods in that area. But,
nothing worth while was ever done
The same is the case with Bengal and
Bihar. In Bihar, as early as 1948, the
Revenue Minister stated in the Legis-
lative Assembly that some permanent
arrangements have to be made fur
checking floods and for flood relief.
However, nothing materialised.

Even as a Member of the Opposi-
tjon, it would look ungraceful to
«criticise the Government and its
machinery when we are considering a
natural calamity. But I think I am
in good company when I do it with
the Prime Minister. Surveying the
floods in Assam, he took the authori-
ties to task. ‘“Relief organisation”,
‘he said, “is no mela. For the execu-
tive, everything is a mela. The least
the authorities could have done was
40 have alerted the people well in
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advance to be ready to evacuate at
short notice. Instead, there was a last
minute scramble and the result was
that a confused public grew more
panicky”. This is what the Prime
Minister said.

3 P.M.

The same is true of Bihar. Relief
operations were delayed due to lack
of directions from above. When the
State Government became aware of
the realities, they authorised the dis-
trict officers not to wait for orders
from above, but to proceed on their
own Iinitiative.

Again, medical stores were nowhere
to be found. When they were sup~
plied, the doctors were nowhere to
be found, nor even compounders.
Epidemics, naturally, therefore, spread.
Not only that, the authorities were
not able.to take care of the store of
rice and grains that were in these
areas. In Dharbanga there was stores
of rice, and yet the price rose from
Rs. 16 to Rs. 30 per maund. In two
other places in Bihar, grains, several
lakhs of maunds, that were stocked
were swept away. About one million
labourers who shifted to safer places
are idle, This does not show on
the part of the Government any sense
of urgency.

And so far as the work of survey
is concerned, it is done in a most
leisurely fashion. It took more than a
Yyear to conduct an on-the-spot survey
of the river Sarayu in the district
of Saran. There are eight to ten
executive engineers in a temporary
capacity, and they are there not know-
ing what is going to happen to them.

I would give one instance to illuse
trate how the bureaucratic methods
work even in an emergency. Last
year, the executive engineer for
survey purposes wanted a motor
launch in North Bihar, and he
approached his superior, the superin-
tending engineer. In turn that officer
approached some Secretary. One
Secretary sent the request to another
Secretary, till at last it reached the
Chiet Minister, and the Chief Minis.
ter was pleased to order that 'the -
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launch be made available. The launch
was there, but it took so much time
to get the necessary permission that
when the orders were received, the
rains had already started and no
survey could be done. In 1850 a com-
mittee was appointed to collect
hydraulic and other data so that re-
medial measures of a reliable charac-
ter could be devised. It is indeed
surprising that even the Planning
Commission, despite the high priori-
ties it gave to multipurpose projects,
did not care to collect the needed
data for comprehensive flood control.
How dearly this neglect has caused
‘ws was just now related by the
Minister himself. In the last three
years the damage caused only in
Bihar has been calculated to be in
the neighbourhood of Rs. 175 crores—
that we are told is required for flood
control in all the four States. The
lack "of sustained and systematic
effort has meant that merely on relief
in the three years we have spent
Rs. 18 crores. It shrows that there is
no sense of urgency.

Even in the schemes that have been
sanctioned, to quote the Prime Minis-
ter, there is much delay. He says
“delay in the execution of projects
has proved very costly. For instance,
in the execution of the Bhakra-Nangal
project, something of the order of
Rs. 8 lakhs had to be spent every-
day. Any delay in carrying out such
a project was likely to prove very
costly—and there were delays. A
delay in sanctioning an allotment of
Rs. 10,000 might cost Rs. 10 lakhs”.

The Kosi river projects have been
before us, any number of them, for
jears yet there is delay in taking
action.

Only when we are caught in an extra-
ordinary disaster we begin to stir our-
selves; then, too we make ourselves
active when the Prime Minister him-
gelf begins to stir himself, and begins
to curse all and sundry. Only then
the administration and the provincial
governments begin to realise the im-
portance of the work before them.
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However as soon as the Prime Minis-
ter's whip is taken away, they go to
sleep again.

Shri Nanda described to us not only
the loss in money, but in very mov-
ing terms, the plight of the people.
Yet, what do the Government do? The
plight of the people year by year be-
comes worse and worse. Their resist-
ance power decreases. Yet, the money
given for relief is ever diminishing
in proportion to the money given as
loans. I have some figures with me
which I shall read to tbe House.

In 1046-47, 39.3 per cent. was given
as loans and the gratuitous relief was
60.7 per ceat. In 1947-48 the loans
were 37 per cent. and the relief was
63 per cent. In 1948-49 loans were
60 per cent. and relief was 50 per
cent. In 1949-50, the loans were 80°31
per cent., while relief was only 117 per
cent. In 1953 the loans were 83 per
cent. and the gratuitous relief was
17 per cent. The capacity of the
people to bear the calamity is
diminishing. Their resources are
diminishing, but the figures of relief
are also diminishing. Even now, the
money given as relief is much less
than that given as loan. Shri Nanda
told us that the Centre has given
Rs. 575 lakhs. Of this, relief is omnly
Rs. 196 lakhs, and Rs. 329 lakhs are
for loans.

The delay in making permanent
arrangements for flood control are
due to want of data and also due to
the pattern which alone we think will
be able to control the floods. Ever
since Independence, our attention is
riveted to the western kind of indus-
trialisation and even for flood control
we want big machines and also the-
technology appropriate to the use of
those machines. But what has been
done in the neighbouring country of
China is very revealing.

The Government of India sent their
own engineers under the guidance of
Shri Kunwar Sain. He has opined
that in the light of the experience
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of the Yellow River, the 1953 Kosi
scheme is found to be quite sound.
So far as the projects are concerned,
there is not, and there cannot be, any
fundamental difference. But, yet, the
achievement of China remains unique
from: the point of view of speed. He
says “The North Kiangsu Irrigation
Canal which irrigates four million
acres of land in addition to serving
a navigational canal nearly 420 feet
wide and carrying 25,000 cubic feet
of water per second for one hundred
miles—i.e., twice the capacity of tbe
Bhakra c@nal—was completed in
eighty days”. This is a world record
and this was done by human labour.
Twelve lakhs of people were employ-
ed. What is impressive about the
Chinese achievement is that big nro-
jects could be carried out without
employing large machinery and also
the technology that that machinery
needs. And the speed with which
things 'have been done in China is
phenomenal.

China organises peasant workers
for national purposes in a systematic
manner during periods when they are
free from agricultural operations,
which is about four to five months in
the year. They are mobilised when
they have no work. There, it is not
like the mobilisation of the Govern-
ment of India. Those in the villages
who give work have to give it gratui-
tously. The Chinese labourers got a
wage ranging from Re. 1-4-0 to Rs. 2
per day. They also enjoy other facili-
ties. Our experts do not seem to have
any doubt about the quality of the
work done. But we here seem to be
suffering from a machine obsession,
and therefore, we are sceptical about
what human labour can do. What has
happened in China, why should it not
happen in India? Often Gandhiji
told us that man is the most delicate
machine, and what could be done
through big machines in the Western
countries could be equally well done
by the great population, we have, If
we want to avoid unemployment, our
population must be utilised, and
machines should not be introduced at
the expense of men.
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I am glad to say that our authoriw
ties are recognising what they shouldy
have recognised long before as they,
had come in contact with Gandhijl;
and worked with him and under him.
Even now, this human mobilisation
can only be possible, if in other.
directions also, it is undertaken. So.
far as I can see, Government want to .
do everything through their own
machinery, through the bureaugratie -
machinery, that they have. Befgre.
Indenpendence, wherever there was
flood or famine, the people mobilised
themselves and carried on relief work
on their own initiative. But nowadays,
everything is done through Governs.
ment. Not only that but the channels
of charity have also dried up. One of
the causes of drying up of the chan-_
nels of charity is that there are many
Ministers who are out to take, and,
who are taking, this charity for worka
that they are interested in, for their.
own fads, and for building ashrema.
and things like that in their own
constituencies.

1 shall give You 8 simple example .
to show how the bureaucratic machi-
nery has smothered popular initia-
tive and enﬁhumpsm When the dis-.
placed persons’ rehabilitation was an
immediate and urgent problem, two
very great followers of Gandhijj
came to Delhi and they wanted to,
organise refugee rehabilitation work,
They were. Shri Vinobhaji and
Shri Jajuji, In three or four months’-
time, they got so disgusted that they
went away, and they said that nothing
could be done with the help of-
bureaucracy. It is because he wu‘,
disappointed in doing anything in co-_
operation with the Government ‘thut
Vinobhaji started the bhoodan move-
ment where he did not need Govern-~
ment help. or co-operation. This is not
something that I am inventing, but
that is what he,‘.Vinobhaji, told me._
himself.

So, unless our people are again to..
have the initiative and enthusidsm
which they had- before independence,
and unless that initiative is encourag-.
ed by our Government and by our.
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leaders, I think, it would be impossi-
‘ble to get public co-operation. It would
appear that it is easier to get the
initiative and enthusiasm of the
people under a totalitarian govern-
ment like that of China, than through
a democratic government here. If
that is so, I am afraid, people would
prefer autocracy to democracy; for the
world’s work has got to be done any-
how. If it cannot be done in one
way, people will want to do it in an-
.other way maybe a worse way. 1
;assure you that we would not have
followed Gandhiji but we would have
followed the way of the bomb and
pistol, if Gandhiji had not shown us
that the non-violent way was the
quicker, the more efficient and the
more effective way for achieving in-
dependence.

Shri K. P. Tripathi (Darrang): 1
am really very glad that we are dis«
cussing a problem which is one of the
most important problems of India,
-piz., floods, and I want to focus here
the problem of Assam.

Assam is one of the most rainy
parts of the world. You know there
js Cherrapunji there, and therefore,
the rivers of Assam are highly fed
by rains. We have also the problem
of snow-fed rivers. When both these
things combine, the problem of flood
becomes one of the most difficult in
_Assam. So far as I have seen and I
have tried to compare, I begin to
feel that there is no part of the world
-where this flood problem is so acute
as in Assam. The number of rivers
and tributaries per square mile in
‘this* area is, I think, the highest in
-the world. So, there is no reason why
there should be no floods there. As
a matter of fact, the people of Assam
have been acquainted with floods for
‘a long. time, but the problem that has
occurred after 1950 is a new pro-
"blem.

In 1850, the House will remember,
there was a great earthquake there,
and as a result thereof, the topography
.of Assam changed. Now, you are hear-
‘ing of the problem of Dibrugarh.
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Dibrugarh was nearly six miles away
from the Brahmaputra river at that
time. Erosion of Dibrugarh was occur-
ring even then, but it was occurring
because of another tributary, namely
the Dibru. But the Dibru has been
wiped out. because the Brahmaputra
itself ha, bean so tilted that it has
come right headlong over Dibrugarh.
Now you are trying to protect it by
rivetment. Even though the problem
has changed so much after the 1950
earthquake, still it has not been
sufficiently taken stock of by the
Government of India. That is the
most unfortunate part.

Before 1950, it was decided that
there would be a river valley scheme
for the Brahmaputra, and there was a
unit set up for finding out hydro-
logical data in regard to Dibrugarh.
Just after the earthquake, it was said
that it could not be done, because it
was an earthquake area, and there-
fore, this unit was withdrawm. That
was the most unfortunate act. Even if
the experts had said that it could not
be done, still, the unit for collection
of hydrological data should have been
maintained there. But that was not
maintained. And now you say that
there are mo hydrological data avail-
able. If that unit had been maintained
there, it would have been better.

Even now, we hear that Govern.
ment have sanctioned for a hydro-
logical data collection team, but it
has not yet gone there and establish-
ed its headquarters. That is a very
interesting thing.

When the hon. Minister announced
that this was going to be taken on
a war-footing, we all felt happy. The
human approach and the way in
which he has tried to paint the sorrow
and suffering of the people there will,
I think, be appreciated by people all
over the country, and it will be
realised that for the first time, the
Government of India are going to
tackle this problem with an urgency
which was. not felt before. '

In the first Five Year Plan, the pro-
hlem of floods was given a go-by. As
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a matter of fact, the river contr-’
schemes which were undertaken were
all in indusirinl areas only, and it
was thought that if we could provide
cheap electricity to these areas, it
would be well. But I feel that although
it was given the go-by, the collection
of hydrological data at least should
have been done, so that as soon as
we had finished with the industrial
areas, we could have switched over
quickly to these flood-affected areas,
and controlled the floods in these
areav

I realise that good time has been
wasted. But that does not matter., so
long as we wake up now and try to
undo what has been already done. I
may tell you what has happened in
the meantime. The Brahmaputra bed
has risen. After the 1950 earthquake,
when the floods came, the amount of
silt carried by the Brahmaputra river
was 50 tremendous that for some
time, the fish in that river died out
of suffocation. The steamers could not
be run, and they had to be stopped.
All these things happened then, but

thereafter the bed of the Brahmaputra |

river has risen. Even now, the ex-
perts tell us that the flood water level
in that river is not higher than in
some earlier years. But the flood havoc
caused this year has been higher than
that in the earlier years. What is the
reason? The reason is that the
Brahmaputra channel could not carry
that much water; therefore, the water
spills and spills over vast areas. This
year, nearly fifty per cent. of the
plain area of Assam valley has been
flooded.

Is that a small thing—50 per cent.
of the plains area damaged by the
floods? That is a tremendous thing
and country must consider it. The
amount of loss caused cannot be
measured by the relief given by the
Government; the relief given s a
mere indicator of the amount of loss
caused. The hon. Minister himself
has cited some figures for Bihar, some
figures for West Bengal and some for
Assam. There is no measure by
which this can be retrieved. The
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hon. Minister has stated that in the
course of the last five years, there
have been four floods in Bihar, four
in Assam and three in Bengal. Is
that a small thing? By this way,
occurring year after year, the floods
take away the surplus capital created
in the country by their erosion. The
countryside goes in ruination. You
know that these are poor States. In
Assam all the industries are owned
by shareholders from outside; there-
fore, no capital formation occurs
there. That which occurs in the rural
areas is also washed away by the
river. Therefore, it iz a very serious
thing. The amount of poverty creat-
ed every year in Assam by these
floods is tremendous. Therefore, I
would request Government to consi-
der how this situation can be met.

It has been said that you are going
to create Flood Control Boards at the
Centre and in the States. It has been
created at the Centre, and I think in
Assam also, the Board has been set
up. But the whole point is, how
quickly they will begin to function
and how quickly they will execute.

Shri Nanda: They are meeting on
the 15th.

Shri K. P. Tripathi: The problem is
how to control, and how quickly to
control, these floods. The quicker we
can do it, the better. I am sure any
scheme which is brought forward by
the Government will be supported by
the public; the people of these places
will come forward to help. Because
the people have realised their plight,
therefore, they will come forward and
help—I have no doubt about it. It is
a question of organising and mobilis-
ing the man-power and resources of
the country. What I feel is this.
Although you have given the task of
flood control to the Assam Flood Con-
trol Boeard, they have no idea of the
finances which will be available.
Without an idea of the finances avail-
able, it is not possible to chslk out
a plan. Every plan must be based
upon some finance. Unless and until
you say that whatever reasonable
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plan, whatever scientific plan is pos-
sible and necessary for controlling the
floods in this area will be sanctioned,
I do not think these people will have
the courage to put forward bold
schemes. .

I would request you to consider
this valley as a whole and not in
parts. You have to take this as a
whole and set up a Commission for
the entire valley. It will go systema-
tically into the task and try to find
out what are the solutions. It will
not do to send a team today and
another tomorrow, because what is
necessary is a continuous Committee
or Commission which goes into a
study of the whole thing and tries to
find out what solutions may be pos-
sible. It may be that a solution pres-
cribed today is found on experiment
to fail tomorrow. Therefore, a per-
manent Commission for this river
valley, just as the TVA Commission
in USA, is necessary. The TVA Com-
mission has been constantly working
and finding new problems. After all
the tributaries have been harnessed,
still new problems remain and those
problems are being dealt with from
time to time. Therefore, to deal with
the problem of floods in Northern
India, it shall be necessary to have all
these Commissions, the Ganges Com-
mission, the Brahmaputra Commis-
sion and the Tiesta Commission, on a
permanent basis; they should be pro-
vided with funds and they should go
forward with their work so that floods
can be permanently controlled.

It will also have to be considered
whether dams will have to be there,
because I feel that unless and until
you combine flood control measures
with some sort of damming, it will
not be possible to tackle the problem
permanently. It was suggested that
400 miles of embankment would be
created on either side of the Brahma-
putra. The problem which is facing
us is this. The Brahmaputra bed is
rising. If you create embankments,
what will happen is that the water
level will rise up to that height; the
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water level of the tributaries which
flow into it will also be raised up to
that height. They will not be able to
discharge water into the Brahma-
putra. They will just by-pass and
create floods on the other side and
try to break the embankment. I deo
not know how this scheme will work,
Many experts have told us that this
may not work. It is for the experts
to consider whether it will work or
not. If it does not, then it is a matter
for you to consider. I would also
request Government to consider
whether in local areas like Dibrugarh,
alongside revetment dredging may
also not be possible. If you have
dredging, say, for ten miles, you wil}
be bringing the water course down:
the older bed of the river from deep.
water channel to deep water channel.
By digging out, you will have avoid-
ed the problem of creating pockets
which get filled by the silt of the
water. From deep water channel to-
deep water channel, it will pass:
through the old bed quickly. I agree

. that for a mighty river like the

Brahmaputra, it is not possible to-
have dredging all the way. But in
local areas like Dibrugarh or and
Palaspari and such other town areas,.
it will be possible to try dredging:
alongside the revetment or embank-
ment programme.

Finally I request Government to
consider the plight of the number of
people who have suffered as a result
of erosion of the village areas. I
understand now that the number of
people so affected has risen to 5,000.
When I came from Assam, it was
only estimated at 2,000 So the
number of people who have to be re-
habilitated is very large. This is
occurring every year and we have
also been trying to rehabilitate them.
But rehabilitation is a very costly
affair. I think that the Government
should have a permanent fund for
the purpose of rehabilitation of these-
people, just as the Government have
set apart a fund for the purposes of
giving relief during famine. A sum
of Rs. 15 crores was provided in the
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Five Year Plan for famine relief, but
nothing was provided for the pur-
pose of flood relief. Floods create
equally dangerous problems and more
havoe. Therefore, I would request
Government to consider whether some
funds cannot be created for this
purpose. As you are about to ring
the bell, I shall stop now.

Shri Gadgil: I think everybody
is agreed that the vast destruction
caused to property and human life is
phenomenal, but it is no use wasting
time over this. Floods and famines
are annual visitors to our country—
either this part of the sub-continent
or that part. Wisdom, therefore, lies
in our putting our heads together and
devising some permanent and effective
way whereby we can put a stop to
recurrences of flood and famine in
this vast sub-continent.

I think I am not at all exaggerating
when I say that this is a problem
which this great land has inherited
from the beginning of the world. 1t
is only after we have attained freedom
that we are paying a little more atten-
tion to it with a view to see that the
destructive nature of these things may

“be turned into something constructive.

Shri Debeswar Sarmah: That is not
entirely true.

Shri Gadgil: How vast is the prob-
lem is not sufficiently appreciated. I
do not know how many people know
that the Himalayan mountain is ihe
youngest mountain. Because it is the
youngest mountain, according to genlo-
gists, it is subject to seismic influences.
As you know, I had at one stage to
deal with the Kosi Project. = When
experiments were made in boring, it
was found that the whole region wus
subject to earthquake attack. There-
fore, we have to consider whether
a system of storage or some other
system will do or whether what has
happened in Algiers only last week
will happen again. There, because of
the earthquakes, dams have either
eracked or collapsed and dams have
also completely gone out of existence.
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Therefore, the first thing that we have
tc take into consideration very care-
fully is we must have sufficient data
to build up our plan. I do not think
that this data can be collected even
during two or three years, but if the
Government is successful in collecting
sufficient data on which to base its plan

" and designs, 1 shall certainly compli-

ment them. I do not share the opti-
mism of my friend, Mr. Nanda, who
says he will be able to tackle the flood
problem in seven years. I shall cer-
tainly congratulate him—if we both
live—at the end of fourteen years that
we have substantially done it.

This has to be done from severai
points of view, observation, design,
organisation, execution and review. So
far as observation is concerned. let
us make one point clear. We cannot
control a river here or a tributary
there. The map of this country clear-
ly shows that the northern part of it
minus Assam is under one river sys-
tem—I would call it the Gangetic sys-
tem. It is no good dealing with the
Kosi alone or the Ghantaki alone or
with Yamuna alone. The expert must
deal with the whole territory as being
subject to one river system because
whatever we do with respect to one
river is bound to affect the other into
which all these tributaries empty
themselves at one place or other.
Therefore in order to. draw a proper
design you have to collect not only
meteorological data., geological data,
hydrological data and other data and
all this must be done in addition to
consulting foreign experts from wher-
ever such problems have either to be
faced or have been solved to some
extent. The instance of China has
been given. It is worth while to note
that, and I understand that a team of
experts from this country has already
visited it.

After design we have also to take
into consideration what sort of orga-
nisation will be brought into existence
to deal with this problem. If we
accept, as I have suggested, that the

whole of northern India should be
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considered as one integrated problem.

then there must be one organisation
to look after it.

So far as the river system in Assam
is concerned, it is separate by itself
Therefore, there must be another orga-

nisation to deal with it. There may -

be a third organisation co-ordinating
economic and financial problems. But,
so far as the technical problem is
concerned, there must be two differ-
ent organisations: one to deal with
the Assam river system and the other
to deal with the northern India river
system, as I have suggested.

As I said, this will take along time.
What is to be done in the meanwhile?
1 am suggesting it for whatever it is
worth, that now that the Government
have experience of the maximum
damage that can be done and the maxi-
mum range in which the flood waters
move, their next step should be that
within that region there shall be no
permanent settlement till the experts
have come to some conclusion and
have decided upon some design and
that design is put into effect or execu-
tion by the necessary organisation. I
am, therefore, suggesting that if it is
necessary, do not allow residents to
live in the same old place. although I
know how much they would like to be
there. They must be shifted elsewhere
and temporarily rehabilitated till, as
I said, something permanent, some-
thing effective is hit upon. Otherwise,
the same thing will happen. I do not
want to belittle the suffering. But,
what I say is that no amount of elo-
quence, no amount of tears that we
may very genuinely shed here are go-
ing to give any relief to these people
in future. I think it is a challenge to
our patriotism, to our flair for organisa-
tion and. I should say also, to not only
this party or that party, but it is a
problem which must be dealt with on
a national level. If we want to solve
it within a period of years, this cannot
be done with the democratic back-
ground that we have today. We must
have a different va¥iety of democracy
absolutely......
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Shri 8. 8. More (Sholapur): Hear,
hear. -

Shri Gadgil:...and only for this
purpose and not for other purposes.
I am not suggesting that Mr. More
should be banned from speaking. He
must be heard and, if possible, he must
be allowed to flood the Parliament
with all the precedents and the tricks
that he is capable of.

But, so far as execution is concern-
ed, we must make up our mind. With
fair wages clause inserted in every
contract, with payment for over-
time, with fine working conditions
and this and that, if we are still
wedded to these conceptions, this
problem will not be solved during
seven years. It may not be solved
for 700 years. <“l'nerefore, if it is an
urgent thing, if it is suggested that
it should be treated on a war footing,
then let us adopt measures which a
country at war would adopt. If we
honestly believe that we have some-
how or other to get over this situ-
ation of annual-floods in this part
of the country or that part of the
country, we must show a little more
determination, less consideration for
technicalities and form and put our_
heart and soul into it.

1 have not the slightest doubt that
so far as finances are concerned we
will not lack that. After all, flnance
means in actual practice actual work
that we put in. If people are willing
to put in work, it is, after all for them
and I should feel that work in this
particular context on this particular
project should be a first charge on
every citizen who lives in the relevant
area. If the Government say that
every able-bodied man is conscripted,
not for fighting war of a violent
character but for fighting the war
against floods or famine, then every
able-bodied man must be satisfled
with whatever he gets and should not
demand and labour leaders—genuine
and bogus—should not instigate them
to demand, higher wages and better
conditions. This is all that I have to
say.
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The nature of the problem is such
that it cannot be solved within a short
time. It is a big problem. Therefore,
I again repeat my suggestion that
Government should not undertake
any plan unless it is based on complete
data, geological, . hydrological and
meteorological. Otherwise, we will
spend crores of rupees at one stage
and then the whole thing will go to
dust. About Koshi suggestions were
made by some of the enthusiastic
Bihar friends when I was in charge of
the Ministry. Then I convinced them
that if I started work as desired
by them the result will be that there
may be an earthquake and Rs. 150
crores will go to nothing. Not only
that; the loss of life and property
consequent on such an event will be
colossal.

Shri R. K. Chaudhurirose—

Mr. Chairman: Assam has already
had two representatives; let other
provinces also have an opportunity.
Shri Atulya Ghosh.

Shri A. Ghosh (Burdwan): Sir, I
convey my deep sense of sympathy
with Assam, Uttar Pradesh and
Bihar. Regarding West Bengal, the
situation is different from that of
Biﬁar, Uttar Pradesh and Assam.
Nearly about 70 rivers in their spate
cover the whole of the North Bengal
area. Recently, the districts of
Cooch-Bihar and  Jalpaiguri were
flooded. The river Teesta and Torsha
whose sources are in Sikkim and
Bhutan are creating havoc in  these
areas for the last few years. This
year some 10, 15 or 20 feet of water
came with great velocity in  the
midnight and took everything that
was before them. The havoc was
such that for two, three or four days
the areas surrounding the affected
places could not get any idea of havoc
that had been created in those places.
In Jalpaiguri District, in Nagar
Katha Police station more than 150
persons lost their lives due to 20 feet
of rushing water. The damage to
property and other things in North
Bengal, according to the West Bengal
Government figures were these. The
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total area affecied is 2,000 sq. miles,

the total crop of paddy destroyed is.
50,000 acres; the total acreage of sand
deposited is 30,000 acres and the total
population affected is nearly 12 lakhs.
The value of total damage to private
and Government property is a little
over Rs. 20 crores. This is an affair:
which should be taken very seriously
and should be considered in its proper
perspective. The main difficulty is
that of communications. The Assam
Link Railway, which is the only con-
necting line between the Northern
portion of Bengal and the other
portions of India, that is, with Assam
and North Bengal, is affected, many
of its bridges have been destroyed,
and the Assam national highway,
which goes through Jalpaiguri and
Cooch-Behar to Assam, have been

washed off for miles and miles to-
gether. The disaster is terrible and
you will find that in some places the
rivers are flowing over the road in
such a way that you will not think
that there was at any time any road
there. The disaster is so very horrible
that it is beyond description. In
Cooch-Behar town, due to erosion of

the river Torsha, the houses of more

than 250 families have been devoured.
The whole Jalpaiguri town was under
water and in that District, Alipur
Duars sub-division is still inaccessi-
ble and you cannot send rice or any-
thing to that place. In some of the
police stations you cannot even light
a lamp in the night due to non-supply
of kerosene and the situation is so
very terrible and horrible that I do not
know how to convey the feelings of
depression prevailing there. Some-
thing quick has to be done. I am
glad that the Prime Minister, with a
party of Members of Parliament,
went and visited these areas, and I am
sure the Transport Minister and the
Communications Minister will try
their level best to restore communi-

cation in those areas. Everything hLas

to be sent by air and every piece of
article for relief has to be sent there
by air. How to répair all these

roads and all these bridges is beyond

comprehension. In the roads managed

by the State Government eight big
bridges have been washed away and’
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-46 small bridges also have been
‘washed away. The people are feeling
.desolate and forlorn, and there is a
.sense of frustration. I am telling all
‘these in order to appeal to the Go-
‘vernment to make their machinery
.move faster. Our revered leader,
.Acharya Kripalani, has cited the case
.of China. I welcome his proposal.
But, there the country is governed in
.a different way. There, mobilisation
.of people is far doing constructive
work. But, here you find when the
Prime Minister went to Cooch Behar,
‘the mobilisation of people with foreign
‘flag was there shouting for their de-
mands, but not for any constructive
work connected with the flood situa-
tion, not for restoring the highway. We
find in Calcutta some communalist in
the name of cow-slaugher spending
lakhs of rupees but not sending a
single farthing for the flood-stricken
people. 1 welcome the proposal of
Acharya Kripalani, but I should like
10 remind him that in China nobody
dares to go with a flag to the areas
where they are digging canals, mno-
body holds a meeting nor offers
satyagraha, nobody starts a no-rent
<campaign, etc., or says “Do not give
your land for digging canals because
you are in possession of these lands
for three or four generations”. Here,
the picture is different, absolutely
different, and even in spite of all
these things, in China this year over
<ighty lakhs of people have been
submerged practically in floods. We
<cannot compare the government and
the conditions of a country like China
with India. I appeal to the Govern-
ment to expedite all their resources
and to go to the succour of the people
of Cooch-Behar and Jalpaiguri and
other areas. The Government of
West Bengal has asked for some
refief. I should appeal to the Central
-Government to send the money which
they have asked for. For the pro-
‘tection of Jalpaiguri . town—Rs.
1,60,00,000; for the protection of Cooch-
Behar, Rs. 1,45,00,000; for the pro-
-gection of Mathabhanga town, Rs.
20 lakhs; for the protection of Alipur
:sub-divigsional town Rs. 16 lakhs; for
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the protection of Siluguri, Rs. 9
lakhs; and for the others, Rs. 6 lakhs,
In all, it is Rs. 3,56,00,000, in these
various heads. I would request the
Prime Minister and the Finance Minis-
ter and other concerned Ministers
along with the Minister of Irrigation,
to expedite the sanction of money and
to take such measures which will
establish the means of communication
—roads and railways. With these
words, I resume my seat.

o}t gwo oo yrw : wuty ff, T W
T FTIR W A T @ aple o
% 9 @ 7 T o | gw aw wple
F AH FAN qUF AT T, qwiT a8
gt ¥ dfww wwg F oot
grEd st # otk whwat A ot
TET T § A A IR § I @ Aww
giar & Pw orw 3w wwEn w1 A T
& & T dhwen ot g @ s g
gefifed # wiw g1 € P Pww @t aug
g 1w, e @ wele & w8 wdg Wi
dfew & ot fow &t g grew Wt
gad 7@ aan, srEant # ot qui P
Iu it ol ogr ar  Paemid Ty
I & AP g w1 LT H gEA W
we P, g Wt g W} g g
W g q@ g AT w g, ok areant
& oft, Per ot wow agw dw ¢, T oo
79 TE &1 Pawor 7R 7 waer Pear
T &, g & auE’ @ o & witE 9w
® SO IAAT A GEER W7 WG, A
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e it ¢ ot et & w3 it on vt #,
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ard qEr W T ¥ wel W oA
wet g Paw @ d wmwr e e
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= F v A A W A wwm
364 L.S.D.
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dn femn oz ¥ Pv wn w atwedia
T g, ar Al'we T wom @ ar ey
Tut wen ® qeen g, gewr s O
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fe o @ ot Ot awed § ol To
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Prar a1 war & @ qgr ot @ nf
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feg #* gwt wurg’ g wwer € 1 Ate
UN TF TOTR W7 LT GHEAT @1 An @t
v e € Suwt A It @ ywt &
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wer &

“Each time a heavy flood is ex-
perienced, it has been the practice
for the States to meet the situa-
tion by the adoption of certain
emergency measures as remission
of land revenue, grant of loans,
etc. designed to mitigate the hard-
ships. Flood Committees havia
also been appointed from time to
time by the various States but the

recommendations for the most
part remained a dead letter.”
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w & M rw W w5 ammew W duw
g alt asw w1 gewnt o Fage e
o ¢ ) @t Pyt @ e @ oot
o ¥ R aw I wwew @t awE
ot ¢ | aw g Fwedw 8 adETw

>
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Mr. Chairman: Shri A. P. Sinha: Is
the hon. Member not present?

Shri B. C. Das (Ganjam South):
Why is it that only the Congress
Members are allowed to speak?
Members on this side have not been
allowed to speak. (Interruptions).

Mr. Chairman: It is the discretion
of the Chair to call hon. Members. If
the hon. Member goes through the
list, he will see that I am calling
State by State, which has been affec-
ted.

Shri H. N. Mukerjee: We are dis-
cussing what has been a mnational
calamity, pretty unprecedented, as or
as duration, extent and intensity are
concerned. Whether it is in North
Bengal or Bihar or Assam or Uttar
Pradesh, nothing like the recent floods
has happened in recent memory.

Now, some of us were enabled by
the good offices of the Prime Minis-
ter to see the enormous damage which
the floods have caused. This damage
includes phenomenal loss of proper-
ty and also large-scale loss of lives.
I find in particular that as far as
loss of lives is concerned. the West
Bengal figure 142 is the highest, and
I hope the hon. Minister will give
us some explanation, the reason why
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the West Bengal figure of death is
so high. When we saw in North
Bihar large tracts which were under
water as far as the eye could
reach, or when we saw the angry Bra-
hmaputra tearing away noble - trees
and swallowing them in a trice, it
was a really unforgettable spectacle.
But it is no time to be reminiscent
on those things. We have to find out
ways and means of avoiding this
kind of calamity in the future.

For rivers, we in this country have .
a very special feeling. I come from
a part of the country which is cal-
led Nadimatrika, mothered by rivers,
and it is notable that while the Ger-
mans call the Rhine as Vater Rhein
(Father Rhine), the Ganga is mother
to us. And though there are a few
naughty nads—it is rather symbolic,
they are not nadis, but nads—like
the Damodar and the Brahmaputra,
even their gambol is appreciated.
There is no reason why in this age
of science, we should not make sure
that the naughty pranks of these
rivers do mot lead only to havoc.
We should make sure that floods
lead to fertilisation and not des-
truction.

Neglect of irrigation is a British
legacy, which, I am afraid. in spite
of certain congratulations showered
upon Government, this administration
is continuing. In regard to this,
many of us will remember what
was said by ‘Sir William Wilcox, who
was a distinguished hydraulic engi-
neer, whose name was associated with
gigantic schemes in Egypt and Meso-
potamia, and who concluded on very
sound evidence, that formerly there
were canals, especially in the Bengal
area which distributed flood waters
of the Ganges and provided for pro-

. per drainage on the land, and that

undoubtedly accounted for the pros-
perity of Bengal which lured the ra-
pacious East India Company. In Bri-
tish times, not only was nothing
done to utilise and improve the ori-
ginal canal gystem. but rallway em-
bankments were thrown up entirely
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destroying it. And this was shown
in a report of the Bengal Irrigation
Department Committee in 1930, which
said:

“Central Bengal is at present
a decadent tract. It is highly ma-
larious. The population is steadi-
ly decreasing, and the land s
going out of cultivation. It may,
of course, be the case that dete-
rioration has proceeded so far
that it cannot be checked. and
that the tract in question is doom-
ed to revert greatly into swamp
and jungle.”

‘That was the British achievement.
And that reminds me how thirty
years ago almost to a day, on the
24th September 1924, my dear and
honoured friend Shri B. Das moved
in the Legislative Assembly of those
days, a resolution on the flood situa-
uon in that year. He made a strik-
ing speech in which he talked about
this “permanently inflicted calamity
on the people of India.” He said:

“1f the Government have &
soul and have considered it ne-
cessary to make a grant, why
should they not consider same

means by which the causes of
these floods may be removed?
What is the use of throwing

crumbs of bread to the sufferers
of the floods? What is the use
of famine codes and famine
funds? Remove the causes of
fAoods".

“That was what was said by my friend,
Mr. B. Das. 1 am afraid we are
still more or less in the same posi-
tion as we were before 1947. Seven
years of independence have not
brought about that change which, I
am sure, we are entitled to. In any
case. what we want is that there
should be concentration: of interest
on long-term solutions. and then. also
on short-term measures of relief and
rehabilitation. As far as long-term
solutions are concerned, for the en-
tire north east zone, there should
be a kind of integrated. planning
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Many different States like Nepal,
Sikkim, Bhutan. India and Pakistan
are involved. I understand that at a
conterence in New Delhi held at the
instance of the ECAFE three years
ago, it was suggested that something
tangible should be done about this
area. But nothing has been done so
far. It is good that the Minister now
wants a co-ordinated plan. We wel-
come the idea of the formation of a
Central Food Control Board and
Flood Control Boards at the States
and we hope that something really
positive, tangible and concrete will
come. But from the way the Gov-
ernment have operated in the past,
from the character of the Govern-
ment, from their association with ap~
parently ineradicable bureaucratic me.
thods, our expectations, naturally,
are rather diluted. Perhaps in
Assam something like the DVC
might be necessary to train and tame
the Brahmaputra; perhaps the lovely
Teesta, tripping down the hills, when
it surges uglily in the plains, has got
to be controlled. Perhaps there
must be some sort of scheme, reali-
sable as quick as possible—multi-
purpose ‘river valley projects—which
would bring about the necessary all-
round development of this region
and which would be the presage of a
new economic life.

Now, we have heard sometimes that
nature should not be tampered with.
The Prime Minister made a state-
ment the other day wherein he said
that we should not go too far. Now,
we know that nature, to be com-
manded, has to be obeyed. Freedom,
as a great philosopher said, is the
recognition of necessity. Merely by
taking thought to ourselves, we cannot
add a cubit to our stature. Man could
not learn to fly if he did not know
that there were certain physical laws
which made it impossible for him
to fly. But at the same time, today
science has reached such a stage that
knowledge is power in every sense
of the term. That is why I do not
understand why a Minister of West
Bengal, Mr. P. C. Sen, spoke in the
way he did when he said at page 8
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of his own speech which is supplied
to us:

“Any comprehensive measure {0
control the floods would involve
control of not one, two or
eight rivers, but of all the hund-
red rivers and their tributaries
and branches. This is a near
impossibility. One is almost tem-

pted to say that man's powers
over nature are limited”.
I say to Government: away Wwith

kind of inhibition, away with this
kind of idea. Let us have bold and
scientific methods to do what is ab-
solutely necessary in the country’s
situation today. We know there are
§0 many imstances of Government’s
indifference and neglect. In Assam,
there was an earthquake in 1850 and
we were told that there were changes
in the course of the rivers. But
nothing, as far as we are concerned

and as far as we know, has been done
concretely in order to find out the
root-cause of what has happened, in
order to find out what exactly has
happened, in order to find out what
are the repercussions likely to ope-
rate on the territory of Assam. In
West Bengal, the Teesta Survey Com-
mittee was set up before Partition.
The Committee did not complete its
work. but had collected a great deal
of data. But the data are just shel-
ved. In the 1952 floods in West
Bengal, the Assam rail link  was
brokamn, but it was no! taken serious-
ly by the Government of the day.
This kind of neglect has gone on. I
gee also that there is recognition in
Government pronouncements how this
kind of neglect has gone on too
far. Mr. Nanda. in the statement
which he made on the 3rd Septem-
ber, says; ‘in Assam committees were
appointed in 1929, 1934, 1947 and
1950 and they suggested the collec-
tion of hydrological and other data.
They appointed two committees in
1926 but few, if any, of the recom-
mendations were carried out. Very
little was done in West Bengal to
implement the recommendations of a
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Flood Committee whichh was appoint-
ed in 1922.” This is what Mr. Nanda
himself admits. If it is a question
which has got to be tackled, let us
not be niggardly. The Bihar Chief
Minister has given us figures as to
the amount of money which is
being wasted and which has got to
be spent on account of the flood
danger. If you remember that, then
let us not be niggardly and parsimo-
nious in regard to the operations
which are necessary for recasting the
shape and structure of our country.

I turn now to the task of dealing.
with the ravages caused. It is equai-
ly urgent everywhere. I do not speak
for any one particular area or re-
gion. I say it is equally urgent every.
where and that is why I said we

are too slow. I had the advantage
of going with the Prime Minister
and seeing some of the areas con-

cerned. We have noticed instances of
complacency. For example, I wilh
say this about Dibrugarh.

We saw erosion before our eyes;
it was very striking, it was almost
awe-inspiring. But, at the same time.
I got an impression that we were
being shown the erosion as a kind of
show-piece. We were taken about by
a Minister who was an extremely
pleasant and companionable person
but he: apparently took a lot of pride
in being able to show us the Brah-
maputra eroding away the whole
town. There was an impression of
frivolity about the whole thing. I
do mot understand how in Dibrugarh
there was not that sense of emer-
gency. I noted the feelings of the
people who were crowding all round
the places. But they were numb,
they had nothing to do. They were
not called upon by the Government
to do something effectively. I met
there medical students, who. as Mr.
Sarmah pointed out had worked
night and day on revetments, said
that there was much work to do but
they were not being told how to set
about it. They said. ‘we are willing
and ready to work but we are not
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given work which we can do'. There
was very little desire to mobilise the
people still and we found that Dibru-
garh was being placarded, as it were
as a sort of show-piece,

We found that there was lack of
t;nnsport. particularly for non-ofi-
cialg vacating in the danger

wreas. The emergency was not really
being treated as an emergency and
this is an instance where we find
the Government's complacency com-
ing into the picture

The other day in the Council of
States—the Rajya Sabha as it is pre-
sently called—our Minister for Food
and Agriculture, Mr. Rafi Ahmed
Kidwai showed a certain spirit, which
I am sorry to have to characterise as
nothing but sheer complacency. He
talked about the damage in Cooch-
Behar being negligible, and said that
the crop had not suffered. ‘In Jal-
paiguri there was still water and I
saw paddy just above the water’. He
went on in that strain. I do not
know why he forgot that there are
some areas still in jalpaiguri district
which are completely isolated and in-
accessible. There was no water when
the Minister flew over the place
and the Minister should have remem-
bered—or at least should have kept
mum over the matter—he should
have remembered that this was a
submontane region, that the hill
torrents come down in flood and
created havoc. They destroyed every.-
thing in the way. He should have
remembered that in that area in
North Bengal there were three suc-
cessive floods. He should have re-
membered that the transplanted crops
were damaged very badly; he should
have remembered that sand in some
places had accumulated In such
quantities that even engineers told
us deflnitely that for many years to
come, agriculture would be impossi-
ble. Something of the same sort
has happened in the Jhansi area,
where sand has accumulated in such
a fashion that agricultural opera-
tions are altogether

wish Mr. Kidwai all joy for having

impossible. I
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done whatever he has done for the:
food problem in this country. But,
1 do not understand how a Minister-
of the Government gets up in the:
Houses of Parliament and says that
there is nothing very much to worry
about as far as West Bengal is con-
cerned. There is a hell of a lot to
worry about as far as West Bengal's.
agriculture is concerned.

In regard to relief and rehabilita--
tion, there are so many things, shel--
ter, sustenance, medical relief, econo-
mic recovery and so on and so forth.
What is being done in West Bengal?
I have got a sheaf of papers with.
me, which I would like, if I may, to
pass on to Government., which sug-
gest that relief is absdlutely inade-
quate, and also complain about how
relief is being given. In Cooch-Behar,
it is given at the rate of 14 annas.
per adult and 7 annas per child; this..
also is not being given on as wide -
a scale as is necessary, and while
prices are sky-rocketing Government
is not doing anything to ensure that.
supply of food is available to the
people. I find also that there is a.
deflnite complaint, wherever we went
in Bihar, in Assam. in North Bengal
and in Cooch Behar, people came and
told us that there was discrimina-
tion as far as relief operations were
concerned. I can quote to you, if
there is time, reports and speeches
made in the West Bengal Assembly
by Ministers of Government who
staled that the Congress Poarly is
collecting money, that the Congress
Party is a great Party and the others
are very welcome to do what they
can, but we shall go ahead. This is
the type of spirit displayed by them
and that is entirely wrong. Last
year, about this time, some of us,
Members of Parliament. were trying
to play some sort of cricket in aid
of Prime Minister's Relief Fund.
When we raised that money, we did
not raise it for the Congress Party.
We do not want Ministers of Gov-
ernment in their official capacity
talking about raising funds for the
Congress Party, and so on and so
forth, and under-rating the work"
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‘which is being sought to be done in
.spite of all sorts of difficulties by the
.other Parties. What I am suggesting
is this. We offer all co-operation; we
are ready to come forward and help
You in every respect; 'let us all work
together; let us work in a different
spirit from the one which Govern-
ment has displayed so far.

As far as North Bengal is concern-
ed, I have got repeated evidence to
the effect that there is discrimination
as far as operations of relief are
concerned. A

I have heard in this debate refe-
rences over and over again to what has
happened in China. It is a good job
that at long last we arc beginning 1o
wake up to the realisation of the sea-
change which has happened in China
and 1 am very happy to note that a
team of our engineers went to Chin#
.and have come back with their re-
port, which is here for all to see. I
have heard also the idea being bruit-
.d about that we should try to o
something on those lines (Interrup-
tion), but at the same time I have
‘heard Mr. Gadgil and Mr. Ghosh who
-said “In China you do not get any
people shouting against the Govern-
‘ment and that is why everything s
.done so well there. Here in this coun-
try you get people shouting against
the Government and how could you
.do it so well as China”. Yes, that is
the crux of the matter. How is it that
in China this has happened? Do you
say that it is by compulsion? The re-
port of the engineers has not sug-
.gested that at all. The people who
work have got a feeling that they are
building their own country nearer to
their heart's desire. They know that
the country belongs to themselves. In
China there has happened a revolu-
tion, which in this country has not
happened. We are unfortunately pay-
ing for our original sin, for what
happened on the 15th of August 1947,
and that is why we have not got the
glow of freedom in our hearts. That
is why I do not find any exhilaration
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among the common people which will
make them come forward and take
over the task which Government is as
yet unable to do. That is the lesson
of China. When you get the people
together, when you touch their heart-
strings, when you give them the
realisation that those who were
tyrannising over them for generations
are no longer going to have the cream
of their land, and labour, when you
give the people the realisation that the
country belongs to those that work
for the country, it is only then that
you can get a real, psychological
change, and that is the kind of change
which we want in this country. That
is a change unfortunately which this
Government i{s not working for. That
is why I have not very high expec-
tations of what might happen, but
even 80, in spite of your limitations,
come forward and do something com-
crete and tangiblee Do not keep
yourself exclusive and away from the
common people. Let us get together,
all of us let us pool our resources and
then surely, for long term measures
as well as short team measures, we
shall be able to launch upen such a
programme as will bring about arapid
change in the situation and will make
it impossible for any calamities like
the present to recur in this country.
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Shri L. N. Mishra (Darbhanga cum
Bhagalpur): At the outset, I would
like to thank the hon. Minister for
Irrigation and Power for the state-
ment which he laid on the Table of
the House on the 3rd September 1954,
which gave not only a picture of the
devastations and sufferings caused in
the country, by this year’s flood but
also discusses the genesis of the pro-
blem and suggests some remedial
measures. I am in full agreement with
him specially to the remedial mea-
sures he has suggested for immediate,
short-term and long-term work, but
1 would like to say one thing, namely,
that there should be seriousness and
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expedition, and if these two things sre

there, I am sure our long tale of
suffering and devastations will be
over.

Secondly, the House is aware of the
havoc created by floods in the diffe-
rent States of our country. As a man
who belongs to an area which is one
of the worst affected areas of Bihar
and coming from a village which is
still under water for the last forty
days, I can say with a sense of
responsibility that there are num-
erous villages in my State which
are still marooned and isolated.
I have moved about in the
area and I have been in the flood-
ed areas for thirty days and I was
sorry to see hundreds of people go-
g without meals for days together
and those who were fortunate enough
to have some grains had no alterna-
tive but to take uncooked meals for
ten days and twelve days.

in some villages which our party
visited, we. found that the people did
not have facilities to have even lights
or anything of the kind of prime
necessities of life.

So far as devastation of crops is
concerned. I say from my experience
of 285 villages of Darbhanga and
Saharsa, that I have visited, that our
people have lost about 98 per cent.
of Bhadui crops, 70 per cent. of jute
crop and 97 per cent. of paddy. Not
only paddy seedlings were washed
away but transplanted paddy was
damaged not once, not twice but
thrice. My apprehension today is that
at least in 75 per cent. of the villages
of Saharsa and in about 35 per cent. of
the villages of Darbhanga, there is no
prospect of rabi crop also, since the
land will have too much of moisture
to permit rabi cultivation, In a word,
the loss is such that people have lost
their crop for full one year. There
is no prospect for one year. Then the
only alternative to keep them going
is to provide them with cheap grains.
The Minister of Food and Agriculture
visited our State. At Muzaffarpur, a
demand was made for the sale of
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cheap rice and cheap wheat. They
demanded that rice should be sold at
the rate of Rs. 12 a maund and wheat
at Rs. 10 a maund. 1 would also like
to repeat that demand of the people.
If the Government is serious to save
the people of that area, I will suggest
that efforts should be made to open
cheap grain-shops in the flood-affected
areas to sell rice at the rate of Rs. 12
a maund and wheat at Rs. 10 a maund.
Today, rice is sold at Rs. 15 a maund
and wheat at Rs. 12 a maund in the
government grain-shops. So far as the
open market is concerned, rice is sold
at Rs. 20 to 21 @ maund and wheat
at Rs. 15 to 16 a maund. Therefore, 1
would suggest that if Government are
serious to give relief, let them take
up this question. Shri S. N. Agarwal
wag right when he said that our peo-
ple do not want doles. I have moved
amongst the people and from my visits,
I have known that the people demand
foodgrains at cheap prices and means
for employment. The demand of the
people, as referred to by Shri S. N.
Das, is also for drinking water. My
experience is that if you give four things
—(1) cheap grain (2) drinking water
tacilities (3) medical facilities and
boats—80 per cent. of the trouble will
be over. I will say that if you want
to save the people from calamity,
Please give these things.

Whatever our calamity, might be, I
would like to thank the Government of
India, and our people are grateful to
the Government of India and to the
Prime Minister in particular for their
sympathies, and help and to the
Indian press also, without whose co-
operation it would not have been pos-
sible for us to send our stories of suf-
fering even to Delhi, not to speak of
‘other foreign countries.

The story of our sufferings cannot be
told in words. Therefore, instead of
giving the details of the sufferings, I
would like to say a few words about
the remedial measures so far as three
or four districts of Bihar are concern-
éd: the districts of Purnea, Saharsa,
Darbhanga and some areas of Mon-
ghyr. You are aware that the Kosi
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scheme was sanctioned in December,
1953. The Minister of Irrigation and
Power made a declaration in the
House that Kosi scheme will be taken
up in right earnest. But I regret to
say that in spite of the seriousness
that the Government might have. so
far as execution work is concerned,
there is no perceptible result, no visi-
ble result, if I may say so. I
admit that the Government of India
has worked hard in getting the ron-
currence of the Government of Nepal
and to help the Government of Bihar,
but I want to know the reason why
so far no Chief Engineer has been
appointed. I do not know whether
that project belongs to the Govern-
ment of India or not. If it belongs to
the Government of India. I want to
know why a Chief Engineer has not
been made available so far. I would
appeal to the Government, especially
to the Minister of Irrigation and
Power, to send a Chief Engineer to
work out this Kosi scheme. If it is a
government project, there is no rea-
son why a special Engineer for that
project has not been appointed. Now,
leave 'aside the question of Chief
Engineer. There are many prelimi-
nary works: the question of land
acquisition, the question of road align-
ment, the question of construction of
hutments at the site of work. No-
thing has been done in this direction
also. I want to know the reason be-
hind this. If the Government of
India are so serious, so sympathetic.
what is the reason for the work not
making headway?
Of late the
co-operation has
Prime Minister and the Minis-
ter of Irrigation and Power
have stated that an experiment in
voluntary labour and people’s co-opera-
tion would be made in Kosi. Our two
eminent engineers, who have visited
China, are also of the same opinion.
They are too much enthusiastic about
people’s co-operation. 1 too had d.s-
cussion with one of them and I have
‘tead the report prepared by them; [
am also ipterested in having people's
co-operation and ‘shram dan’. I have
appealed for voluntary labour and the

question of public
come in. Our
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response was only encouraging but for
that we need an atmosphere—a
favourable atmosphere. It has got to
be created. I appeal to the Govern-
ment that first an atmosphere should
be created which will inspire the
workers to organise people and then an
atmosphere for people to work be
created. In Kosi region i certain areas
the population is very thick and it is
not at all difficult to get four or five
lakhs of people to work on the project
every day. People are available there.
They have confidence in the Govern-
ment and in its leadership but that
particular atmosphere has to be creat
ed and it is the responsibility of the
Government to create that atmos-
phere. I see no reason if people gel
living wages, amenities of life and
atmosphere to work, on the line pro-
vided in China, why will they not
come with spade in hand and deter-
mination in mind to work for their
own project.

Shri Barman (North Bengal—Re-
served—Sch. Castes): When we are...

Shri R. K. Chaudhuri: On a point
of order, Sir. When I wanted to
speak, your predecessor, Shri Barman,
told me that two hon. Members
have already spoken from Assam but
now two hon. Members from Bengal
have already spoken but why is he
talking?

Shri Tyagi: Because the flood
there is greater...

Shri R. K. Chaudhuri: I want some
answer.

Shri Barman: I will tell my hon.
friend......

Shri R. K. Chaudburi: Speak about
floods, not about your hon, friend.

Shri Barman: Mr. Chairman, while
we are talking about flood ravages,
of West Bengal, it i3 my unfortunate
constituency that has been worst hit.
This is the only strip of land that
is connecting Assam. It is very for-
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tunate that this strip of land has been
lakhs of people to work on the project
would have been nowhere by this
time.

I had seen the pitiable conditions
of these flood-stricken people and
while I stand to speak a few words
on behalf of them I find myself quite
helpless in the matter and my words
fail to describe what I have seen
there. Therefore, I am unable to go
into great details especially when
there is no time but would like to
point out one or two factors which
are quite patent. I would invite the
attention of the hon. Members of
this House to page 3 of the state-
ment laid on the Table of the House
by the hoa. Planning Minister. Hon.
Members will find that while the area
affected in Assam is 12,000 sq. miles
in Bihar 10,000 square miles, in
Uttar Pradesh 2,260 square miles, it
is only 1,000 square miles in West
Bengal. As I have said, it is only one
constituency - that has been affected.
But when you compare the damage
that has been caused to this small
strip of land you will find the intensity
of the havoc in that part of our
country. The loss of life is the hea-
viest: 142 in that part of West
Bengal whereas in Assam it is
17, in Bihar 42 and in Uttar Pra-
desh it is 25. This is quite sufficient
for anyone to imagine how sudden
and strong the floods have been. So
many people died in that small strip
of India. When you consider the loss
of cattle in the four provinces, you
will find that it is again the heaviest in
that part of West Bengal. From
these it is quite evident that though
the flood has ravaged vast territories
from the eastern border of Assam
to the western border of Uttar Pra-
desh, and Ganges on the south, the
intensity of the flood dsmage has
been the heaviest in that small part of
West Bengal. Therefrom you can
realise that the problem there is
much more serious than in any other
part of India. I am of course, not
talking of Dibrugarh or other tcwns
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Secondly, I would again mention
another factor. In the report it has
been given that West Bengal has
been subjected to three successive
floods, first flood, second flood and
third flood. I have no time to give

you the ‘details which I have got,

but I shall simply mention one thing.
The first flood came on the 14th
June, 1954. The second flood came
on the 24th July and continued up
to 31st July. The thing that I want
to mention is this, that on the 24th
July all the communications, the
railway communication. the national
highway, were torn to pieces, and
since that time up till today they
have not yet been restored. When I
asked the hon. the Railway Minister
the other day through a supplemen-
tary question as to what probable
time the Railways will take in order
to restore that line, he said that it
is mot possible for them to say.

From this hon. Members of the
House can imagine what havoc has
been caused in that part of India
as compared to other parts. I would
like to know whether any other part
of India has suffered such sort of
damage. And this is the only part
which connects the Assam region
with the rest of India.

in this connection, I shall not re-
late the harrowing tale of woe of
the different parts which have been
visited by the floods in the four pro-
vinces, but I shall bring to the notice
of the hon. Minister of Planning
and particularly the Railway Minis-
ter to consider one thing on which
1 have been - harping on so many
occasions. And that is the fate of
this railway line, this Assam link.
While this link was going to be con-
structed, I myself with the District
Congress President went to the dak
bungalow to meet the Superintending
Engineer about the alignment. We
told him repeatedly: do not make this
alignment below the foot-hills and
in front of the gorges of these hill
streams. But all our arguments were
«f no avail and he said: the Gov-
ernment of India is specially In-
terested in minimising the number of
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bridges. We suggested—let that align-
ment be at least twenty miles down
the foot-hills. He said that will re-
quire more bridges and so it will
entail much more cost and there was
want of material.

Now I ask the Railway Minister
and the Central Cabinet as a whole
this question. What is the money
that has been spent since that line
was constructed up till now, year by
year? What is the money? Is it
lakhs or crores that will be speat
this year to restore that line?—though
they cannot say as yet when that
line can be restored. In this way
lakhs and lakhs of rupees are going
to be spent slmost every year be-
cause of the faulty alignment of that
railway line. And the tax-payers
have certainly a right to ask whose
fault it is. I would still ask the
Railway Minister to take steps and
consider, when that line is shattered,
the bridges have been washed away and
it is in a ramshackle condi-
tion, when it is  still time
while again the Government of
India has to sanction crores of
rupees, whether it will again com-
mit the same mistake or whether it
will reconsider the matter even now.
I have no time. So I do not like
to say anything more. Our Prime
Minister has said that this flood is
pot an unmixed evil. It is certain-
ly a very heartening assurance. It
has brought hope and light to the
people who are harassed, and who
are now absolutely stranded because
they have lost all. I would only ask
the Central Ministry that till the
time these people are rehabilitated,
they may be given adequate relief.
It is true that after a few years, if
there be no further floods. the land
will be reclaimed and the people re-
habilitated. But, till that time, the
people have got to be given relief.

I should finish by saying these few
words. I have seen the people in the
rural areas who ar¢ affected by these
floods. They have not lost hearts.
I have seen the officers working there
and I must say that they are render-
ing yeoman's service with a national
outlook.
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Some Hon. Members rose—

Mr. Chairman: I would like to know
how much time the hon. Minister is
likely to take.

Shri R. K. Chaudhuri: One word,
Sir, about Palasbari.

Mr. Chairman: I am only ascer-
taining time from the hon. Minister.

Shri Nanda: Not more than half an
hour.

Pandit K. C. Sharma: (Meerut
Distt.—South): I want five minutes.
Mr. Chairman: Let us start with

Shri R. K.
minutes.

Chaudhuri. Only flve

Shri P. N. Rajabhoj: I have receiv-
ed wires from the Scheduled Caste
community. They have all been bad-
ly affected. I am really very sofry.
I must get some chance.

Shri R. K. Chaudhuri: I shall speak
about Scheduled Caste people also.

Shri P. N. Rajabho}: I am sorry
that you should speak and nobody
else should speak.

Mr. Chairman: May I remind the
hon. Shri R. K. Chaudhuri that he
has only yesterday moved a resalu-
tion with respect to floods in Assam
and it will come up for discussion
before the House? I do not however
want to say that therefore he has
no right to speak.

Shri R. K. Chaudhuri: I shall speak
only for five minutes.

Mr. Chairman: I am only suggest-
ing that he need not take any time
now.

Shri Nanda: The hon. Member
wants only 5 minutes. I can forego
five minutes from my quota.

Shri P. N. Rajabhoj: What about
me?

Mr. Chairman: I will see. M the
hon. Minister foregoes all his time in
favour of Members, I shall have no
objection.
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Shri R. K. Chaudhuri: I only want
to say a word about Palasbari in
Assam. It is a small town compared
with other towns in India. It is in
my constituency, the comnstituency of
a very unfortunate Member who
rarely gets a chance to speak.

Mr. Chairman: Is that correct?

Shri R. K. Chaudhuri: What I want-
ed to say is this. My people there
were moved in admiration, not only
because the Prime Minister went
there, but also 22 Members from
different parts of India had felt so
much sympathy for that poor town
that they visited that town. That
town, I think the hon. Minister wil}
agree, can still be saved. The hon.
Prime Minister was moved to tears
if I can attribute that sort of weak-
ness to him. He said that these un-
fortunate people mwust be taken to a
safer place. I have also personally
spoken to the hon. Minister that if
he gives some attention, as he is
surely going to give, this town can
be saved. It is not merely the small
town which will be saved, but the
whole of the south bank of Brahma-
putra will he saved if he eould save
Palasbari. There is a national high-
way, If that road is eroded, the
whole of the south bank will be com-
pletely in deluge. I want that special
attention should be given to that
place. As regards Dibrugarh, my
hom. friend Shri Debeswar Sarmab
and others have already spoken
Only I want the House to remember
that we are suddenly subjected to
floods and earthquakes. Only re-
cently, in 1950, the great earthquake
took place—previously also in 1981,
and in 1897. Constantly, we are hav-
ing earthquakes. And the report it~
self says—the hon. Minister's bro-
chure says—that there were four
heavy floods altagether.

Sir, it is true that the danger to
uws has beem very grave, but the sym-
pathy and succour which has been
shown by the Central Government is
also marvellous and profuse, and T
was really touched by that, and we
are very grateful. I would ask alsu
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that the Geological Survey should
begin, as soon as possible, to find out
the cause of these frequent earth-
quakes.

I have only one request to make.
A previous enquiry was made, and
Rs. 7 crores was to have been set
apart for Dibrugarh this year, but
only Rs. 7 lakhs has been spent. T
would particularly request the hon.
Minister to tour "at least for fifteen
days continuously in the month of
November, and in that case he would
be able to save Assam, and next year
we shall have a different account to
give. We ought to see that the
money spent is well spent, and he
should go there personally and the
whole province should be saved. We
shall have a better report of the situa-
tion there if only he would be pleased
to spend a fortnight there. That is
all I have to say.

Shri Nanda: I am deeply grateful
to all sections of the House........

Shri P. N. Rajabhoj: Not all sections.

Shri Nanda: Sir, I am deeply grate-
ful to all sections of the House for the
unstinted support that they have given
to the programme that has been offered.
It is very clear that Parliament, that
this House, is solidly behind any pro-
gramme, effective programme, prom-
ptly executed to tackle this problem
of floods. There was very little of a
contentious nature which I might be
called upon to reply, excepting respect
of the arrangements for relief.

I have, in the course of my visits to
these places, endeavoured to acquaint
myself......... (Interruptions). I have
been to other places by road.

Sardar A. 8. Saigal . (Bilaspur): By
other transport.

Shri Nanda: The question is, I have
discussed with those concerned, and I
have had a look at their arrangements,
and I have studied their reports, and I
have met people who were affected, and
my impression is, my conclusion s,
that although it may not be possible to
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say that every place, every remote vil-
lage, every person affected has had all
the attention—in a case like this where:
a calamity of such proportions over-
takes a State for which there was very
little warning, a sudden event of this:
kind—considering all that, the way in
which the relief work was organised
and in which the administration was
mobilised, I think, is something re-.
markable. I am talking of Bihar
where I had very lengthy discussions.
about this. I am also talking of the
other States. Maybe, they may have:
taken some time in putting things in.
proper gear. It will not be really fair
on the part of those who have tried
to belittle this work. Not, of course—
I repeat again—that omissions may
not have been there. There have
been. But they have to be judged in
the light of the cricumstances.

In connection with relief, I may add
this. Acharya Kripalani said that the.
State has been doing everything,
and the initiative of the people
was not in evidence. There is an ex-
planation for that. Previously, the
Government bestirred itself little and
late and the people had to depend up-
on themselves very much. So, they
acted promptly to their best capacity..
It may be that there is a kind of a
feeling that the state is there to look
after them, and the state also is very
much keener and very much more earn-.
est to do its part. So, all the machin-
ery of the state was put into motion.
That should not mean that the people-
have no place in this work. If enough
of that kind of co-operation—it is not
a question of co-operation—it is of
enlistment—has not happened, I think
that deficiency ought to be made up.
There, the question of parties does
not arise. Those who now say that the
people have not been called upon, and
that the people have not been given
opportunities may consider how much
they were willing, ready and capable
of doing.

Regarding relief, I believe that the
arrangements should be standing ar-
rangements. The floods may not be
there in a particular year, but the or-
ganisation should remain intact, to deal
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with relief, in any possible occurrence
of a flood later. The number of boats
that are required should be there, as
also other arrangements. They should
be there ready to be mobilised when
they are required. This, I hope will
be done in the future. The system of
flood warnings, and flood forecasting
has to be developed more than it has
‘been done I hope this will be done,
and proper guidance and directions
will be given to the people so that they
may move to places on higher ground,
and shift immediately in an organised
manner under proper direction, when
an occasion comes, which we hope will
not come often, and which we hope
will be nearly eliminated by the things
that we propose to do. That is about
relief.

I was more concerned with some of
the criticisms about our approach to the
problem and the spirit in which we
are going to deal with this matter.
The word ‘war-footing’ was used again
and again. We were also told, ‘Look
at your record, what have you done
in the previous years. In the face of
that, do you expect us'to believe that
things will be very different in the
future’ My answer is that so far as
the recent past for which we are res-
ponsible is concerned,—the record has
not been bad.

There was a reference to the Five
Year Plan, and it was said that the
Plan did not make any direct provi-
sion for floods. True, but it devoted
as large a proportion of the funds avail-
able as possible for projects which
have a very decisive influence on
floods, at least in the case of the big
projects. 1 hope hon. Members will
refer to paragraph 26 on page 10 of
the statement that I laid on the Table
of the House. There, I have listed a
number of projects which have been
undertaken, which are being proceeded
with, and which are going to minimise
and reduce the flood risks in all those
areas,

Regarding data, I myself had admit~
ted this fact that in respect of the col-
tection of data. we have not been so
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alive to it, as we should have been.
During the last two years, the Planning
Commission took this view that data
should be collected by the States.

Well, it may possibly be that . that
view did not take sufficiently into ac-
count the fact that the States were
not adequately organised for the pur-
pose. ' The data collection work in the
States has not gone ahead as well as
it should have, and now arrangements
are being made to make up that defl-
ciency. But, again, in the matter of
data, it is not that nothing has been
done during these two years. Consi-
derable work has been attempted and
achieved.

In the same context, the question of
delays in regard to the Kosi cropped
up again and again. I wonder how
this question of delay is at all appli-
cable in regard to Kosi. When was it
that we decided to finalise it? It is
not that between now and then no-
thing has been done. I do not want
to take up the time of the House in
detailing all the steps that have been
taken. You cannot start the Kosi{ pro-
ject at once, and expect to see that a
dam is rearing its ahead before you.
Preliminary work has to be done,
materials have to be collected and or-
ganisation has to be developed; there
should be roads, houses etc. I am
quite satisfiled that the Bihar Govern-
ment has been pursuing this matter
keenly.

Regarding the question of a Chief
Engineer, well, it may be that there is
so much delay and we are to blame;
but if we choose a wrong kind of man,
we would be held much more to blame.
I can tell hon. Members that a suitable
Chief Engineer has been found and he
will be in position very soon. Regard-
ing the Kosi, there has been no delay
at all. We took some years in evolv-
ing a proper project. Several alterna-
tives were tested and explored. The
hon. Member, Mr. Gadgil, mentioned
that. He possibly lost sight of the fact
that that project which was then in
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view was at a place called Bara Kshe-
tra where earthquake risks were anti-
cipated, but there is going to be no
huge dam now. It is a much simpler
construction that we have got in view—
a simple barrage, and embankments.
This is the project. I am sure this is
going to be carried out according to
schedule—and much earlier than that
if all the promises of public co-opera-
tion materialise.

Regarding the future use of the
masses and less use of machinery, we
are not going, as I said, to delay any-
thing due to non-arrival of machinery.
Whatever can be done by manual lab-
our should be done by manual labour.
But machines also help and I am not
going to rule out machinery. If we
can proceed with the help of machin-
ery more quickly, if we can expedite
and accomplish a protective measure,
say, within three years with the help
of some machinery which can be easily
secured, and if otherwise it takes two
years longer, I will say ‘No, I am not
going to take any such risks; I will
have that machinery also’. If we can
do without it and our people can help
us to carry out and accomplish the task,
well and good.

On the question as to how many
years it will take, on the one side we
are being told ‘Six or seven years is
too long; how long can we wait?’ and
on the other side, the hon. Member,
Mr. Gadgil, says: ‘You are too optimis
tic’. Sir, I am not going to be either
optimistic or pessimistic; I am going
to be realistic. I want the engineers to
give me a proper schedule. There is
no question of sentiment here. What
is the proper schedule? It is in terms
of their materials, their man-power,
their technical personnel and all that.
Let there be a schedule; that schedule
would be related to certain circum-
stances. If they cansay “Well, in these
circumstances, seven years; but assum-
ing that more people can be brought
to collaborate six years”. I will ask
the engineers to look into it again and
it they think that the advice has to
be modified, I will come to the House
and put the matter before it again. I
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am told it can be done in seven years
and 1 maintain that position. We will
have to see that we do it.

One point more about the approach
—whether any suggestions have
emerged as to the approach that we
are to adopt in the solution of this
problem.

The suggestion was made about a
co-ordinated and .integrated pro-
gramme., That has always been in our
mind and that is why a Central Board
is formed. We are thinking of co-or-
dinating the work in the different
States—co-ordination in the matter of
collection of data, co-ordination in the
matter of preparing a programme, and
in execution and maintenance later on.
All that has to be done and the precise
form of that machinery has to be settl-
ed. When, on the 15th of this month,
the Chief Ministers of these States
come and we have a meeting here, we
will look into all that. There will de-
finitely be an organisation for the sys-
tem of rivers that we call the Ganga.
There will be some organisation for
Brahmaputra. What their exact func-
tions will be, we are going to consider
and decide Integration is necessary
and we cannot dea]l with one river in-
dependently of what its tributaries or
another river by its side does or might
do. It has to be an integrated pro-
gramme and the co-ordination has to
extend further—between States, of
course but to several countries also.
The problem of floods is not restricted
to India. It affects and it has taken a
heavy toll of life in the neighbouring
countries,—Nepal etc. It is their prob-
lem also and mutually we can help to
solve that problem more effectively,—
in the matter of collection of data cer-
tainly and in other ways also. .We
shall explore all those ways.

Co-ordination has also to be at an-
other level, as was pointed out; be-
tween the Ministries. I must say
frankly that unless the whole Govern-
ment acts as one well-knit body, this
cannot be done. If the Railways have
to be called upon to supply more wa-
gons in Dibrugarh, we can expect that
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it will be done on the assumption that
the priority of saving Dibrugarh is ac-
cepted. So far as the States are con-
cerned, this priority will have another
meaning. They will have to see that
if they attach the highest priority to
floods it may mean that something else
has to be postponed. They cannot
think of having this, that and a hun-
dred things and yet say that floods will
have the first priority. Personnel will
have to be mobilised for floods. This
is the implication of that. So far as
we are concerned, we are going to deve-
lop to the utmost extent this co-ordina-
tion between the departments and the
states concerned.

I have got two or three minutes and
I would like to mention that most vital
question of public co-operation. The
attitude of the bureaucracy was men-
tioned. Now, let us not talk of bureau-
cracy as very different from the peo-
ple. They are our people. Can we go
on abusing them and suspecting them
and still expect that all this work will
be done? These engineers and these offl-
cers have to do the work and they have
to render an account of themselves.
The peopl2 and the officials, both have
to do that. .

I may add that we need not sacrifice
our democratic principles to do all this.
In a democracy, we may contend here
on issues and fight over questions on
which we differ and disagree. But, let
there be in the country a national plat-
form on which all can agree, on which
distinctions of political parties should
not operate. If we do not import any
political bias and political considera-
tions and come together and help and
it all parties unite in such work
in democracy we can achieve better re-
sults than can be achieved otherwise.

Shri 8. §. More: What have you done
to secure the support of the other
parties?

Shri Nanda: The question that 1 was
dealing with was that in a real demo-
cracy it would be possible for us to
enthuse the people and take from them
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all the work that is necessary for ac-
complishing these big tasks, and for
that purpose, it is not necessary—I am
sorry to differ from Mr. Gadgil on this
—that there should be no fair wage
clauses for workers. If we employ
workers, we must pay them fairly.

Shri Gadgil: What I said was that.
if this problem is to be tackled in the.
spirit of war, then a war atmosphere
must be created.

Shri S. 8. More: It will be a fighting.
atmosphere and then it is only a war
against us and not against the floods.

Pandit K. C, Sharma;: Would the hon.
Minister like to introduce a Bill on the
basis of the C.C. Act of 1933 in the:
U.S.A. to mobilise the youth?

Shri Nanda: I was coming to that.
Regarding the technique of mobilisa-
tion and of organisation, I have not
got any cut-and-dried formula. The
moment we accept the need for it, we
can all put our. heads together and
evolve a formula or a pattern whici
will suit the conditions of this country,
and it is quite possible to do that. As
long as our minds are clear and there
is honesty of purpose, it can be done,
and I believe that so far as the Gov-
ernment is concerned, there will be no
lack of readiness to co-operate, to offer
all facilities and to do everything that
is possible in order to facilitate that
public co-operation from all sections
of the community and all political
parties. In this matter there is some-
thing which is of very great import-
ance. We are told that our people are
not doing what is being done in other
countries. Are our people in any way
in quality inferior to other people?
They are not.

Mr. Chairman: Is the hon. Minister
likely to take some more time?

Shri Nanda: Yes.

Mr. Chairman; I think we are sitting
from eleven to six......

Shri 8. 8. More: Under the Rules,
may 1 bring to your notice that when
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a debate is concluded on any particular
motion and particularly by the reply
of the mover, there is no other option
Tfor the Chair but to put it forthwith to
the vote of the House.

Mr. Chairman: Which is the rule?

Shri 8. 8. More: Please read rule 330,
Because we know the difficulties of the
Government and we have our
sympathy for them, may I refer you to
article 368 of the Constitution? There
is provision for the postponement of a
discussion, but there is no rule for the
postponement of voting, and according
to rule 330, the moment a particular
‘dlscussion has been concluded, there
is no option for the Chair but to put
it forthwith to the vote of the House.
I am referring particularly to sub-
clause (2) of rule 330.

6 P.M.

Shri Raghavachari (Penukonda):
May I also invite your attention to
rule 38? Under rule 38, as the Business
Advisory Committee had allotted a
particular time, and under that rule,
it would not be open, even to tle
Speaker, to extend the time. He shall
put the question at the end of the
allotted time. Rule 39 also applies
here.

Mr. Chaimman: Let us see to the
rules. Let us not lose time.

Shri 8. S. More: We are not losing
time. You have given us a patient

hearing.
Mr, Chairman: I am giving a ruling.

Shri S. 8. More: My submission is
that if you appreciate the words of the
Speaker......

Mr. Chairman: I remember that.
What is the rule that you were referring
to—about taking up the question on
Monday?

Shri 8. 8. More: It is rule 330 (2):

“At the appointed hour, in ac-
cordance with the time-limit fixed
for the completion of a particular
stage of a Bill or a motion, the
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Speaker shall, unless the debate
is sooner concluded,”—

Here, you have to refer to rule 526
which says that, the debate is to be
concluded by the mover’s reply. Now,
to continue rule 330 (2):

“forthwith put every question
necessary to dispose of all the out~
standing matters in connection
with that stage of the Bill or the
motion.”

Now, in this particular case, a period
has been fixed.

Pandit Thakur Dag Bhargava (Gur-
gaon): These procedural rules can be
suspended at convenience and at the

same time you have to see whether this

particular rule cannot be suspended. If
this rule can be suspended, this busi-
ness can naturally be suspended.

Shri Gadgil; It is such a complicated
question.

Shri S. S. More: It is a very compli-
cated question. I accept the proposi-
tion of Pandit Thakur Das Bhargava
that the rules can be suspended. But
let there be a motion to that effect. No
rule can be suspended without a
motion. I am prepared to accept that
suspension of the rule. I would like
to make an earnest appeal to you. Rule
368 is there. All the rules of procedure
are controlled by rule 368 and also by
rule 166. A special procedure has been
laid down by the Speaker, in his own
wisdom, for the passing of amendments
to the Constitution under article 348.

These rules, altogether, have to be
considered.

Mr. Chairman: Rule 368 is a different
matter altogether.

Shri Venkataraman (Tanjore): On a
point of order.

Mr. Chairman:
point of order.

Sbri 8. S. More: There are rules
here. I think that point of order is
out of order.

Mr. Chajrman: It is not for you to
decide that.

Let me hear that
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Shri S. S. More: I am making a sub-.
mission to you: when the Chair is ap~
plying its mind to one point of order,
no Member can raise another point of
order. That is running after a butter-
fiy!

Shri Gadgil: It is such a complicated
matter, and therefore, I request the
Chair to postpone its ruling to Monday.

Mr. Chairman: There is no need to
be impatient or be excited. I do not
understand why Members should be
so. I am quite calm and quiet. I am
prepared to hear everything. Let me
understand what the thing is.

Shri Venkataraman: My point of
order is this. The Speaker has fixed
6 o'clock as the concluding time for
today’s session. It is already past six,
and therefore the House must stand
adjourned. Any point can be consider-
ed only afterwards.

Shri Raghuramajah (Tenall): Mr.
Chairman, I have got one point. It was
decided this morning that the voting
would be taken up after the conclusion
of the debate on the flood situation......

Some hon. Members: No.

Shri Raghuramaijah: I would like to
know whether it is not a fact. The
debate on the flood situation is not
over...(Interruptions)

Mr. Chairman: So far as this rule,
namely rule 330, is concerned, I would
request every hon. Member to apply
his mind. I would appeal to Mr. More
also to read it very calmly. Rule 830(1)
says that whenever the debate on any
motion in connection with a Bill or on
any other motion becomes unduly pro-
tracted the Speaker may, after taking
the sense of the House, fix a time-limit
for the conclusion of discussion on any
stage or all stages of the Bill or the
motion as the case may be, What sub-
rule (1) contemplates is that whenever,
in the opinion of the Speaker, the
debate ‘becomes protracted, he fixes a
time-limit and then follows sub-rule
(2) which says that at the appointed
hour in accordance with the time-limit
fixed...... etc. etc. (Interruptionsi. I do
not think there is any substance in the
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point of order raised. It is no use im-
porting into this discussion things
which are not relevant. (Interruptions).
Please hear ‘'what I say patiently just
as I heard hon. Members patiently.
There was no action taken under rule
330. What happened was this. After
certain hours of discussion, 6 o’clock
was fixed for voting. But the discus-
sion did not conclude. The worst floods
have occurred in our country. I find
that not only one section of the House
but all sections of the House were very
anxious to take part and explain their
grievances. Hence the debate could
not conclude today. The only and
simple question is whether we should
now adjourn or we should finish this
business on Monday...(Interruptions).
There is no rule that I cannot adjourn
the House. (Interruptions) Rule 330 is
quite clear.

Shri 8. S. More 70se—

Pandit Thakur Das Bhargava: No
point of order can be raised on the
ruling of the Chair (Interruptions).

Mr. Chairman: Let us be calm. I
shall not hear the same point of order
again.

Shri S. S. More: I accept your ruling
on rule 330. I am trying to bring an-
other point to your notice; you will
have to look into that. (Interruptions).

Mr. Chairman: Order, order. Let
there be no exchange......

Shri Raghavachari: Mr. Chairman, I
have been submitting that rule 38 is
imperative and the procedure should@
be that the matter must now be put to
the vote. The question must now be
put...

Pandit Thakur Das Bhargava: May
1 now raise another point of

Shri Raghavachari: Let me explain
my position. You will see that the
Business Advisory Committee fixed four
hours and the same was also approv-
ed by the House; and in pursuance of
the time-limit filxed by the Business
Advisory Committee the discussion on
the matter was declared by the Chair
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to close at 1-55 p.m. But because that
hour happened to be lunch time when,
under the new convention which we
are anxious to create, no voting should
take place, the Speaker fixed that the
votlnz. shall take place at 6 o'clock, i.e.,
6 p.M,

I shall now read rule 38. The rule
says:

“At the appointed hour in ac-
cordance with the Allocation of
Time Order, for the completion of
a particular stage of a Bill, the
Speaker shall forthwith put the
question”.

And then you will see that even
under rule 39 the time can only be
extended under certain circumstances.
The rule says:

“No variation in the Allocation
of Time Order shall be made
except on the request of the Leader
of the House who shall notify
orally to the House that there was
general agreement for such varia-
tion etc.”

There was no such agreement. So
the matter must end at the alotted
time.

Shri S. S. More: A motion was passed
yesterday by which the report of the
Business Advisory Committee has been
converted into an Allocation Order.
And that Order is printed in the Parlia-
mentary Bulletin dated September 10,
1054. Referring to the Constitution
(Third Amendment) Bill it says: the
allocation of time will be four hours
for the first stage. So these four
hours expired at 2 o’cock. (An hon.
Member: At 1-55). I accept, to be
exact to the minute, that the first stage
terminated, or the four hours terminat-
ed at 1-55. And we accepted the word
of the Speaker that during this period,
when people are likely to go to lunch,
the House should not be counted out.
Therefore, by way of convenience, he
suggested that the debate shall be

concluded at the end of four hours.

but the voting shall take place at 6
o'clock,
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If that is the Allocation Order, there
is no one who can change it under rule
38.

An Hon, Member: But it s 6-15 now..
Shri S. 8. More: So no voting at alll

Mr. Chairman; Rule 38, I am afraid,
could have been applied, and ought to
have been applied at 1-55 as argued by
Mr. More. (Interruption). Just wait.
The rule says that at the appointed
hour in accordance with the Allocation.
of Time Order, for the completion of a
particular stage of a Bill, the Speaker
shall forthwith put the question. But
at the suggestion of the Speaker the
House accepted that the, voting should
not take place at that time. That does
not apply to what I am doing now, to
what was adjourned to a later hour
with the consent of the House. Prob-
ably there would have been some justi-
fication for the point at that time, but
having once agreed I do not think
there is any justification now.

1 will read from the Proceedings.
This is what the Speaker said:

“The House will now proceed
with the further consideration of
the following motion moved by
Shri T. T. Krishnamachari etc.
There are also some amendments.
They are also under consideration.
In this connection, the hon. Mem-
bers know the procedure as laid
down in our rules about consider-
ing any motion or any Bill for
amendment of the Constitution...”

“The discussion, as settled by
the Business Advisory Committee,
will continue till 1-55—up to 1-55
P.M. Referring to the convention
which I stated the other day, it
being interval for lunch, we shall
not have voting at that time. The
voting will have to be by a divi-
sion in the lobbies. The voting
will take place after the flood
debate is over.”

Probably, I think the misunderstanding
arose from the fact that, as a matter
of fact, we expected - that the flood
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[Mr. Chairman]

.debate will bé over by six o’clock. Un-
fortunately, that debate could not be
~concluded on account of the importance
-of the great subject...(Intrruptions)...
| think there is no_point of order. The

-

A

House now stands adjourned till 11
o’clock on Monday.

The Lok Sabha then adjourned till,
Eleven of the Clock on Monday, the
13th September, 1934, .
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